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28.8.97
HON. MR. JUSTICE B.C. SAKSENA, V.C.

HON. MR. V.K. SETH, MEMBER(A)

When the case was called out none appeared on
behalf of the applicant. We have heardthe learned
counsel for the respondents Shri R.B. Srivastava
who points out that O0.A. No. 735/86 involving
similar issue ‘has been decided by 2iéfhabad Bench
of the Tribunal. Copy of the said &=%. has been
annexed alongwith M.P. 2137/97. After having gone
through the pleadings inthe present O.A. as also
the order passed on 5.5.96 in O.A. 735/86 we find
that this O.A. may be disposed of in the light of
the decision rendered in O.A. No. 735/86.

2. We further find that by the said O.A. the
order dated 13.4.83 fixing a ceiling on payment of
honorarium to Pay and Cash Department was the
subject matter of challenge in the O0.A. at
Allahabad. In the present O.A. before us, the
applicants have also challenged the agreement
arrived at between the Union and the Railway
authorities held on 28.7.88. The challenge to the
decision taken with the representatives of both the
Unions and the Railway Authorities cannot be
chalenged before this Tribunal. An informal meeting
with the representatives of the Union is also one
of the modes of redressal of the grievances.
However, in our opinion, the claim for honorarium
involves a policy decision and no legal right cane
be claimed except on the basis of any statutory
provisions or a decision bythe concerned executive
authorities on the grant of honorarium. The O.A. is
accordingly digposed of. The decision iﬁ0¢8.A.

735/86 dated 5.5.96 however, shall be aégg;ﬁﬁii‘to

the applicants of the present O.A. also.

"N el

MEMBER(A) VICE CHAIRMAN
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K.N . Kumaf : Office : 38, Sheo Charan Lal Road, /

<\ Allahabad - 211 003 /
Advocate High Court Phone : 51114 .
TAX CONSULTANT '

Resi. : 40G, Sardar Patel Marg,
Allahabad - 2110 O1

r» Phone : 604492,606515
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ORIGINAL ARPLICATION NO.145 OF 1988(L)

VC/AJ(AM)

7-10-1988.
Or de.r

Applicants by Shri S.P.Sinha.

L

We find that there are 26 appli-
cants and all of them have paid separate
set of fee, But, still the office has
given only one number, which is not correct. .
We direct tte office to give another 25  /

numbers.

We have heard the learned Counsel

for the applicants, on the admission of
N.
these cases., We are satisfied that the

questions raised in these cases call for ,
further examination, We, therefare,ad)

these applications. \

o
\ &

Notices to respondents.

Call these cases on 21-11-1988,

for reply and rejoinder.

(K.S.@UTTASWAMY )
VICE CHAIRMAN,
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Hon, Ar, K. Obaylio,R.f. o
Hon, Ffr, 8. N, Prasadpl.f, '

Sri S,P,-Sinha for the applicent,

Sri K. N, Kumar for the rospondonts,
: Ih this cese, countor affidavht had not
| — yot, boon filcd, The counseol for tho
rcs pondonts eccks timo to filo counﬁor.afﬂidavit.
Allouod, Countor affidavit may bo Pglpd within
8 wooks, Rojoindor affidavit, if any, mey bo
filed within2 wooks tharoaftor, List thig Aszeo
along uwith 0,A, flo, 735 of 1986 for hoaring
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IN THE® CENTRAL ADMINISTRATIVE TRIBUNAL @ S
O 4—’.\; _g_;,fiqu_g"BENCH,_LUCKNDw :A
¥ ' _ADER__SHEET ‘ e
,:" . Ay ]
1 . QeA. Mo, 145/88(L) @
} REGIST.inT T0N No. __ .. _ of 198 ,
; ; i
?'“
ABPELLANT *  Ro.K, Pathak
ABFLTEART o :‘
b ' - VERSUS
L,LFENDH_NT ' Union of India & ors
v PLSPO*\I"ENT : I -
S e T . 4 - Prief Order, Mentioning Referencc . How CDmplled
WNDCRY if necessary : N with anddatg -
ov orcery = - : of complland:e
ard datg - » S
@ b Hon' Mrc DgKo l\ﬂrawals JﬂMO '

~16/8/89 | Shri s, ch Sinha L/C for the applicant and .

~ - | shri Anil' Srivastava' L/C for respondents are °
present.and heardo . : . _—
Respondents are directed to file counter affidayit
within- six weeks to which the applicant may £il¢
reJoinder within ‘two Wweeks thereafter.,

L. | It has been brought to the notice of the Tribunal
: . that almost on the similar matter O.A., No, 735/86

M.a, Arisari and ors Vs. Union of India and or

is pending for~ adjudication in the Agditional .

| Bench at Allahabad. It appears Proper that ,(ﬁ’} Ld.ty Aot
2&) the aforesaigd application pending at Allahabc.d (Z Py 1,1 b0

| and the present petit:.on be heard together by. ’ G“ l'M’?Qg i

i the same Bench to avoid consistent and conflicting “ 16 @
orders, > v -\ : - e
- . » Y]] ‘/b'u
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD
CIRCUIT BENCH AT LUCKNOW. ,
4 A

\&
R.K. Pathak and others ... ..« Applicants.

Versus

Union of India & others ceracerenen Respondents.

. I NDE X

SL.LNo. Description of documents Annexure No. Page No.

1. Application Under Section 19
Q of the Central Administrative . 1 to 34
Tribunal Act, 1985

2. - Photocopy of the Circular dated
13.4.1983 issued by the Chief
Cashier (JA), Northern Railway
vide letter No.79-Genl/A/24. 1 35

3. Photocopy of letter No0.961-E/Jt.
Metg/NRMU/URMU dated
28.7.1988 2 36

[y

4., Photocopy of application )
dated 13.10.1983 . 3 37

5. Photocopy of application
dated 5.4.1984 4 38

6. Photocopy of application
dated 2.1.1985 5 ) 39

7. Photocopy of representation
dated"24.8.1987 6 40 to 44

8. thotocopy of application .
' dated 26.4.1988 7 45 to 46

i 9. - Photocopy of reminder

' LD dated 5.8.1988 = - 8 47 & 47 A

10. Photocopy of letter No.CP/Adm/
Lko/88 dated 10.8.1988 under
. which the representations forwarded
' to concerning authorities 9 48

1. Photocopy of judgement dated
10.8.1985 passed by the Hon'ble

5 3 . High Court, Allahabad. 10 49 to 50

12. " Photocopies of the claims pre-
ferred by the Cashiers (only for
example) . 11 to 16 51 to 56

{

Lucknow : ;)

é (b C
a : §|% Oct. 1988. Signature M
./

>0
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10.

11.

12.

13.

14.

15.

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, k/
ALLAHABAD, CIRCUIT BENCH AT LUCKNOW. &

R.K. Pathak, Senior Cashier, Assistant Chief Cashier

Office, Northern Railway, Charbagh, Lucknow.

A.N. Khanna, Senior Cashier, Assistant Chief Cashier

Office, Northern Railway, Charbagh, Lucknow.

N.U. siddiqui, Senior Cashier, Assistant Chief
Cashier Office, Northern Railway, Charbagh, Lucknow.

Udai Bhan Singh, Senior Cashier, Assistant Chief
Cashier Office, Northern Railway, Charbagh, Lucknow.

C.P. Singh, Senior Cashier, Assistant Chief Cashier

Office, Northern Railway, Charbagh, Lucknow.

P.K. Ghose, Senior Cashier, Assistant Chief Cashier

Office, Northern Railway, Charbagh, Lucknow.

R.P. 'Singh, Senior Cashier, Assistant Chief Cashier
Office, Northern Railway, Charbagh, Lucknow.

J.P. Gupta, Senior Cashier, Assistant Chief Cashier

Office, Northern Railway, Charbagh, Lucknow.

Hari Prasad, Senior Cashier, Assistant Chief Cashier

Office, Northern Railway, Charbagh, Lucknow.

K.B. Srivastava, Senior CaShier, Assistant Chief

Cashier Office, Northern Railway, Charbagh, Lucknow.

R.K. Bajpai, Senior Cashier, Assistant Chief Cashier

Office, Northern Railway, Charbagh, Lucknow.

D.C. Rishishwar, Senior Cashier, Assistant Chief

Cashier Office, Northern Railway, Charbagh, Lucknow.

A.K. Verma, Senior Cashier, Assistant Chief Cashier

Office, Northern Railway, Charbagh, Lucknow.

V.M. Misra, Senior Cashier, Assistant Chief Cashier

Office, Northern Railway, Charbagh, Lucknow.

Bajrangi, Senior Cashier, Assistant Chief Cashier

Office, Northern Railway, Charbagh, Lucknow.

-
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16.

17.

18.

19.

20.

21.

22.

23.

24.

25.

26.

G.S. Bajpai, Senior Cashier, Assistant Chief Cashier

Office, Northern Railway, Charbagh, Lucknow.

V.K. Midha, Senior Cashier, Assistant Chief Cashier

Office, Northern Railway, Charbagh, Lucknow.
X

V.P. Gupta, Senior Cashier, Assistant Chief Cashier

Office, Northern Railway, Charbagh, Lucknow.

N.C. Khare, Senior Cashier, Assistant Chief Cashier

Office, Northern Railway, Charbagh, Lucknow.

S.P. Lal, Senior Cashier, Assistant Chief Cashier

Office, Northern Railway, Charbagh, Lucknow.

Ram Krishan, Senior Cashier, Assistant Chief Cashier

Office, Northern Railway, Charbagh, Lucknow.

Munni Lal, Senior Cashier, Assistant Chief Cashier

Office, Northern Railway, Charbagh, Lucknow.

Badri Prasad, Senior Cashier, Assistant Chief Cashier

Office, Northern Railway, Charbagh, Lucknow.

Indra Mohan, Senior Cashier, Assistant Chief Cashier

Office, Northern Railway, Charbagh, Lucknow.

B.L. Monta, Cashier, Assistant Chief Cashier Office,

Northern Railway, Charbagh, Lucknow.

S.P. Bajpai, Cashier, Assistant Chief Cashier Office,

Northern Railway, Charbagh, Lucknow.

Applicants.
VERSUS

Union of India through General Manager, Northern
Railway, Headquarter Office, Baroda House, New
Delhi.

The Financial Adviser and Chief Accounts Officer,
Northern Railway, Baroda House, New Delhi.

The Chief Cashier (JA), Northern Railway, Baroda

House, New Delhi.

.........

Respondents.



1. PARTICULARS OF THE APPLICANTS :

[a] (i) Name of Applicant
(ii) Father's Name
(1ii) Designation and

office in which

employed.

(iv) Designation and
Office in which

employed.

(v) Address for ser-
vice of all

notices

[b] (i) Name of Applicant
(ii) Father's Name
(iii) Designation and

office in which

employed.

(iv) Designation and
Office in which

employed.

(v) Address for ser-
vice of all
notices

[c] (i) Name of Applicant
(ii) Father's Name
(iii) Designation and

.office in which

employed.

(iv) Designation and
Office in which

employed.

@W

.o

..

R.K. Pathak

lehsnys M . folhaia

Senior Cashier, Assistant
Chief Cashier's Office,
Northern Railway, Charbagh,

Lucknow.

Assistant Chief Cashier's
Office, Northern Railway,

Charbagh, Lucknow.

As shown in [a](iv) above.

A.N. Khanna

Late Shri K.G. Khanna
Senior Cashier, Assistant
Office,
Northern Railway, Charbagh,

Chief Cashier's

Lucknow.

Assistant Chief Cashier's
Office, Northern Railway,

Charbagh, Lucknow.

As shown in [b](iv) above.

N.U. Siddiqui

Late Shri Barkatullah
Senior Cashier, Assistant
Office,
Northern Railway, Charbagh,

Chief Cashier's

Lucknow.

Assistant Chief Cashier's
Office, Northern Railway,
Charbagh, Lucknow.



(v)

(d] (i)

(ii)

(iii)

(iv)

[e] (1)

(ii)

(iii)

Ay

(iv)

[£] (1)

(ii)

(iii)

Address for ser-

vice of all
notices '
Name of Applicant
Father's Name
Designation and
office in which

employed.

Designation and
Office in which

employed.

Address for ser-
vice of all

notices

Name of Applicant
Father's Name
Designation and
office in which

employed.

Designation and
Office in which
employed.

Address for ser-
vice of all

notices

Name of Applicant
Father's Name
Designation and
office in which

employed.

]

g%y/

As shown in [c](iv) above.

Udai Bhan Singh

Late Shri Pratap Singh
Senior Cashier, Assistant
Chief Cashier's Office,
Northern Railway, Charbagh,
Lucknow.

Assistant Chief Cashier's
Office, Northern Railway, '

Charbagh, Lucknow.

As shown in [d](iv) above.

C.P. Singh
Late Shri Kapil Deo Singh

Senior Cashier, Assistant
Chief Cashier's Office,
Northern Railway, Charbagh,
Lucknow.

Assistant - Chief Cashier's
Office, Northern Railway,

Charbagh, Lucknow.

As shown in [e](iv) above.

P.K. Ghose
Late Shri A.T. Ghosh
Senior Cashier, Assistant
Chief Cashier's Office,
Northern Railway, Charbagh,
Lucknow.

Contd.......... 5/
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(iv)

(v)

[g] (1)
(11)

(iii)

(1iv)

(v)

[h] (i)
(ii)

(iii)

(iv)

(v)

[i] (1)
(ii)

(iii)

Designation and
Office in which

employed.

Address for ser-
vice of all

notices
Name of Applicant

Father's Name
Designation and
office in which

employed.

Designation and
Office in which

employed.

Address for ser-
vice of all
notices

Name of Applicant
Father's Name
Designation and
office in which

employed.

Designation and
Office in which

employed.

Address for ser-
vice of all

notices

Name of Applicant
Father's Name
Designation and
office in which

employed.

Coneins

. %

Chief

Northern

Assistant Cashier's
Office,

Charbagh, Lucknow.

Railway,

As shown in [f](iv) above.

R.P. Singh
Late Shri Ram Chandar Singh

Senior Cashier, Assistant
Chief Cashier's Office,
Northern Railway, Charbagh,
Lucknow. '

Assistant Chief Cashier's
Office, Northern Railway,

Charbagh, Lucknow.

As shown in [g](iv) above.

J.P. Gupta

Shri Nathey Ram

Senior Cashier, Assistant
Chief Cashier's Office,
Northern Railway, Charbagh,
Lucknow.

Assistant Chief Cashier's
Office, Northern Railway,

Charbagh, Lucknow.
As shown in [h](iv) above.

Hari Prasad

Late Shri Jagannath Prasad
Senior | Assistant
Chief Office,
Northern Railway, Charbagh,

Cashier,

Cashier's

Lucknow.




g

(iv)

(v)

(31 (i)

> (iii)

(iv)

(v)

[k] (i)
(ii)
(iii)

Pl

"(iv)

(v)

[11 (1)
(ii)

(iii)

Designation and
Office in which

employed.

Address for ser-
vice of all

notices

Name of Applicant
Father's Name
Designation and
office in which

employed.

Designation and
Office in which

employed.

Address for ser-
vice of all

notices

Name of Applicant
Father's Name
Designation and
office in which

employed.

Designation and
Office in which

employed.

Address for ser-
vice of all

notices

Name of Applicant
Father's Name
Designation and
office in which

employed.

BNed
255

~

Assistant Chief Cashier's
Office, Northern Railway,

Charbagh, Lucknow.

As shown in [i](iv) above.

K.B. Srivastava

Late Shri S.B. Lal

Senior Cashier, Assistant
Chief Cashier's Office,
Northern Railway, Charbagh,.

Lucknow.

Assistant Chief Cashier's
Office, Northern Railway,

Charbagh, Lucknow.

As shown in [j](iv) above.

R.K. Bajpai

Late shri Sukhadin Bajpai
Senior Cashier, Assistant
Chief Cashier's Office,
Northern Railway, Charbagh,

Lucknow.

Assistant Chief Cashier's
Office, Northern Railway,

Charbagh, Lucknow.

As shown in [k1l(iv) above.

D.C. Rishishwar

Shri Guru Narain Rishishwar
Senior Cashier, Assistant
Chief Cashier's Office,
Northern Railway, Charbagh,

Lucknow.



(iv)

[m] (1)
(ii)

(iii)

(iv)

[n] (i)
(ii)

(iidi)

(iv)

(v)

[o] (1)

(ii)

(1ii)

Designation and
Office in which

employed.

Address for ser-
vice of all

notices

Name of Applicant

Father's Name
Designation and
office in which

employed.

Designation and
Office in which
employed.

Address for ser-
vice of all

notices

Name of
Father's Name

Designation and
office in which

employed.

Designation and
Office in which
employed.

Address for ser-
vice of all

notices

Name of
Father's Name

Designation and
office in which

employed.

(™

Applicant

Applicant

.o

v

Chief
Northern

Assistant Cashier's
Of fice,

Charbagh, Lucknow.

Railway,

As shown in [l1]}(iv) above.

A.K. Verma

Late Shri S.N. Saran

Senior Cashier, Assistant
Chief Cashier's Office,
Northern Railway, Charbagh,
Lucknow.

Assistant Chief Cashier's
Office, Northern Railway,

Charbagh, Lucknow.

As shown in [m](iv) above.

V.M. Misra

Shri Kamla Prasad Misra

Senior Cashier, Assistant
vChief Cashier's Office,
Northern Railway, Charbagh,
Lucknow.

Assistant Chief Cashier's
Office, Northern Railway,

Charbagh, Lucknow.

As shown in [n](iv) above.

Bajrangi
Late Shri Satiab Ali
Senior Cashier, Assistant
Chief Cashier's Office,
Northern Railway, Charbagh,
Lucknow.

Contd......... 8/



(iv)

[p] (1)
(ii)

(iii)

(iv)

[q] (1)
(1i)

(iii)

(iv)

(v)

[r] (i)
(ii)

(iii)

Designation and
Office in which

employed.

Address for ser-
vice of all

notices

Name of Applicant
Father's Name
Designation and
office in which

employed.

Designation and
Office in which

employed.

Address for ser-
vice of all

notices

Name of Applicant
Father's Name
Designation and
office in whiéh

employed.

Designation and
Office in which

employed.

Address for ser-
vice of all

notices

Name of Applicant
Father's Name
Designation and
office in which

employed.

Cmacin™’

- ﬁ¢ﬁ
Assistant Chief
Office,

Charbagh, Lucknow.

Cashier's

Northern Railway,

As shown in [o](iv) above.

G.S. Bajpai

Shri R.N. Bajpai

Senior Assistant
Chief Office,
Northern Railway, Charbagh,

Cashier,

Cashier's

Lucknow.

Assistant Chief
Office,
Charbagh, Lucknow.

Cashier's

Northern Railway,

As shown in [p](iv) above.

V.K. Midha

Shri Yashpal Midha

Senior Cashier, Assistant
Chief Cashier's Office,

Northern Railway, Charbagh,
Lucknow.

Assistant Chief
Office,
Charbagh, Lucknow.

Cashier's

Northern Railway,

As shown in [g](iv) above:

V.P. Gupta

Late Shri Hira  Prasad
Senior Assistant
Chief Office,
Northern Railway, Charbagh,

Cashier,

Cashier's

Lucknow.



(iv)

(v)

[s] (i)
(1ii)

(iii)

(iv)

(v)

[t] (i)
(ii)

(iii)

(iv)

[ul (1)
(ii)

(iii)

Designation and :
Office in which

employed.

Address for ser-
vice of all

notices

Name of Applicant
Father's Name
Designation and
office in which

employed.

Designation and  :
Office in which

employed.

Address for ser-
vice of all

notices

Name of Applicant
Father's Name :

Designation and

offlice in which

employed.

Designation and
Office in which

employed.

Address for ser-
vice of all

notices

Name of Applicant
Father's Name :
Designation and :
office in which

employed.

Cnelns™’

e

Assistant Chief Cashier's
Office, Northern Railway,
Charbagh, Lucknow.

As shown in [r](iv) above.

N.S. Khare

Shri Prahlad Prasad Khare
Senior Cashier, Assistant
Chief Cashier's Office,
Northern Railway, Charbagh,
Lucknow.

Assistant Chief Cashier's
Office, Northern Railway,
Charbagh, Lucknow.

As shown in'[s](iv) above.

S.P. Lal

Late Shri Nirankar Nath
Senior Cashier, Assistant
Chief Cashier's Office,
Northern Railway, Charbagh,

Lucknow.

Assistant Chief Cashier's
Office, Northern Railway,
Charbagh, Lucknow.

As shown in [t](iv) above.

Ram Kishan

Shri Hari Lal

Senior Cashier, Assistant
Chief Cashier's Office,
Northern Railway, Charbagh,

Lucknow.



-\r/

(iv)

[v] (1)

(ii)

(iii)

(iv)

(v)

[w]l (i)
(ii)

(iii)

(iv)

(v)

[x] (i)
(ii)

(iii)

‘Designation and
Office in which

employed.

Address for ser-
vice of all

notices

Name of Applicant
Father's Name
Designation and
office in which

employed.

Designation and
Office in which

employed.

Address for ser-
vice of all

notices

Name of Applicant
‘Father's Name
Designation and
office in which

employed.

Designatlion and
Office in which

employed.

Address for ser-
vice of all

notices

Name of Applicant
Father's Name
Designation and
office .in which

employed.

(e

10

0

Cashier's

Chief

Northern

Assistant
Office,
Charbagh, Lucknow.

Railway,

As shown in [ul](iv) above.

Munni Lal
Late Shri Baboo Lal

Senior Cashier, Assistant
Chief Cashier's Office,
Northern Railway, Charbagh,
Lucknow.

Assistant Chief Cashier's
Office, Northern Railway,

Charbagh, Lucknow.

As shown in [v](iv) above.

Badri Prasad
Late Shri Lal Sahai

Senior Cashier, Assistant
Chief Cashier's Office,
Northern Railway, Charbagh,
Lucknow.

Assistant Chief Cashier's
Office, Northern Railway,

Charbagh, Lucknow.

As shown in [w](iv) above.

Indra Mohan

Shri Satya Narain Singh

Assistant
Office,
Northern Railway, Charbagh,

Senior
Chief

Cashier,

Cashier's

Lucknow.



(iv) Designation and
Office in which

employed.

(v) Address fbr ser-
vice of all

notices

[yl (i) Name of Applicant
(ii) Father's Name
(1ii) Designation and

' office in which

employed.

(iv) Designation and
Office in which

employed.

(v) Address for ser-
vice of all

notices

[z] (i) Name of Applicant
(ii) Father's Name
(iii) Designation and

office in which

employed.

(iv) Designation and
Office in which

employed.

(v) Address for ser-
vice of all

notices

11

Assistant Chief Cashier's

‘Office, Northern Railway,

Charbagh, Lucknow.

As shown in [x](iv) above.

B.L. Monta

Shri Dhani Ram

Cashier, Assistant Chief
Cashier's Office,

Northern Railway, Charbagh,

Lucknow.

Assistant Chief Cashier's
Office, Northern Railway,
Charbagh, Lucknow.

As shown in [y](iv) above.

S.P. Bajpai
Shri L.N. Bajpai

'Cashier, Assistant Chief

Cashier's Office,
Northern Railway, Charbagh,

Lucknow.

Assistant “Chief Cashier's

Office, Northern Railway,
Charbagh, Lucknow.

As shown in [z](iv) above.

2. PARTICULARS OF THE RESPONDENTS

(i) Name and/or
designation of

Respondents

(a) Union of India through

General Manager,

{b) Financial Advisor and

Chief Accounts Officer,



(i1i) Office Address

of Respondents

12

(c) Chief Cashier (JA).

(a) Headquarters Office,

Baroda House, New Delhi.

(b) -~do-
(c) : -do-
o
(iii) Address for
- service of all : As shown in Column 2(i),
. and 2(ii) above.
notices
3. PARTICULARS OF THE ORDERS AGAINST WHICH
APPLICATION IS MADE
(i) Order Number 79-Genl/A/24 and 961-E/
JT.Metg/NRMV/URMV
(ii) Date : 13.4.1983 & 28.7.1988
(iii) Passed by :+ Financial Advisor & Chief
Accounts Officer; Northern
' Railway, Baroda House,
7 ‘ New Delhi, communicated
by The Chief Cashier (JA)/
Northern Railway, New
Delhi.
0 (iv) Subject in brief : Financial Advisor and

Chief Accounts Officer,
in consultation with both
the recognised unions,
has decided that <cashiers
will Dbe paid honorarium
as per existing rates
subject to the maximum
limit of 200 hrs. per
month or a maximum of
2400 hrs. in a financial
year. That by means of

the aforesaid order dated
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13.4.1983 passed by the
Financial Advisor and
Chief Accounts Officer,
Northern Railway, New
Delhi and issued by the

- Chief Cashier (JA), Northern

Railway Railway, New Delhi,
the petitioners are compelled
to work on their ardous
nature of duties but the
remuneration paid to them
have been reduced without
affording any opportunit§
for natural.justice, whereas
in fact, the Railway Boards
are the competent authority
to made any modification
in connection with the
grant of  honorarium, as
such the action taken
by the FA & CAO for reduc-
tion in honorarium to
the cashiers is illegal,
arbitrary, unconstitutional
and void. Further, the
Financial Advisor and
Chief Accounts Officer,
Northern Railway, Baroda
House, New Delhi has again
issued instructions for
the payment of honorarium
of Rs.1,000/- in a month
irrespective of the actual
work perform 1in addition

to yard stick.

JURISDICTION OF THE TRIBUNAL :

(et

That the applicants declare that the subject
matter of the order against which they want redressal

is within the Jjurisdiction of the Hon'ble Tribunal.



Y 7

\_4}

-3 14v S %é/

LIMITATION :

That the applicants further declare that the
application is within the limitation prescribed
in Section 21 of the Administrative Tribunal Act,
1585, under the - facts and circumstances of the

case.

FACTS OF THE CASE

The facts of the case are given below :-

(A) That in pursuance of recommendation by
the Raiivay Enquiry Com:ittee of 1921, the manage-
ment of Railways were taken over by the Government
and gradually all the Railways came to be managed
by the Government i.e. Railway Board. Railways,
being a biggest enterprise, were re-gro.,-d into

several Zonas in 1951-52 for efficient management

and best services.

(B) That to improve the working capacity, effi-
ciency and ito bring uniform policy, the Railway
Board decided to provide sufficient staff. The
applicants belong to The Northern Railway, where
the Jjob analysis of every offices/workshops and
extra Divisionsl Offices were conducted from 1952
to 1958. The job analysis party was consisted of
an Officer of Executive side and the other from

Accounts branch.

(C) That the contractor Labourers working in
the Railway were replaced by departmental labourers
in the year 1956-57, percentage of Leave Reserves
revised from 9% to 12 12 % in each categories.

The re-classification and re-structuring were also

-
%M Contd........15/
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operated in Railways. Thus the payment of the staff
have been increased and the arrear payment have

also been made to the stdff entitled for the same.

(D) That the category of cashers has been ignored
to provide sufficient staff but given some alurement
of monetory benefits as per rate prescribed from
time to time but no ceiling limit was fixed at
any time except the circular issued on 13.4.1983

and 28.7.1988.

(E) That the workload, responsibilities and
liabilities of the applicants are being increased
day by day. Thus the cashiers and staff of Accounts
department given allurement for the grant of honora-
rium for the work done in excess of the prescribed

yvardstick.

(F) That the sanctioning authority of the honora-
rium is the Railway Board to any amount but authori-
ties lower than the Railway Board are competent
to sanction honorarium to some extent ‘as per schedule

of power.

(G) That this arises out while the order of
the fixation of the maximum ceiling of honorarium
fixed to be paid to the applicants (cashiers) working
in the Northern Railway, passed by an incompetent
authority, the Financial Advisor and Chief Accounts
Officer, Northern Railway vide order No.79/Genl/A/24
dated 13.4.83 issued by the Chief cCashier (J.A.),

Northern Railway, New Delhi.

@ et
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(H) That the honorarium means a recurring or

.non-recurring payment granted to a Railway servant

from the Revenues of the Government under whom
he is employed as remuneration for speecial work
of an occasional or inter-mittant character. The

honorarium is also sanctioned during leave too.

(1) That the yardstick fixed for a cashier
to handle the cash revised from time to time without
conducting the job analysis and practical demonstra-
tion. The details of the yardstick fixegzz cashier
to handle the cash are given below. The revision
of yardstick by the incompetent authority is an

arbitrary manner as the same yardstick is not pre-

vailing over the Indian Railways

YEAR YARD STICK
Prior to 1966 Rs. 2,00,000/-
1966 Rs. 3,00,000/-
1979 | Rs. 4,00,000/-
Sept. 1987 Rs. 4,50,000/-
(J) That as per above yard stick we, the cashiers

have to handle the cash and pay Rs.4,50,000/- in
a month' whereas the applicants have to pay in bet-
ween Rs.15,00;000/— to Rs.30,00,000/- in a month
i.e. approximately more than 5 times on an average.
Thus we the applicants are entitled to get the
benefit of honorarium just to double as fixed at
present on the basis of actual work performed in

addition to prescribed yard stick.

Gt
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b
(K) That the applicants are the cashiers working
within the Northern Railway at Lucknow Division.
The seniority of the cashiers working over the
Northern Railway is combined together. All the
cashiers of the repective Divisions have made certain

representations but all in vain.

(L) That the establishment known as Financial
Advisor and Chief Accounts Officer, Northern Railway,
Baroda House, New Delhi, is looking after the cash
and accounts of Northern Railway and the applicants
are working as cashiers in the aforesaid Branch

of the Railways.

(M). That the applicants job require to receive
cash, cheques and bills and disburse the salary.
to the employees through cash or cheques or by
money orders according to mode of payment assigned
to them and maintains cash book giving details
of paid and unpaid according to billwise. Apart
from this, the applicants have to maintain unpaid
list/register, money order register, cheque advise
note and service stamps register in proper form.
In case any amount remains unpaid, it is deposited
billwise furnishing complete details of non-payment

in four copies.

(N) That in the Railways, various categories of
employees are employed and their monthly salaries
are paid on different dates in each month according
to scheduled dates of payment, irrespective of

holidays or rest.

(0) That some staff employed in construction,

maintenance and on train passing job at the different
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places and they are not allowed to leave their
place of working thus the applicants have to go
even to a place where there is no office but some
construction job of the Railway are going on, to
pay the salary to the casual workers or labourers

employed thereon.

(P) That the wages period and the dates of
payment have been fixed by the administration and
thus the applicants have to made tours as per detail
given below in each month irrespective of Sundays,

Saturdays or any other Gazetted Holidays :-

A 5th to 9th
‘B 10th to 13th
C 16th to 24th

If the payments to the staff are not made on due
dates, the infrigement of the payment of wages
Act involved and the administration have to pay

the fine fixed by the Court of Law.

(Q) That the applicants have to carry on the
payment work, whether it is scorching heat, blowing
cold waves or it is raining, but have to continue
the work even if they are running under high tempera-
ture or the 1light goes off or due to poor 1light
and the applicant want to stop the payment, but

they can not do so unless the payee agrees.

(R) That although the applicants have to work
from 1000 to 1700 hours with half an hour recess
from 1330 to 1400 hours. During the period from
1000 to 1700 hours the payment hours are 1100 to
1530 hours, but they have to work atleast 10 days

from 1000 to 1800 hours without recess and any

Cepetin’

break.
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(8) That considering the arduous nature of

job of the applicants, the Railways have fixed

the Yard stick of work for each cashier. Prior

to the year 1979 the yard stick for a cashier was

fixed to handle the cash amount to Rs.3,00,000/-

for disbursement of the salary in a month.

(T) That as stated above, some times it happens
that the applicants have to work beyond their sche-
duled duty hours of work viz. their work starts
some times in night as well as with the sunrise
and ends even after the sun sets i.e. late in xx&
night because once the payment of the particular
station starts cannot be stopped unless the last

employee available to receive his payment.

(U) That in order to give an incentive of the
additional work, the Railway Board decided and
granted that the applicants will be paid additional
remuneration in shape of honorarium at the rate
hourely fixed from time to time. This rate of honora-

rium revised due to increase of price index.

(v) That by an order dated 8.10.1979, the yard
stick of work of cashiers has been revised and
has been fixed at Rs.4,00,000/- per month to handle

the cash.

(W) That after the issuance of the aforesaid
circular the applicants' honorarium is being paid
subject to the ceiling of two hundred hours per
month. Thus the extra-work amount has been ceiled
but the quantum of work has not been ceiled. Inspite
of this the rate of honorarium has been increased

from Rs.4/- per hour to Rs.6.65 per hour but the

i
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payment of honorarium has again been ceiled Rs.1,000/-
per month vide letter No. 961-E/Jt.Metg/NUMV/URMV

dated 28.7.1988 annexed as Annexure No.2.

(X) That in effect of circulars at Annexure
No.1 and 2 do not base on any quantum of work due
to ceiling of honorarium at the rate of Rs.1,000/-

per month irrespective of additional quantum of

work.

(Y) That the applicants alongwith other signa-
turies made a representation to the Chief Cashier
and FA & CAO, Northern Railway, through proper
channel regarding the 1less payment of honorarium
to the cashiers and peons. Copy of which are attached
to this petition and is marked as Annexure No.3
to 7. A last representation made on 5.8.1988 which
is attached to this petitioner is marked as Annexure
No.8. The said representation forwarded to all
concerned vide Asstt. Chief Cashier, Lucknow letter
No. CP/Adm/Lko/88 dated 10.8.1988 attached to this

petition and is marked as Annexure No.9.

(2) That similarly the rate of honorarium of
the applicants has been decreased as the full pay-
ment of honorarium of ceiling hours has also not
been made. Only fixed amount of Rs.800/- and there-

after Rs.1,000/- is paid in a month as an honorarium.

(AA) That the payment of honorarium to the cashiers
working on diffierent Zones of Railways have not

been ceiled except the Northern Railway. As in

(Jesyawns=*
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other Zones, the payment of honorarium to the cash-
iers are based on actual work performed by them

without any ceiling limit.

(AB) That by an order dated 13.4.1983 and 28.7.88
the Chief Cashier, WNorthern Railway has informed
the Financial Advisor and Chief Accounts Officer
in consultation with recognized unions, has decided

that pending final decisions the cashiers will

be paid honorarium as per existing rates, subject

to a maximum limit of 200 hours per month or a
maximum of 2400 hours in a financial year and this
was to be effective from 1.4.1983. A true copy
of the circular dated 13.4.1983 and 961-E/Jt. Metg/
NRMV/URMV dated 28.7.88 issued by the Chief Cashier,
Northern Railway, vide his 1letter No.79-Genl/A/24
dated 13.4.1983 is being filed herewith and is

marked as ANNEXURE NO.1 to this petition.

(AC) That the seniority of cashiers of all the
Divisions 1is combined together and different repre-
sentations by all the Divisions were made but noth-

ing has been decided so far.

(AD) That the cashiers working in Allahabad

Division when they had not received any communication
from the concerning authorities, they instituted
a suit in the Hon'ble Court of Judicature at Allaha-
bad. The registration number of the said case was
9791 of 1985 and the Hon'ble High Court ordered
on 10.9.1985 that the applicants may pursue their
remedy before the Higher Railway authorities. Annexure

No.10.
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(AE) That as and when the applicants contacted
the Chief Cashier (J.A.) or the Financial Advisor

and Chief Accounts Officer, they were told that
this arrangement 1is only an interim arrangement
pending final decision, as has been stated in the

aforesaid letter dated 13.4.1983.

(AF) That neither the representation of the
applicants have been decided nor any final orders
have been passed in terms of the order dated 13.4.83.
An order has been 1issued by the General Manager
(P), Norther Railway, Baroda House, New Delhi to
increase the hourly rate of honorarium but for
its payment a ceiling limit has again been fixed
as Rs.1,000/- per month which is another arbitrary

action.

(AG) That even on enquiry from the Secretaries
of the recognised Unions, the applicants were told
that no such decision has been agreed upon by the
Unions, as stated in the aforesaid letter dated
13.4.1983. The officials of the recognized unions

are also the applicants in the said petition.

(AH) That the effect of the impugned circular/
letter 1is that the applicants are compelled to
work on their arduous nature of duties but the
remuneration (honorarium) for which the applicants
are entitled, has been reduced without affording
any opportunity to the applicants. Though the cashiers
are handling cash between 20 to 25 lacs per month
against the vyard stick fixed as Rs.4,50,000/-.
As per instruction of the Railway Board, the payment

of honorarium should have been made on the basis

i
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of additional quantum of work done by each cashier
irrespective of any ceiling limit. The ceiling
of any time limit is against the rules as it depends

upon the nature and quantum of work.

(A1) That the statements for the grant of honora-
rium prepared monthly by the cashiers are annexed

herewith and are marked as ANNEXURE NO.11 TO 16.

Against these statement only Rs.800/- have been
passed upto 31.5.1988 and thereafter Rs.1,000/-
are due to be passed in terms of letter No.961-E/

Jt.Metg/NRMV/URMV dated 28.7.1988.

(AJ) That no opportunity whatsoever has been
given to the applicants before passing the orders
for ceiling of the additional hours irrespective
of quantum of work, which effect the loss of addi-
tional emoluments of the applicants in contravention
of the provision of Article 311 of the Constitution

of 1India and the principle of natural Jjustice.

(AK) That the sanctioning authority of the honora-
rium is the Railway Board whereas the Financial
Advisor and Chief Accounts Officer, New Delhi has
passed the order dated 13.4.1983 and 28.7.1988
for ceiling of honorarium which is illegal, malafide

and arbitrary.

(AL) That as stated in order is self-explanatory
that the order dated 13.4.1983 is an interim order
but more than 5 yéars have been passed and no final
order has yet been issued inspite of the several
representations made by the applicants by individuals

as well as combined.

%M Contd.......... 25/
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(AM) That in the other Zones of Indian Railway
the honorarium is paid on the basis of the quantum
of work performed by the cashiers without any ceiling
limit. Only in Northern Railway, where the applicants
are working, the ceiling 1limit of honorarium has
been prescribed in a discriminatory manner by the
respondant No.2. It violates the Article 14 of

the Constitution of India.

(AN) That from the facts stated above, it 1is
abundantly clear that the respondants are acting
in a wholly arbitrary manner and the action of
the respondants effect in reduction of the honorarium
irrespective of the quantum of work done by each
cashier, without the compliance of the provisions
of Article 311 of the Constitution of 1India and

the principle of natural justice.

(AO) That the cause of action arose on 13.4.1983
when the interim order passed by the authority
not empowered to ceil the 1limit of hours for the
grant of honorarium as the honorarium paid on the
basis of actual work performed in addition to fixed
yard stick and beyond the working hours. Also the
cause of action arises every month when the payment
of honorarium is claimed by the cashiers is not

being passed in full.

(AP) That as no reply whatsoever has been received
by the cashiers of Allahabad Division from the
Financial Adivisor and Chief Accounts Officer,
Northern Railway, New Delhi regarding their represen-
tations, therefore the cashiers of Allahabad Division

filed a writ petition before the Hon'ble High Court

Qe
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of Judicature at Allahabad being Civil Writ Petition
No.9791 of 1985. Ghanshyam and others Vs. Union
of 1India. The cashers of the other Divisions of
Northern Railway, New Delhi, were informed by the
Chief Cashiers, Northern Railway, New Delhi that
the similar orders will be issued on receipt of
the Judgment from the Hon'ble High Court, Allahabad
in Civil Writ Petition No.9791 of 1985 in regard
to the grant of Honorarium. The seniority of the
‘cashiers 1is combined with all the cashiers of other

Divisions of Northern Railway.

(AQ) That in the above mentioned writ petition,
the Hon'ble High Court was pleased to direct the
applicants to approach the Higher Railway Authorities.
A photostat copy of the order is being filed herewith

and marked as ANNEXURE NO. 10 to this petition.

(AR) That while the copy of the decision of
the Civil Writ Petition 9791 of 1985 arrived at
Lucknow, for the information of the cashiers of
Lucknow Division thereafter the applicants made
representations to the Higher Railway Authorities
through proper channel and copies also sent to
the concerning authorities in advance to decide
the 1issue as the matter has already been delayed
and the applicants are suffering so much monetory
loss. True copies of the aforesaid representations
are being filed herewith and marked as ANNEXURE

NO. 3 TO 8 to this petition.

(AS) That now the applicants have exhausted
all their channel as per direction of the Hon'ble

High Court, Allahabad but the remedies have not

<:;%Zv‘£254,eabf Contd........
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been decided as yet by the Higher Railway Authorities.
Therefore the applicants are being compelled to
file this petition before this Hon'ble Tribunal

to seek justice regarding the payment of Honorarium.

(AT) That the applicants are challenging the

aforesaid order on the following grounds.

G R O U N D S

1) Because the effect of the «circular dated
13.4.1983 1s that the applicants though are
compelled to work on their arduous nature
of duties but the payment of honorarium has
been restricted 1irrespective of quantum of

work performed by each cashiers.

11) Because due to impugned order dated 13.4.1983
the applicants who have to be paid honorarium
on the basis of actual work performed beyond
their fixed yard stick and duty hours but

they are paid only Rs.800/- p.m.

1i1) Because the normal duties of the applicants
are that they have to work even on holidays

as some of the dates of payments falls on

the holidays.

iv) Because due to impugned order the applicants
cannot avail their earn leave and the same

become lapse.

v) Because the applicants have not been given
any opportunity before ©passing the order
dated 13.4.1983 which effect that the cahsiers

are not getting the amount of honorarium



vi)

vii)

viii)

ix)

?_(;./
- .%&957:_ /x

applicable to them as per rules. The reduction
in Honorarium is in contravention of the
provisions of Article 311(2) of the Consti-
tution of 1India and the principle of natural

justice.

Because only the Railway Board is the Comptent
Authority to make any change and orders in
regard to the payment of honorarium as such
the orders passed on 13.4.1983 and 28.7.1988
by the Financial Advisor and Chief Accounts
Officer, New Delhi are illegal, arbitrary
and void 1in the eyes of Law as it 1is not

in his jurisdiction.

Because as stated in the order itself, the
order has proceeded on the fact that the
same 1s an interim order which has been passed
in April 1983 but more than 5 years have
been passed and no final order has yet been
issued 1inspite of the representations made

by the applicants.

Because the honorarium is being paid to the
cashiers 1in other Railways in regard to the
performing of the similar duties as per Rules
without any ceiling 1limit but it is only
the Northern Railway in which the ceiling

has been imposed.

Because the respondants are acting 1in an
arbitrary manner. The action of the Respondants
effect the applicants to receive less remunera-

tion of arduous duties and work which violates

C{ﬂ(W Contd....ounn... 29/
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Y i
of Provision of Article 311 of the Constitution

of India and the principle of natural justice.

Because the applicants have no social 1life
in their locality, their earn leave lapsed

without getting any additional remuneration.

Because the deansss allowance sanctioned
two times in a year on the basis of increased
price index from First January and First
July and the payment of its arrear is made
two times in a year. Similarly the payment
of Productivity Linked Bonus are being made
in the month of October in each year, as
such the applicants have to disburse the
payments Fifteen times during the working
of twelve month i.e. in a year. 1In this
respect the applicants have to perform the
arduous nature of duties but the remuneration
of only twelve months are paid to the peti-
tioner (Cashiers). The applicants are entitled

for three months additional remuneration.



RELIEF SOUGHT

That in view of the facts and circumstances mentioned
in the aforesaid paragraphs of this application,
this Hon'ble Tribunal may graciously be pleased

to :-

a) call for the records of the said case and
quash the impugned order dated 13.4.1983 and

28.7.1988,

b) direct the respondants not to give effect
to the aforesaid order dated 13.4.1983 and
28.7.1988 and not to deduct the payment of
honorarium on the basis of the aforesaid order

dated 13.4.83 and 28.7.1988,

c) direct the respondants to pay the honorarium
to the applicants as claimed by cashiers at
the rate revised from time to time as was
being paid before the issue of the order dated

13.4.1983 without any ceiling limit,

d) direct the respondants to pay the full amount
of the honorarium as claimed by the cashiers
in every month with interest thereon @ 15%

per annum,

e) issue such other and further orders or directions
which this Hon'ble Tribunal may deem fit and

proper under the circumstances of the case,

f) sufficient staff be provided so that the cashiers
may avail their weekly rest and holidays.
They may also avail their leave on average

pay as and when required or the payment of

Qo=
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leave encashment may also be allowed.

gX g) rate of honorarium be fixed on the basis of
transaction of cash i.e. at the rate of per
lacs instead of hourly rate in excess to pres-
cribed yard stick.
g) award the cost of the suit.
8. INTERIM ORDER

I) That the applicants have mentioned full facts

and circumstances of the case in the preceding

paragraphs of the application.

II) That the impugned order dated 13.4.1983
(Annexure No.l) may not be given effect till
the decision of this application as the impu-
gned order 1is against the provisions of Law
and Rules.

III) That the respondants may kindly be restrained
not to give the effect of the impugned order
otherwise the applicants will have to face
irrepairable monetory loss.

9. DETAILS OF THE REMEDIES EXHAUSTED

i)

That the applicants are working under the
Control of the General Manager, Northern Railway,
Baroda House, New Delhi and the Financial
Advisor and Chief Accounts Officer, New Delhi
as such the representations are annexed here-

with and marked as Annexures No. 3 to 8.

Gt
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1.

ii) That seniority of the cashiers of Northern
Railway 1s combined together as such, the
instructions issued to the cashiers of one
Division are applicable to all. The cashiers
of Allahabad Division filed a writ petition
in Hon'ble High Court of Judicature at Allahabad
and during the pendency of the case no repre-

sentations were made.

iii) That again on the directions of the Hon'ble
High Court of Judicature at Allahabad vide
its order dated 10.9.1985 the applicants made
their representations to the higher authorities,
which ar annexed herewith and marked as Annexure
No. 6 to 8. All the respresentations were
made through proper channel to maintain the
office decorum. The Railway Board are the
rule making authority and no such rules or
instructions have been issued by the Railway

Board hence not consider to make representation.

DECLARATION

That the applicants (cashiers of Lucknow Division)
further declare that the matter regarding which
this application has been made is not subjudice
and no proceedings are pending in any court of

law or any other bench of the Tribunal.

PARTICUALRS OF THE POSTAL ORDER IN RESPECT

OF THE APPLICATION FEE
:D&D 057@52
i) No. of Indian Postal Order
ii) Name of Issuing Post Office

iii) Date of issue of Postal Order S~ lo- [qkpd7

)
iv) Post Office at which payable Nead 00*+~5?31?
- Head Post Office, Allahabad. g{Lak}*ﬁﬁ '



12.

13.

DETAILS OF INDEX

An in Index in duplicate containing the details

of the documents to be relied upon 1is enclosed.

LIST OF ENCLOSURES :

Enclosure No.]1 Photostat copy of the Circular
dated 13.4.1983, issued by the
Chief Cashier (Ja), Northern

Railway vide letter No.79-Genl/A/24.

Enclosure No.2 Photstat copy of letter No.961-E/
Jt .Metg./NRMV/URMV dated 28.7.88.

Enclosure No.3 Photostat <copy of application
dated 13.10.1983

Enclosure No.4 Photostat copy of application
dated 3.4.1984

Enclosure No.5 Photostat Copy of application
dated 2.1.1985

Enclosure No.#6 Photostat Copy of representation
dated 24.8.1987

Enclosure No.7 Photostat «copy of application
dated 26.4.1988

Enclosure No.8 Photostat copy of reminder dated
5.8.1988
Enclosure No.9 Photostat copy of letter No.CP/Adm/

Lko/88 dated 10.8.1988 under
which the representations forwarded

to concerning authorities.

Enclosure No.10 Photostat copy of the Judgment
dated 10.9.1985 passed Dby the
Hon'ble High Court, Allahabad.

Enclosure No.11 Photostat copy of the «claims
to 16 preferred by the Cashiers.
Contd.e.eceeeans 33/



Place
Dated

In verfication

I, R.K. Pathak, aged about years,
son of Shri

working as Senior Cashier, Northern Railway, under
Assistant Chief Cashier, Northern Railway, Charbagh,
Lucknow and we the other applicants, do hereby
verify that the contents from paras 1 to 12 are
true to our own knowledge and belief and that we

have not suppressed any material facts.

- Lucknow.
: 1988 Signature of applicants
P o
(et

( R.K. Pathak )

Chief Cashier and others
Shri A.N. Khanna, Sr. Cashier-ACC/
S/o Late shri K.G. N.Rly., LKO.
Khanna.
Shri N.U. Siddiqui -do-
S/o Late Sri Barket-
ullah.
Shri Udai Bhan Singh -do-

S/o Late Shri Pratap
Singh

Shri C.P. Singh -do- CSQG/

S/o0 kate Kapil Deo
Singh

Shri P.K. Ghosh -do- -l$4d~.%,kA¥a—

S/o Sri A.T. Ghosh

Shri R.P. Singh -do- (é;&iq£§:£

S/o Late Sri Ram
Chander Singh

Shri J.P. Gupta,
S/o Shri Nathey Ram

-do-



10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.
S/o
21.
22.
23.
S/o
24.

25.

26.

Sr.
N.

Shri Hari Prasad
S/o Late Sri Jagannath
Prasad

Shri K.B. Srivastava
S/o Late Sri S.B.Lal

Shri R.K. Bajpai
S/o Late Sri Sukhadin Bajpai

Shri D.C. Rishishwar
S/o Sri Guru Narain
Rishishwar

Shri A.K. Verma

S/o Lat Sri S.N. Saran

Sri V.M. Mishra
S/o Sri Kamla Prasad
Misra

Sri Bajrangi
S/o Late Sri Satiab Lal

Shri G.S. Bajpai
S/o Sri R.N. Bajpai

Sri V.K. Midha
S/o Sri Yash Pal Midha

Shri V.P. Gupta
S/o Late Sri Hira Prasad

Shri N.C. Kharey
S/o Sri Prahlad Kharey

Shri S.P. Lal
Late Nirankar Nath

Shri Ram Kishan
S/o Sri Hori Lal

Shri Manni Lal
S/o Late Shri Baboo Lal

Shri Badri Prasad
Late Sri Lal Sahai

Shri Indra Mohan
S/o Sri Satya Narain Singh

Shri B.L. Mota
S/o0 Sri Dhani Ram

Shri S.P. Bajpai
S/o Sri L.N. Bajpai

Tyl

Cashier-ACC/
Rly., LKO.
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NCRTHERN 'RA ILWAY

Chief Cashier(Ji) 1y 0ffige,
Multi-3torey eq Building,
NEW DEIHI-110 065

No, 79.0enl/£/24”“;

IDat&d‘ 130‘101983¢
The

IC/DLI, M3,1XK0,Aid, BEN, JU & FzR. 2
The " .C./Rly.Bd., Buroda Ouse-NDLS, ALC/C«ALD
¢ The . Cashiler(IA), JUDM & ASR. " A
~ Subs Honorarium to the ceshiers and others
to tha payment 8lda, -

Febo & CA,0,, 1n consultation with both the r
nlsed unions

y hsg dealded that,pqnggpg final degisigp
oashier will b pald honorarium i

.- ~ y
B8 per exlating rates
apb_eotﬁioﬂthe“maxlmum limdt -of 200 hri.per -month or a -
- 77 max mum“or“2400“ﬁfsT31n'u'finanoial Y88r. Thig will hq
8ffagtive from the finsngial year 1983-84.. This meximug
1imit of 2400 hres. in « finengial yearw will
- »t¥0 &8l1 other gategor
'Class-iv stgrf gt achod&tofthglcushicrs. ”%E“ig~°130~~
t.glarified thut the cashéers will continue 5 Ve fu1l ||
{buf}ﬁf ay they'hgve beed doing fKIIwggy. & —
{

' 88 @ ‘3pealel gaze 8150 agreed that
| the rate of houorarium puyabla to the ClasgeIy starf he-
tTevised from Re,1/-per homsur Yo Ra.1,25 per hour commene
‘eing from the finensial Jodr 1083.84, . '

BCOgm

~

; It wes elgo decided ! that the heaty Qf,the ceshiers

Wlll be reticnalized fop 611 the Pivisions ' latast by . o

"gloigﬁ s to ensure thut the honorarium is equaliged
G Lhe eox

tent'possihlo. It wes also deoided thut the SRR |
- rationslization of the beats or ctshlers of Delhi Mivioion
M1ll bg teken up fir

st und completed by 16.5.1983.

£11 concurned are, therafore, rcquested to wev
_,acoordingly.'Fivl.Caahier, l'elhl 13 requested to flnalize
ohe rationalization vell before the terget date go thut
it is examined by the Sr.n.A. 0, lew Nelhi end thae Chiafl
Cushiar(JA)/NR Jolntly und submit
infornation by the

ted to A & cAQ fo; his
dele of fixad by him,

- Sa/~

: Chief Cashiar (Jh)
Copy toi=All Sr.hA0/DA oy NeRe HNorthern Rly ., Hew I'elhi,
ve ALl WAOQs . -

31 fs/‘cs.orrxoer/Admn.,B.House-rms
oo FA & CAQ/ls=NR,FA- & CAO (Union) /NR

ev SAO(WY/ASR & JUD(W) ,ACC/DLY, ACC /1K O ,
»+ Pivl.Secy /NRMU & URMU(a/a g

Yt

—
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'RECORD OF DISCUSSION HELD IN THE INFORMAL N
MEETING WITH TAS REPRESENTATIVES.OF BOTH -

THE UNIONS IN CPO'S OFFICE CHAMBER AT 11/~
HRg, ON 28,7,19884

'“-~-“~--‘.~—‘--—~“_uﬂ-l.""'

P RES ENT

A&niniatratidni o Unions :
4, Shri K.L; Sikka, CPO - shpd V.K. Keshav, AGS/NRMU - .

3. Shii 8.8, Gauba, FASCAO  shri J ¢ Arora, Divl. Secy.URY
3, Mrs, Rama Maraoli,Dy.CAa0/G 'shri KZ? &azin, Di v.SacyoNPMU*
4, ghri Bhagwen Dass, SPO/U

: Tha issue uith regard to mvi.,ion of rat:es of
honorarium +o Cashliers, as mentioned in para 2 of this
o€fica circuler Nod 362-E/6-0/FLVB dated 10th June, 1988, -~
wap dlscussedy After dlseuesions i was decided tlat the -
Gelling limit in tha cace of Cashiers will ke :\q.12,000/-
and hourly rates of henorarium already issued for other’ '

N o= [
.3
R IR W)
o Dl e LA R e,

staff in the ubovenentioned circular dated 1Gth .Juns, ;988
will ranain the gana, 3yment of honorarium to.the

Cashioxrs dgalnst PLE, D /.s etc. will be ovar and above'"
thib iinmit of 1@, 000/, .

s . g .
e % e ALA.;‘;.._.L«M-J._..»_.... —

¢ . T
- o) e — LK
(V, Ky .Keshav) (TG AHBW) -~ {s. S. G.uUBA) /
Azptt, Gonle Secy,. Dlvle S2CY,, &ATCT3. FA &CAO

Sace
NERMU , . UIRIU

b , o
g g
(K. D, SARIN) y/ s ST

, - X
Div.Sec,Acctits, U (Ko u//b’

Rt CHIEPF PERSOHN FPLCER T
Moo 961E/Tt. twt,./mmw/u AU Dateds 28,7.1288,

Copv to: The Genl,., Secy,, URMYU, 16872, panchkuin Road,
Hew Delid o

the Gepdy Saae., NRMT, 12, Chdmsford Road,
New Livioi, o ‘

B le (PC) - £or toking neocazssary action,
Fanpt) foro iafcmmation,

—
™

P
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Vapge Ho,
$o, [\5 W\ Ap e /N_‘;___)éi

1« Phe Gonsrel Hanager,
Hoclquartors Offico, gf/
Baroda Ivuse, 917

Kog=Dolhi.

2e ihp PoAe & CAD.
Heedquartvre O0ffieo,
Baroda Howupo,

Hay=Ralhi.
e Chiof Cashier (v A) NoweDslhi imation,

( _SHROUUH PROFRI CHANNRL )

‘dif‘.
Rogs= Heavy work loed=Coilping of Honorarium unijuste
1fied.
Hofie P & & CAO/NDLS lotter Ho.79«Genl/Af24 datod
13644 1983, .
With duo rogard gnrd humbdle subnimin, we thz cashiers
of Horthern Rauway-g.u knouv Divioion bag to 55 fovu
e .
linss for your Yoo 4., kind comnsidoratio synpathotie

orders ploases. We the cachiors é.m overy bm-denld dus $0 heavy
work loed even thord vo aro co-operating to Hoilway Mminiete
rution et givipg full Hoturn as we w&oiw previously. Z%ho
cuiling of honorsrium io unjustificd amd 46 ouyr mein griovance
ot such we apprbaohim youpr good esolf to %fz& the ngtyral
Juntdcosand docide tho fonuw m{'your caré’iaﬂ'eing%mmww

¥e tho cashiors bog ano undorie

‘14 fhat ad firet tha Hoilveyoc startod as Privato Compens
ies vith pomo bind of Govie Controlled. In persuanco
of rocowrondation by Rallway ErguiryCommittoe of 1921,
tho managobont of Hoilways wae takoen ovor by the

’ Governmont and gradually theso Railwuye came g0 bo

munaged by tho Govie By 1944 all the ma jor Railways
idn tho couniry hod gcome © under tho State managomant.
In 1951=52 the Indian Railweys were roegrouped into
sovaral Zonoo based upon {onsideration of effiriont
managemesit and corvice for diffesrente.ronsons.

2« Phat to improve the working ocapnoity, offieionoy
and tc bring uni*ouh%policy the Aeilvay Soayd hud
doe¢idod to0 provide eufficiont staff. In $ho NHorthemm

ailvay 'y - T e e et et

Congd. ?aaaw--‘-ﬂ-'

[ S

‘/C/V"\/j/. ;
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Jgé Job analysis of eve.y offdce/work shep hwmere COnduot€?$ ﬁ
Frowm 1952 $0 1956 with & party cokoissing exooutive ard aoccou-
nio wmoaober. Jhe oontraotor lah:m&rw in tho Railwvay
were replaced by departwmental laboure welrom 1¢1.1957 poroentace
ort{r}v?: 33 mﬁuam ale0 reviced and leuve reserves, wWoro

in caoh ocategory. Im all rospect epproximately 100%
additionel staff provided in oeoh office/work shop acoor¥ing
t0 yard stiek Bul wo thn cashiere havo boon deprived off ani
uo sufficient staff providcd 4in the said occtegory. Fhough
tho work load vwere om {snyroeed tondonoy in the mannere as
dotatiled beloutf

3

(a)ﬁhaqeho vepory of 2And., pay comniesion were implemanged
VWeOefron 17,1959 and the woges of the Railway emploe
Yo vere inoiowscd opproznisetoly by 253. Similarly

T wo report of Jxd., pay Commiesion werc implomantod
HeOe£20E 1.1.1973 and the omolumscats wore again
incroased approximately by 30i or more. fhe reporg
of 4th. Fay Commiosiun have been isplementod from

111956, und tho vagee of Kailwaey Rmployoces Consid~

evrably inoroaocd, :
(b) het iﬂspi'ti ©of the inorooses Ifl as detail inm pora 2(a)

dearners
the ~ , 4noronbod two timea in & yoar amd tho payment
of arroar there of arc being arranged ghrough w
soprate bill. Fhioc resulted that the edditional
paysont are bolng nude two simse in « yeare
(6) ‘bat the paymsnt of produstdvily linked bopus ie aleo
mwade through o soprato bill ard just like the payment
of salary peymont ure being mado,
(d) *hat keoping all tho pointa of incrennsecy paycant
of a arrcar of doarncse allowarce ard preduccivuiy
linked bonus, we tho csshiers have topay 15th. mongha
wa?/%/paymm during the vorking of 12 momthe in a yoar.
In thie respoeot wo the cashiors ar?bntitled for 3 mongt
a&ditiona%#emu@toration which comes to B SQOO/n paor
caghiore,

Thet the yard stick f4xod for a ocashier ¢o handle the ough
reviswd from time to time without corducting sthe job analysic
vith pruootical demonstration. 4+he datalls of the yarf stiek
of “the-yard-stick fixed for o cuchier 3¢ hardle tho cush are
given below. Jfhe revision of yard sifok 4s an arbitary mannor,

i 4

Contd [ Pae."“‘" 3‘

P
//)Z%faﬁbémv
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0. 9=
-3 3, 11w ¥ “ff_/j?j/
IusR Yaxd S ICK Yo
rrior of 1966 e 2400,000/ = r
1966 4o 3400,000/e
1979 Be 4,00,000/
tapt 1987 Bse 49500000/«

A0 per esbove yurd otichk ve tho oashioxa havo t0 bamilo
ad pay Be 4,050,000/~ &n a conth whore as we have (0 poy in
betwoonr T 15,00,000/« 80 D¢ 30,00,000/« in o mongh 48 eppronie
patoly more then 5 timye on am averague Ffhus vo aro omtigled
to got boref3t of howmsuraeriur Juot (o dewble an Lined at
K%maoat.

4o ihgt wo 5ho omch cashior are hardling the onch approzni-

Bat@ly 2e 20,000,000/~ on an overuge 8 uuvoh our worhkload hadse

bean incroacd 5 gimo,ufpmn:lmnely thon tho fizod gard ciick,

Sur 11u»szz;1§’$dh’§3o°‘”’é’fc;ﬁ’°%oon fnorensed 4uo to handling moro
B .

gaph and rooeips of more nucbor of Lille. Ywring thoso haxd

days and ineyoeced vorkloel wo v are so~vporating $o the

Aaintotrasion in regard t0 tho poyrant of vagos 0 the otaff

vith hard labour to avold Snfrigemant of the payment of

wages ASbe

Be faas duo t0 hoavy workload, 4noroace of liability amd
receipt of billo, we ore wdy In 3 poeition to svall our weeldy
rent' anmd holiduyo ac wo have 0 work during holidayo ol on
the dsy of wookiy reat to comploie the vork and 50 avcid gho
infrdgrong of ghe poymont of wagos Aol ss the dates for tho
paysente havo boon fiwed irvesmpeotive of any comeidegration

of rosg and Lolddays.

Go fhot dwo t0 thilu hoavy woriloed, liobilities ve the
cashiore bave beon deprived off 0 avail %ho Opportunigy to
Orlve ths Tamily preblems and to0 congeot our neighbouvres for
thedir co-operuiior «vd syepathy. In (hio reespect wo have no
Juvslal lLifs,

Te Fhat wo tho onnhtloro are alwo not in o position 0

evail our »recorded leave anc oreddtod twice &n g yosr thus gtho

onve Yogome lepoe.

Feeping in view of ths facie eyatod shove vwo tho omsbiore
of Luckundw Sivieion pray for the following roliefe.

C’Qr.td . Pwemaun— 4/‘-;

e d,(ﬁ



{a)
(w)
(o)
(a)

(o)

=13 __ 4 3o "

PEZYE

fhe job anclycio should be econdusted with pmét.iaal
domonstration bofore obhanco the yard st ioke

40 por yard gtioh cufficfont staff phould do provided.
The sodling 1imit of honorarium be vith drawnm.

‘he payment of homorarius should bo domc on $ho basis
of netual uorkledcﬁe in ozooess of prosoribod ynxd otiak.
‘he wdditionol paycont of honorarium may also bo ﬁeﬂo
in rogard $0 the poymont of prbductivif linked Honowus
apd D.Ae arrearitvico in o yoar.

The faoility of leave oucashgent also bo aYarded oo
that ouwr reocvzded leove may nog lapso.

Your's FPoithfully

Lot L TecedS/
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SeN. Name .\gisignat ion Signature %‘)/
1 1 Srd R.K.Pathak . Caashior ¢ ﬂg}’?fﬂ"'&‘
2 A« N, Khanna " %\/
b I B N. N, Siddque n
4 3 ¢ Udai Bhan Singh "
53 " B.L.Mauta . Caskior @p@,«»/w//
6 3+ ° C.P.Singh Sr. caahioi@;@// _
T3 " P.X,Gkosne n . A o~
B s " R.Pe ingh “u
9 1+ * S.P.Bajpai Caskior /J’zi >
103 ® JeP.Cupta Sr. Caskior )\“k:_\x‘.
19: ® Hari Prassd @ e -
12: * K.B.Srivestma » L i '(_”"‘ A I
131 *  R.KBajpai 0 T o
14t °  D.C.Revhware lymowic oy " /;?’ W =
15 ™ AcKeVerms L /7.// A
161 *  V.M,Misre W 2
17 ® Bea jrangi - -——-m————&—-@
18 * GeSeBajipail w e
193 ®  7.K.Midha w Y
208 * VePoGuptsa RV )
21 * N.Co.Khavey 0 ,)\‘n A
223 *  g.P.led R YY)
23s " Ram Kishen J -ﬂ&‘k’
241 *  R,H,Cuwpta " N
251 ¢ Manni Lal ° &%\dé’"
263 " Badri Praesd o - <P
273 ®  S.R.Prased "~ Zud r"":““““
28; " CiPeSharama T
293 *  Shiv Shanker " @7/( 2 -

0t ¥  Trndrs Mokan u -
27 i S Tl

_ o’
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1.The General Manager,
Hoadquarters Office, .
Baxoda Houss, o
NOﬂ"DGlhio " . ';

\
2w ?h@ yo.ﬁ.o & CAO'
Headquartors Offioco,
Barode Heuso,
Now-Dolhi.

3u Chief Ceshior (G.A.) New-Delhd,

(Zhreugh Proper Qhnmnel)
8ir, ' ,

Yo tho undoresignod eachiors of lorthorn Railway, Luckmow
Division, would 1liko to imvite your kind attontien of our
reprosentution datod 24-83;11(387 (Copy enclosed) ard roquost
your kind good eclf to awcund the justice. Sinco the inoplomen
tation of 4th. Pay Commission's Report wvo arc facing diffiowl-
tioo having fandnyg hoavy workload and liabilitioe, |

Trerefore, wo request your kind honour for the digposal
of our rewpresentation as an ocarly dato. Fhe Railvay Boards
may kindly also be epproachod iﬁd‘fegm'«i to finalisation of
the issuses vhioh sre not in your/Jurisdietion.

Phanking you.

Your's Paithfully

SeNo.  HName Desixantion Signatuze

1. Sri R.K.Patbak Sr.Caghder (Qerpuci~ve=
2. "  A.N.Ehanne o | o~ ‘
£3 " N.Y.Siddiqud " |
4. ® Ulai Bhan Bingh . TN
Se * B.lL.Maute Cashicr e oo
6o ® ©.P.8ingh ' &r. Cashier C’W L
T * P,K,Ghoseo " .k «-;:_i,,
8. * R.P,Bingh " ' R
9. " 8,P.Baipai Cashier % '
10, " J.P.Gupta Sr.Cashier - & s
- 11, " Hari Prasad u >ZL\_‘_~_ XT3
12, " K.B.Srivastave "
13. " R.E.Bajpai " Fhay
14. " P.C.RishuaEs "™\ " I
15. " RA.ZcVerma a (N{/\\}/:S-L\)
e
oy
= 4:'(”_7 .
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Su.No Name Besiganation sign,
12, $ri K.B,Srivastava Sr, Cashier - %
13. a R.K.Biﬁjpai n
1 40 " 0. co Rishuare " /Q/ m
15, w i K Verma "
16 L P Misra L) 6”) ,
17, " Bajrengi " / :
i,ﬂi % Go8. Bajpal " ’k
<t8 2 VK, Migha " Q@(/ 2(\»‘“\"
20, " V.P.mpta‘. ~ — - - P - ~ - . ’ G_:é‘"
2‘9 a NoCaKh&l‘a n NC/
22, oS, Pelal, a )
23, ¢ Ram Kishan n
2b¢ R ReHo Gupta, a
254 % Fanni lal "
264 v gadri Prasad | LY s@}/‘
276 " SQRO Presad . a -
28, n C,P, Sharma " ;ﬁ/ o
’ < Y] ~— ’
29, # Shiv Shaksr a -
30, " Indra Mohan f %u
4/
1+
LS
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IN THE CHNTRAL AIMINISTRATIVE TRIBUNAL ALLAHABAD

BENCH, ALLAHABAD

OoAs NO, 145 OF 1988

2w
R.K. Pathak and others. co0o00 Applicants
&
>
Versus
Union of India and others, oooo Respondents,.
{ Counter reply on behalf of opposite parties
4
‘)} are as under:-
O

/\O\L,, P

That the contents of para 1 and 2 of the

W"Q petition need no replyo
§P§
ﬁf e e ,w/

That the contents of para 3 ¢? sub para
(i) (11) and (iii) of the petition are admitted,
para 3 sub para (ifr) of the petition are mot
adnitted and as such denied o FeAo & CoA.O. is the

competent authority to issue letter No. 79-General/A/
< 24 and 961-E/51Metg/NRMU/URMU dated 13.4.83 and

agintey 07 2 S 28,7.88 respectively being head of the department
O:( -’--e_ Lo .

ve, o R2git tiedl Sai
Re e < TR . _as authorised by the Railway Board. 3o far as
;"uies:to :/_(5 -4 = {/
i i"*‘)"%’f opportunity is concerned the petitioners themseves
m; A R

o oo A _have accepted in the para under reply that the
Name and ad o8 _o’;‘nd"
=t T J h
Tﬂﬂ; :’T fﬁ ot orders were issued with the consultation of bofth
terndd saprect Lo u:rrSand

/
oaduors B L garde ‘

L e e T
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the recognised unions. No further reply 1s needed

on the issue here.

30 That the contents of para 4 of the petition

need no reply.

Lo That the contents of para 5 of the petition
are not admitted and as such denied., The petition
has been filed on 5,10.1988 against the order dated
13.4,83 and 28.7.88 as shown in para 3 sub para (i)
and (ii) of the petition. So far Sgii order dated
13.4,83 1is concerned the petition is time barred

and as far IInd order dated 28.7.88 is oconcerned
the petition is premature . The petition is liable

to be dismissed on thas very ground only.

56 That the contents of para 6(A), (B) & (C)

of the petition need no reply being matter of record.

6o That the contents of para 6(P) of the
el

petition are not admitted as stated that as such
denied. There has been corresponding increase in
the staff strength inter-alia wupgradation in the

category of cashier as umer :-

Jr. Cashier (Rs. 1200=2040(RoP+S.) 20 %
Sr. Cashier ( Rs.1400~2300(RPS) 8055

-~



3.
The above upgradation has taken effect from

1963,

7. That the contents - of para 6(E) of

the petition are not admitted and as such denied,
As a result of increase in the pay pocketsof the
staff, amount of payment has been increased, for which
cashiers are being paid honorarium , in excess of
the preseribed monthly yard stock, subject to a
maximum of Rs. 1,000/~ DpeM, in addition to hono =
rarium against productivity likked bonus, dearness
arpgears as one time payment without ceiling limit,
as adnissible as per hourly basis applicable %o
them, So far accounts staff are concerned it is
stated that they Gre paid honorarium at prescribed
hqurly rate subject to ceiling limit of Rs.5,000/-

per annum,

8. That in reply to the contents of para
6 (F) of the petition as per the delegation of
powers vide C.C.(JA) letter No. 79/General/A/24(6)
dated 4.1.1990, honorarium is sanctioned by the
competents authorities as per amounts shown below

in each case during a financial year i-
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b
(1) Class I Officer upto the limit of Rs.4000/-.
(i1) Head of department viz.FA&CAO above

Rs., 4000/=- but upto 5000/=.

(111) Railway Board - Above Rs. 5000/- .

A true copy of Co.C.(JA) Letter dated 4.1.90

mentioned above is annexed as Annexure- NoO. CA=1

to this reply.

Se That the contents of para 6 (G) of the
petition are not admitted and aé such denied,
Financial Advisor and Chief Accounts Officer

( hepee forth FA & CAO N.R.) is fully competent

to fix the work 1load for the cashiers based on

the local conditions and the quentum of work that
the cashiers can normally perform within the office
hourse, The position can be reviewed by FA & CAO
in the context of various changes that hewe occurred
and the ﬁorking cenditions has improved since the
Railway Board has authorised FA & CAO Nothern
Railway to teke decision, it is incorrect that the
impugned orders have been passed by the incompetent

authority as contemplated by the petitioners.
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10. That the contents of para 6 (H) of the

petition so for meaning of honorarium is concerned hy
i1t is not denied but it is pehemently denied that
honorarium is sanctioned during leave. It is evident
from the para, under reply, itself that it is
remuneration f8r special work g question of

payment during bleave does nmot arise.

Mo That the contents of para 6 (I) of the
petition are not admitted and as such denied. It is
incorrect that mo Jjob analysis  for the job of the
cashier, has ever been conducted. On the ocontrary ,
it is stated that the yard stick for the cashiers
was fixed on the basis of job analysis, when
payment of salary was being arranged in lower
pPeatian '
denominations G.C, Notes, The peotiens has since
been changed due to increase in pay pockets
of the employees and payment to then'a in higher
denominations G.C. Notes, Figures of gard stick
given in this para are not correct in as puch as
thatr the yard stéck of Jr, cashier was Rs, 2 lakhs
and that of the senior cashier Rs, 3 lakhs ., The
yard stéck was subsequently fixed the same i.e.
Rs. 3 lakhs for both the catdgories in 1972, The yezd
. nemged
stéck was thereafter sesmiced to Rs. 4 lakhs in

consultation with both the Recognised Unions in 1979



6
which has further been ammended in November, 1987
due to increase of working hours from 143 to 160 hrs
permonths due to introduction of five days(/week as
against six days by order of Govt. of India. It is
| Mleely,
therefore, incorrect the revision of yard stock is

arbitrary by the Incompetent Authority.

12 That the contents of para 6/J of the petition
are not admitted and as such denied. Due to increase
in pay packets of the Rly.employees the salary amount,
is being avomoped. in higher denomination G.C. Notes
of k. 50/- and 100/- as such the monthly yardstick,
previously fixedi has become unrealistic. In order

to evolve realistic yard stick based on job analyds,

several meetings have been arranged with the
recognised Unions, but the Unions arenot cooperating
in this respect. Consequently the contention of

the applicant that the work has ' increased more
than fiye times, is incorrect . Each cashier has been
alloted a beat for payment to the staff and the
payments are to be .arranged by that particular
cashier to the staff of the same beat; irrespective

of amount and the staff; which are more or less

the same not beyond ones capacity to pay within

allotted working hours. In the face of unrealistic
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yard stick, dialogues were held with the wunions
with concreate suggesssions for fixing a realisitc
yard stick, but the Union officials showed their
reluctance and as Buch, no fiwfit=full result could
be achieved except an agreement with both the
récognised unions for entaibing ceiling limit of
honorarium . The cashiers are managing their payment
even to the +tune ofmore thefi 30 lakhs in a month
within office hours. Hence the question of benefit
of double honorarium over and above the unrealisite
yard stick does not arise . It is needless to mention
o : Hrmraniamna
that besides(;:;;;;% of Rs. 12000/23;per year the
cashiers are getting honorarium gy against product-
ivity linked bonus; pay commission and refund of
REIS vide 1letter No. 83/85 Adm/C/B/Hon/Instruﬁtions
dated 18.12.86; as one time payment without any
§éﬁiﬁi§£ limit, A true =m@E photo copy of letter
dated 18.12.86, mentioned above, is annexed as

Amexure~ No, CA=2 to this reply.

12, That the contents of para 6 (K) of the
petition are not admitted as stated as such, denied.

It is true that the seniority is combined but no

W)
representation i received. The petitioners should prove

M’V\ :u
it as bounder of proof 1lie on their sholders,
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13, That the contents of para 6 (L) afid 6 (M)

of the petition need no comments,

14, That the contents of para 6 (N) of the
petition are not admitted as stated and as such
denied. The payment of staff are arranged as per

four programmeWhich is as under:-

Payment arranged

(1) Head Quarter tour :Last working day of every
month.

(41) ®a" Tour ¢ 5th to 9th of every month.

(1ii) wB®" Tour

L 2]

10th to 13th of every month.
(iv) wc# Tour ¢ 15th to 22nd of every month.
The category of cashier is essential category,
and they are required to make payment as per tour
progratﬁfinentioned above irrespective of the hoXdhys
falling 1in tours. In lieu of their workiné on holldays
they are given compensatory casual legve. As such
it is incorrect that they are denied weekly rest ow

en holldays.

15, That the contents of para 6 (0) of the
petition are not ddsputed . The cashiers going for

disbursement of wages where construction jobs
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are going on, they are provided conveyance,

16. That khe contents of para 6 (P) of the
petition are not admitted and as such denied. In

reply to it 9para 14 &f above is reiterated.

17. That the contents of para 6 (Q) of the
petition are not admitted and as such denied.
It is the sweet will of the cashier to arrange
Lovwamagimes. . Q- Anory o Lelgma pramisie v e.km-
payment at their] sun set° The cashiers are prohi-
bitted to make payment before day down and after
sun - set ., They are supposesto make payment during
normal office hours, It is further stated that no
gy order has been issued to make payment while

running in temperature., They may report sick under

such circumstances if they feel so.

18. That the contents of para 6 (R) of the
petition are not admitted and as éuch denied,

All the ceshiers are not making payment to 211 the
four tours. The petitioners have themselves stated
in the para under reply that they work at leas®

10 days in a month from 10 to 18 h#ss. as much

only 1 hour excess the normal working hours. So for
break ( necess) is concerned that may be availed

after 15.30 hours i.e. after payment hrs. 11 to
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15.30 hrse.

1Q. That the contents of para 6 (S) of the
petition need no further comment as has been given

in para 11 above of this reply.

20. That the contents of para . 6 (T) of the petition
it has =2already been replied in para 17 of this

reply.

21, That the contents of para 6 (U) of the
petition are not admitted as such denied. The
petitioners have not quoted any specificx order of
the Railway Board as such no suitable comment

on the issue.

22, That the contents of para 6 (V) of the

petition are not disputed.

23. That in reply to the contents of para 6 (W)

of the petition , it is stated that the ceiling

1imit for honorarium has been fixed Rs. 1,000/~
pem. ( 12000/= per year ) in consultation with both
the recognised unions dated 28.7.88 which has now been
revised vide letter No. 89/Genl/A/24(B) dated 22.1.90

a=
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petition are not admitted and as such denied.

The monthly yard stick at ,present is 4,5 lakhs
Honorarium 1is being paid at hourly rate of

Rs, 2800/~ over and above the yeard stcik.
Honorarium is eduzcalculated by dividing the
figures of actual cash disburshed with‘Rs.ZSOO/-

( hourly rate ) ig)excess of the prescribed yard
stick. The result is number of hours earned by
them which is multiplied with hourly rate afi
admissible to the cashiers subject to a maximum

of Rs. 1000/~ which has now been revised to Rs.1250/-
per month ( Rs. 15000/~ per year ) as per amnexure-
€A - 3 to this counter . In addition they are also
paid honorarium for P.L.B., Pay commission work and
refund of REIS £r and Dearness arrears as one

time payment without any ceiling limit,

27 That the contents of para 6 (AA) of the
petition are not admitted and as such denied. As
per Rallway Board confidential D.C., Letter No.
E(G) 67Ho1-14 dated 20.,12.68 issued by Joint
Director ( Finance ) Railway Board New Delhi to
all Zonal Railways. In the said D.,0, Letter it is
indiceted as under , "~ - -~ - ~~ —-., It may

not be feasible for a uniform yard stick to all pay -

clerks to be dewiped even within a Division r
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through out the Railwey . This being the position,
the Board have decided not t§ prescribe a uniform
yard stick for adoption on all the Zon2l Railway

and the mtter is left to the discretion of the

Local Administrations to fix the work load for each
péy clerk b ased on the lo¢al conditions and the
qusntum of work that he cé@n normslly perform within
the time available, ® It is this authority that

the yard stick has been fixed with the consultetions
of both the Recognised Unions after taking considera-
tion of working conditions being improved , g%gglas highe
denominations G.C. Notes, the introduction of new and
or fastest trains etc. A true photo copy of & 0.

dale A 0.2 -£F
letter 4 mentioned above are annexed @s Annexure-CA-4

to this counter,

28. That the contents of para 6 (AB) of the
petition are not admitted and as such denied, The
orders dated 13.4.83 was issued as @ result of
agreement with both the recognised unions. So for
order dated 28.7.88 is concerned this wis also
aﬁrivej at after agreement with both the recognised
unions but this order was not circulated by any
authority on 28.7.88. The same was subsequently

circulated by C.C. (JA) respondent no. 3 vide
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as under:—
0l1d rate to New rate
P.M. P,Year PoMe PoYear
AoDeC. ( RS.1600-2660) 1000 ~ 12000 1250 - 15000
Sr.Caslier/Hd Staff 1000 = 12000 1250 - 15000

( Re.1400-2300)

Jr.Cashier/Sr. staff 830 -~ 9960 1037 - 12450

( Rs.1200-2040)
Staff- ( 950-1500) 830 - 9960 1037 = 12450

Peon /Khalasi 335 - 7020 418 - 5025
( 775-1025 & 750-940)

Payment Clerk 46 57

Head clerk /Sr.Clerk & 5000 6250
Clerks.

Further to the above 25 hrs of honorarium

applicable to the clerical staff of Billd seaction for
clearence of tour bills are enhanced to 31 hrs.

( maximum) every month, 20 hrs of honorarium to

cash office ( receipt section ) for clearence of
work relating to shroffing of earnings; being of daily
nature , is enhanced to 25 hrs, in a month along
with these staff the Divisional Cashier and Assistan:
Divisional Cashier will be entitied to hon, for the
hrs. subject to a maximum of 25 hrs. in a month for
sitting late hours to clear work relating +to

shroffing of earnings and completion of books



being of daily nature . A true photo copy of

letter dated 22.1.90 18 annexed as Annexure— No.CA-3

to this reply.

24, That the contents of para 6 (X) of the

petition are not admitted and as such denied, Celing
1init of honorarium was fixed as a result of agreement
with both the recognised unions after keeping

in view the quantum of work based on Jjob analysis.

25, That the contents of para 6 Y] of the
petition are not admitted . The repreéentations
marked at annexure 3, 4, & 5 did not bear the
ligible signatures of the employees nor there is
any indications of the names against the signatures,
Very fiew signatures of the staff have been given.
Amnexure 6 does not bear the date of submission
nor some of the cashiers whose names have been
indicated in the representation have signed. More
over there is no cashier named Sri N.N, Siddiqui

( shown at item No. 3 X of the representation at
Anmnexure- 6 ) . Honorarium being paid to the chasiers
is as per ceiling limit with agreement of both the

recognised unions.

26, That the contents of para 6 (Z) of the
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vide letter No. 88-Genl/A/24/Pt dated 14.10.88., A
true photo copy of Circular dated 14.10.88 mentioned

above is annexed as Appexure- GA-5 to this counter,

29, That the contents of para 6 (AC) of the
petition ere not admitted and as such denied. Unleéss
and untill full psrticulérs of the representations
m2de by the Divisions it is not possible to comment

Uupons

30. Thet the contents of para 6 (AD) of the petition

are hot disputed being md3tter of record.

31. That the contents of para 6 (AE) of the
petition are not disputed . Since the order dated
13,4.83 ( Annexure- A-l of the petition ) was an
iterim arrapgement it has now been revised vide

Annexure- CA=l and CA- 3 of this counter,

32, That the contents of para 6 (AF) of the
petition , it has already been replied vide para 31

above,

33, That the contents of para 6 (AG) of the

petition are not admitted and a@s such bvehemently denied.
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The agreement with both the Recognised Unions and
the administration was arrived at on 6.4.83 and
the order daoted 13.4.83 was issued on that basis.
This fact has been accepted by the applicants in

paré 3 sub-para (iv) of the petition.

34, That the contents of para 6 (AH) of the
petition are not admitted &nd &s such denied.

the honorarium is paid for the work done beyond
normdl office hours. Within normal office hours

they meke payment about 20 lakhs . As per
agreement between the Recognised Unions and the
Railway Authorities they are being paid honorarium
accordingly as much question of reduction does not

arise.

35. Thet the contents of para 6(AL) of the
petition &re not admitted and as such denied. It
is incorrect that honorarium has been passed

Rs. 800 upto 31.5.88 and thereafter Rs., 1000 but
the fact is that Rs. 800/~ passed up to April'88
and thereafter Rs. 1000/~ w.e.f; 1.5.88 « This
has been further raised to Rs. 1250/; psm. and

Rs. 15000/~ per yesr effective from lel0.89 vide

Annex ur e= CA=3 of this counter.
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36. That the contents of para 6 (AJ) of the
petition are not admitted and @s such denied., The matter
of celing end honorarium was discussed with Railway
Administration and representatives of both the
Recomnised Unions including cashigers. The order
dated 13.4.83 and Circular dated 14,10.88 was issuyed
after agreement with the mnions . As stated above the
question of opportunity and contravention of Article

311 of the Constitution does not arise.

37. That the contents of para 6 (AK) of the
petition are not admitted and as such denied. As have
been stated in'forgoing paras the F.A. and C.A.Cs is
the compepent authority vide annexure;CA~4 of this
counter. As per sanctioning @uthorities to accord
sanction to the psyment of honorarium has been replied
in para 8 and 23 of this counter. No further reply is
needed now. The order dated 13.4.83 and Gircular dated

14,10.88 are not illegal, mélafide and arbitrary.

38. That t he contents of para 6 (AL) of the
petition are not admitted and as such denied. Owing Ko
the unrealistic yard stick due to charged €% péyment
facilities i.e2. higher denomination G.C. Notes &nd
new and faster trains, revised yard stick wds adopted

after agreement arrived &t with both the Recognised
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Unions dated 6.4.83 for celing of honorariume. So
far sanctioning authority of honorerium is concerned
the same has been d?ieé in pars 23 of this counter,
and annexur = CA-3 of this counter reply. Since no
reference of ény of the representstions hence reply

not possible.

3§. That the contents of para 6 (AM) of the
petition are not admitted and as such denied . As
has bheen stated earlier in para 27 of this counter
all the Railway Zones have been authorised vide
Annexure~ CA-4 of this counter to impose yard stick
and ceiling limit on hon orarjum based on local
condition and as such order dated 13.4.83 have been
issued which hés since been revised time to time.
FeA. 2nd GC.A.0. N. Rly. is independent on the issue
of yard stick amd ceiling of honorarium for the staff
working under him and other F.A. and GC.A.QO. are like
The
wise independent. pe guestion of uniformity has no

concern, as is the contention of the applicants e

/
that there should be uniformity on the issue.

40. That the contention of para 6 (AN) of the
petition are not admitted and as such denied. On the
face of foregoing para@s the action of respondents

are not at all arbitrery and agéinst Article 311 of
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the Gonstitution of India as the order dated
13.4.83 was issued after arriving at the agreement
between Reilway Administration and the representative

of Recognised Unions comprising of cahsiers also.

41, That the cdntents of para 6 (AQ)} of the
petition are not admitted and as such denied. The
applicants filed the present petition. on 3.10.88
against the order dated 13.4.83 which is time barred
on the grounds stated in para 4 of this counter. It
is worth mentioning hawe tthat F.A. & C.A.O. N.Rly.
being head of department, is fully competent to

fix work load.for the cashiers based onf&ocal condition
and the quantum of work that the cashiers can normally
perform within the time available i.e. during

normal office hours. The order dated 13.4.83 has
since been reviewed time to time with agreement
between the recognised unions @nd the Rly.
Authorities. The last revision wes made vide annexure-
CA-3 of this counter. It is incorrect thét the admini-
stration has not made efforts to revise monthly
realisitc yard stick but the unions hsve not been
cooperzting to take a final decision despite they
were invited number of times for negotiations and

evolving redlisitic yard stick with the suggestions

put forth by the administration before the Unions.
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It i; vehmently denied that cause of action arises
every month when the payment of honorarium is claimed
by the cashiers is not being passed in full. Since
the yard stick and ceiling of honorarium has been
reviewed and sevised as per Joint Director, Finance
(X) Govt. of India, Ministry of Railways confidential
D.O. Letter dated 20.12.68 ( Annexure- CAQ4 to this
counter ) as such guestion of month to month claim
does not arise. The petition is highly time barred

which has been filed after laps of fi¥e years.

42, That the contents of para 6(AP) of the
petition are not admitted and as such denied. The
quegtion of representation of cashiers of Allahabad
Division and filing of writ petition no. 9791 of 1985
has no concern with present petition as petitioners
and the court are differeanphat of this petition on the
point of jurisdiction. The writ petition No. 9791 of
1985 and its decision does not help the present
petition filed at Lucknow to being the present
petition under limitstion which has been filed
after a laps of 5 years of the impugned order dated

13.4.83 and representation on 13.10.83 ( Annexure-

A-3 of thkx the petition ).
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43, That the contents of para 6 (AQ) of the

petition are not admitted and a@s such denied. The
para under reply has already been replied in para

42 above. No further reply is need now,

44, That the contents of para 6 (AR) of the
petition are not admitted and as such denied and

that of para 42 of this counter is reiterated.

45, - That the contents of para 6 (AS) of the
petition are not admit ted and as such vehmently
denied. Order dated 13.,4.83 has been reviewed and
revised time to time the last revision has been
circulated vide 1letter no 89-Genél/A/24(B) dated
22,1,90 effective from 1,10 .89 { annexure- no.CA-3
of this counter).It is worth while to mention here
that the administration hsve bean affonling
opportunity time énd again to both the Recognised
Unions, in which céshiers &re also office bearers,
regerding taking decision for fixation of realistic
yard stick but the Unions ( representing the cashiers)
were not cooperzting with the administration @s such
the delay in taking decision on the issue is not on

the part of administration.
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46, That the contents of para 6 (AT) of ihe

petition are not admitted amd &s such vehmently denied.
On the face of foregoing paras of this counter all the
grounds taken in this para 7 (AT) sub;paras (1) to
(xi) are baseless as all the paras of 6 (A) to 6 (AS)
have been replied suitably. Thenpetition deserves to |

be dismissed witl cost to the respondents.

47, That the contehts of para 7 - Belief clause=
of the petition are not admitted @and as s uch denied

sub parawise as unders-

(a) Since the impugned order dated 13.4.83 has been
issued after agreement between Rly. Administra-
tion @nd Becognised Union representatives the
question quashing the order does not arise.
Futther no any order dated 28.7.88 has been
issued by the administration @s such quashing

it also does not arise.

(b) Since the order dated 13.4,83 was given effect
and snow stands revised mo this relief is als:

not tendble,
(c) The honorarium is being paid as per revised
ll‘-‘\" '| \m
yard stick and ceiling %éme b2sed on the local

conditions of serv ice. The yard stick and

ceiling limit has been introduced in the
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decision after comming to an agreement between
Recognised Unions representative; and the Rly.
Administration as such the honorarium claimed by

the applicants are not correct so it could not
be pdssed as cléimed.

(d) Reply of this Sub;para has been given in sub-para(c)
above hence cuestion of interest 8t any rate does

not arise.

(e) On the face of foregoing paras and sub-paras the
question of any type of direction, as demsnded, does

not arise.

(£) Since the policy for payment of hohorarium has been
adopted after discussing the matter with both the
Recognised Unions as such the policy in wough will

continue till it is not revised.

(q) Since the petition is not tena@ble on the face of the
counter reply and deserves to be dismissed as such

y//// question of allowing cost to the petitioners does not
arise, instead cost be allowed to the respondents for

filim petition on the baseless grounds.
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48. Thet the contents of pra 8 of the petition

need no comment now on the face of foregoing paras .

49, That the contents of para 9 of the petition
are not admitted and as such denied. Since the

applicénts representations are time barred so xsmigerxs

Teminders exhausted can not be taken into account.

S0. That the contents of parés 10 to 12 of the

petition need no comments.

VERT FICATION

1, DEVINDER AAY, (%wafnﬁbwﬂge(3?%/uxzy,¢@¢u%%2‘
do hereby verify that the paras 1l to 3,5,6/1 to 6/35,
6/37 to 6/39 , 6/4L, 6/43, 6/45 to 6/46 and para 1O to
12 of this counter are based on my persomdl knowledge;
and belief and documents and that of paras 4, 6/36,
6/40, 6/42 and 7 to 9 are based on legal advise of my
counsel which & tog%believe to be true. No material facts
have been concedled and nothing is false.

So help me God.

by

Respondent.
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\, M Sub: .Pay -clerks on Zonal Railways.
\ e T e, Y ’ ‘J[!. P
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Zonal Railwqu‘are as unders-

(1) Some of the Railwaysune
cash and chequeor money -
others enttrust all types
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the Mailn and Branch

. 1ines and/or their slower ‘ppeeds affect the
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X ubs Reviglon in hourly retes of nonorarium and celing on
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caghier will beo ks, 2,06 und honoyarium will be payhle
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Ir,Caander/5r Shro

y side,

to i for the auount
(440,05, 835/~ In 8

honorariuu for Lthe
nl yoor (j_,<~.,1000/'-
gadnab P & DY neennr
Wlpo notly Lo L

£f (ns.Laoo—zoAO) and Shuef (Rs.gso—-.woo) will be entitled

to honorerium for the amount aubject o 8 maxinum of %9 ,960/~ in & finan-
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, CIRCUIT BENCH,
SITCING AT LUCKNGY, |

Requabrataon No. |45 o 1288 CL) /\D
R.K.Pathak and others XY APPLI(JANTSO
versus
Union of India & others ess RESPONDENTS,

Fixed for 23~1~13889.

SHORT COUNTER REPLY ON BEHALF OF RESPONDENTS 1 T0 3 :

I, Raliv Dutt aged about _32_years, working as the
Chief Cashier (JA), Northern Railway, Cash & Pay Office, New Delhi,

do hereby solemnly affirm and state as under :=

1. That the above named applicant is the Chief Cashier'(Jﬁ),
Northern Railway, Cash & Pay Department, New Delhi and
has been arrayed as Respondent No,3 in this claim application

and, as such, he is fully conversant with the facts stated

hereinbelow,

20 That the sbove named Respondent has read the clszim
application filed by the applicants and hss understood

the contents thereof and is authorisad to file this short

counter~reply.

39 That the answering Respondents are filing this short-Counter-
-reply, in reply to the sverments made in ‘the aforesaid
cleim application, but however, tbe‘answering Respondents
reserve their right to file detailed para-wise reply to

. Niéy\rﬁ the sald claim application if that will be so required.

,////// It is 2lso stated that a similar claim Petition No.735 of

COnt‘i. [ 3¢ X ] .(2)
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198635 M.A.Ansari and others versus Union of India & others

is pending in the Allahabad Bench of Centrzl Administrative
Iribunal in which the Counters and Rejoinders have zlready
been exchanged between the parties and the sz2id case is at

finsl hearing stage.

- That at the very out-set it may be clarified that Annexre-2,

dated 28-7-1988, contained at Page No0.36 of the saild claim
application as also mentioned in paragraph 3 at Page 12 of
the ciéim apglication is not at all an order %nd it does

not come under the mischief of gn official order (or Final
Order) by any stipulation rather it is only a record of
discussion held in the Informal Meeting +ith the representss
-tives of both the Unions in C.P.0's Chamber at 11.00 hrs.
on 28-7-1988.

That a perusal of Annexure 2 to the claim application would
further indicate that it is not a Government Order by any
means and at the most presuming though not conceding it
may be treated as an Agreement between the representatives

of both the Unions and Administration.

That the impugned order against éhich this claim application
is being preferred was passed on 13-4-1983, which is
contained in Annexure '1t to the claim application and the
claim application itself appears to have been filed in the
month of October 1988 i.e. after the expiry of more than

5% years and delay vhatsoever in filing the clgim application
has not been exolained nor any application for condonstion

of delay has been preferred by the applicant.

% M Contd....(3)
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e That for the facts and reasons stated hereinabove, the
answering Respondents most respectfully prays that this
Hon'ble Tribunal may be pleased to decide the following

preliminary objection before taking up the matter on merits:=

"Whether this claim application is barred by limitation as
provided under Section 21 of the Administrative Tribunal
Act, 1985,"

Se That in the event qf the preliminary objection decided in
affirmative, the claim gpplication may be dismissed with
special cost in favour of the answering Respondents,

e
aated, 16[n [5E ( Rajiv/puts )~

- APP I ANT.
RESPONDENT NO.3.

VERIFICATIOEN: | &K

T e e wmt SE SRS e e wa wn  vwa e
- o mm s W Sm e e .

I, the above named Respondent No.3, do hereby verify
that the contents of Paragraphs 1 and 2 of this short Counter=-
-reply zre true to my personal knowledge, and thoseof Parggraphs

4 to 6 also of this Counter-reply are believed by me to be true

on the basis of records and those of Paras 3, 7 and 8 of this
short Counter-reply are bssed on lezal advigs.
dated, /6 )L—/é%:' ( Rajiv Dutt

2%}/”1’
v
~=~ APPLIZ ANT,

RESPCGRDENT NO, 3,
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In the Central Administrative Tribunal, Allahabad
Circuit Bench at Lucknow. @ﬁv/

Re-application N

Q%ﬂg% tn |
AT EION No. Ol A. 145 of 1988,

"4
R.K.Pathak and others. = —————eex Petitinners
Versus
Union of India and others, = ~===-- ---Respondents.

Re joinder to the Short Counter Reply of
Sri Rajiv Datt, Chief Cashier (J.A.)/New
Delhi filed on behalf of the opp-parties.

I, R.K.Pathak, aged about years, son of
Late M.P.Pathak, Senior Cashier, Office of the
Assistant Chief Cashier, Northern Railway, Charbagh,
Lucknow, the deponent do hereby solemnly affirm
and state on oath as under. I, the above named
petitioner seek the leave of your honour to admit
this short re-application, filed in reply to written

statement inter alia on the following grounds :-

1. That the deponent is the petitioner in the
above noted petition, The said petitioﬁ has been
registered in the Central Administrative Tribunal,
Allahabad Circuit Bench at Lucknow as 0. A.FMn.145
of 19383. The deponent read the contents of the

short counter a filed on behalf of the opposite
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parties and understand the contents thereof

and is fullyegx conversant with the facts and

circumstances and stated hereinafter.

2. That in reply to para 2 of the short counter

reply, the contents of said para are admitted
to some extent. The counter remly should be in
detail. The short counter reply indicate that
the respondents afé seeking time and do not want
to bring all the points in the knowledge of the
Hon'ble Tribunal. Most probably the respondents
may seek the permission of the Hon'ble Tribunal
to file an additional counter in detail of the

petition after discussion of the case.

3. That in reply to para 3 of the short counter

reply, the contents of said para are self explanatory

that the answering respondents have not submitted
the detail parawise reply only to reserve their
right to file the detail parawise reply on the
directinns of the Hon'ble Tribunal. The copy of
the claim petition #pn.735 of 1936, M.A.Ansari and

others Vs. Union of India and others, has not

been supplied to know the contents of the petition
pending in @ATAAGR Central Administrative Tribunal,
Allahabad. Thus it cannot ke said that the petition
pending in the Hon'ble Tribunal Aliahabad is the

same as filed in the Circuit Bench at Lucknow.

4. That the contents of para 4 of the short

counter reply are not admitted. The respondents
}V/\/’i;/
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as
have submitted mischievous remarks/on the basis

of Annexure no.2 of the claim petition, the
respondent no.2 has issued an order MNo.38/Genl./A/
24/Ph. 11 dated 13.10.1683 for the payment of
honorarium to the senior Cashiers at the rate

of %.6.65 paise per hour with a ceiling limit of
Bs. 1OCO/= per meonth i.e. 12 thousand in a year.
Photostat copy of the said order is filed with

this re-application and is marked as Annexure R-I.

According to the said order the ceiling limit of

200 hours has been further reduced.

S That in reply to para 5 of the short counter
reply, it is submitted that the Annexure no.2 of
the claim petition, if considered to ke an
agreement of the representatives of both the
Unions (MRAMU/URMU) and administration then it
should have not been given effect in regard to

the payment of honorarium to the senior Cashiers.
On receipt of the order io.38/Genl./A/24/Ph.11
dated 13.10.1983, the payment of honorarium to the
senior Cashiers have been started with a ceiling
1limit of B.10C0/- per month, thus Annexure no.2 of
the claim petition cannot be said an agreement
because the said agreement has given the shape

of an order. The said order is another impugned

order.

6. That in reply to para 5 of the short counter

reply, it is submitted that first impugned order



was issued on 13.4.1932 since then the petitinners
have preferred several representations, photostat
conles of the some representations are filed

yrith the claim petition from Annexure no.3, %4

but the respondents do not care to reply anyof

the representation. Pending representations,

the respondents have issued an order filed with
this re-application as Annexure R-I wherein the
maximum ceiling of honorarium has been fixed as

%, 1C0C/- irrespective of quantum of work performed
by the applicants. The ceiling of 200 hours have
also not been adhered too, thus another cause of
action accrued on 13.10.1988. The impugnad letter
No.961-E/Jt. Meeting/NANU/URMU dated 27.7.19338

as mentinned in para 3 of the claim petition has
been confirmed with an order Mo.33/Genl./~A/24/Ph.T]1
dated 13.10.1988 and the payment of honsrarium

to the seninr Cashiers are being made accordingly
irrespective of work i.e. cash handling beyond

the fixed yard stick. The claim petition is not

parred by limitation as the first representation

oy

was submitted on 13.10.1933 and subsequent
representations were submitted on different dates.
The last representation in shape of reminder was
submitted on $.3.1983 and the same was forwarded
to the Chief Cashier {J.A.)/Mew Delhi vide
Assistant Chief Cashier, Northern Railway,
Charbagh, Lucknow, letter No.CPF/Adm./Lko./33
dated 10.8.83 [iled at Annexure no.? to the

claim petition. The said claim petition was filed

on 7.10,10383. g
(i
//
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7. That in reply to para 7 of the short counter

reply, it is most respectfully prays that in view
of the facts and circumstances mentioned above

the claim applicatinn is not barred by limitation
as provicded under Section 21 of the Administrative
Tribunal Act, 193%5. However, if the Hon'ble Tribunal
is of the ooinion that the petition is barred by
limitation then in that event, on account of the
circumstances mentioned above, the Hon'ble Tribunal
may allow to file an application for condonation

of delay duly supported by an affidavit.

3. That in reply to para 3 of the short counter
reply, it is humbly prayed that the claim
application may kindly be admitted on account

of the facts and circumstances mentionsd above.

W
Lucknow, dated, { R K.Pathak }
29.3.1989 Aoplicant.

Verification.

I, the above named applicant do hereby verify
that the contents of paragraphs 1 and 2 of this
re-application are true to my personal knowledge
and those of paragraphs 3 to 6 also of this short
re-application are believed by me to be true and
those of paras 7 and 38 of this re-application are
based on legal advice.

s

Lucknow, dated, { R.K.Pathak )
26.3.89 Applicant.
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NORTHERN RaILWMAY
0 ice of the Chief Cashier(J8),

v _ §;=:.;';}75icgrcyed Tuilding, o

. | : , c L0085, B
No.88/Genl/A/24/P5. 11, Detedsigth OCIOBER, 1988, i
1, ACGADLS, AGC(R)/VLI, ACC/LKO, | 4
2, DG/ALD, BH, BKN, ONB, DLI, FZR, JU, LiO, ¥B & UB, , ]
3, DG(Insp)/MDLS, Ic(P)ADLS, DG(R)BLI, DC(W)/LKO, X/Rly.Bd. i

" Lo 0S(I)/Adm; 0S(II)/Adm; 0S(ill); 0S8(11)/MHon.; 0S(Confdl) ~ ..
5.--57; Gagtd e (I7c¢)/ASKM) 5 JUD (W) '

A

Subs Revision in hourly retes of honorarium and celing on

hondrarium in Cash & Pay Deptt,, Northern Railway.
. T eT e . :i
. Inaccordance with G.M.(P)'s eirdular No.362-8/6-0/5T1B dt,16-6-88, the 2
-~ -revised hourly rates of honorarium for different categories of staff of Cash & '
_ .' ‘Pa;{&Depa_rt,ment are indicated below 3- . . '
GATZGORY HOURL FATE PERHOUR - .-
, o Exisving  Revised
: - By P ° Ry Pe
1,._ Supervisor- in grade #,3400~2300 & above. § 4=00 8~-65
o ér.Cashier/ﬁd_, S’nrof‘f/ﬁd .Clerks ete, (05, 1400~2300) X
-2 Jricamier/sr,Shroff/sr.Clerk (1% 1200-2040) 525 5=0 . .
T &roft/Clerk (,950-1500) - 325 540

- In consultation with C,P.0, , decision arrived at i1s ag follows 3=
1) Hourly rate of honorarium foy Knallagl (i, 775-1025/750-940) attached with

cashier will bs %.2,05 and honorarium will be payable to him for the amount
subject to a maximum of 354,020/~ in & financial year (148.15,835/ in a

month, .

11) S!‘»_Cafshier/ﬁd,Shroff (s, 1400~2300) will be entitl-d % honorarium for the
amount subject to a maximum of Rs12,000/- in a financial year (1 ¢2,1000/~
per month), Honorarium will be payable to Sr,Casajer againat PIB & DA arrear

payments over & above the c:iling, This ceiling will also aonly ‘or the
iperviecory std8f of Pay Side, _

1i1) Jr.Cashier/sr,Shro ff (s, 1200-2040) and Sheo ’f (Rs950~1300) will be entitled -
to honorarium for the amount subjsct to a maximum of %9 ,960/~ in & finan-
cid yoar (i,e. Rs, 830/+pom, ) Honorarium will be payable to Jr.Cashicr aga~
inst PIB g Da arrear payment over & above thé ceilings

-

' §9) “cellink Timit for Minietorial.shaff 1o goverfied by GeM, (P)'s letter

captionzd above, ‘
The above rovised rateg are effective from Ist May, 1?]88. All o,ther condi-

) K
e
Caief Cas (JAMR-.-NDIS

Copy %03 ' '
1, ¥a & 00 {8) AIDLS, Dy,Cs0 (W), 840 (Admn)/NLLS, PAO/R1ly.Bd. ’
2. ar D0 MNDLS, B, 1K, iID, FZR & U!B; Da0/JU, BXN, Sa0 (W)/TUD,& &SR,
5, Divl,5ccy/NRMU, URMU g SC~3T ,ssociation, NOTICE POARD, (hg (. 1 4 i mv/uw'
- 2 2 r '
_ d) e L hyolth
#Kagre /131088, ‘

-
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in the interest of justice.

Lucknow,dated, ( $.P.Sinha )

¥
e

!
’

Refore the Hon'ble Central Administrative Tribunal,
Allahabad, Lucknow Bench, Lucknow.

Mo PoNO . qu of 1993.
In re:

0.A.No.145 of 1988 (L).

FF 303 93

= :
')ﬂofu\%}
R.K.Pathak and others. =  ——=ee—e-- Applicants
Versus
Union of India and others.  =——====-- Respondents

Application for Condonation of
delay in filing Rejoinder.

The applicants most respectfully beg to

submit as under :-

That due to some unavoidable circumstances,
reason beyon control of the applicants and for
want of certain documents from the department,
Rejoinder (Re-application) to the counter reply
could not be filed within time allowed by the
Hon'ble Tribunal. The delay in filing the Rejoinder
(Re-application) is not deliberate. The Rejoinder

application is being filed herewith.

Wherefore, it is most respectfully prayed

that this Hon'ble Tribunal may kindly be pleased

f“ﬁfv// v_,//to condone the delay in filing Rejoinder

/,
M%} 9

(Re-apollcatlon\ and same may be taken on record

/

2L -3.1993 " Advocate.
Counsel for the applicants.
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Before the Hon'ble Central Administrative Tribunal
at Allshabad, Lucknow Bench, Lucknow.

Re-application No. of 1993.
vod w8 id9y
In re:

0.A.No.145 of 19

-

¢

F 2h{ulls

R.K.Pathak and others. =  =wccecec-c-- Applicants
Versus

Union of India and others. =—==se——- Respondents

Rejoinder to the Counter reply filed
on behalf of the opposite parties.

I, R.K.Pathak, aged about 52 years, son of
Sri M.P.Pathak, resident of Alambagh, Lucknow,
working as Senior Cashier, Northern Railway,
Pratapgarh with Head Quarter at Lucknow, do

hereby state on oath as under :-

1. That the deponent is one of the applicant
and is well acquainted with the facts of the
aforesaid case and also authorised by other
applicants to file rejoinder affidavit on their

behalf.

2. That the deponent has perused the contents
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of the counter reply and understand the same,

he is furnishing reply as under :

3. That the contents of para 1 of the

counter reply need no comment.

4. That in reply to para 2 of fhe counter
reply, it is submitted that the 8 delegation

of Power made by the President with reference

to Rule 2003(5) (F.R.9) 5-A vide Item 11 to
sanction for under taking of work for which a
honorarium is offered and the grant or acceptance
of a honorarium to Railway Board, General Manager,
Divisional Superintendent, now Divisional
Railway Manager and Deputy General Manager

upto certain amount but the said amount has

been revised from time to time. In terms of
Annexure C-I, the F.A. & C.A.0. can sanction
honor arium only upto Bs.5000/-. Thus he is not a
competent authority to take work for which the
honorarium is offered beyond Rs.5000/~. The

honor arium beyond Bs.3000/~ can be sanctioned

by the Railway Board. Thus the Railway Board
approval is most essentizl being a competent
authority. The Unions are not the rule making
authority. Thus the contention of the respondents
is incorrect. The F.A. & C.A.0. is not the
competent authority to fix any maximum limit

for the payment of honorarium. The yard stick

has been fixed to handle the cash upto

Bs. 4, 50,000/~ per month. Thus the Cashiers
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are entitled to get the honorarium on the
basis of handling cash. The rate of honorarium
to be fixed either in thousands or lacs on

the basis of handling cash.

5. That the contents of para 3 of the

counter reply need no comments.

6. That in reply to para 4 of the counter
reply, it is submitted that the application

is within the limitation period. The representations
were submitted through proper channel and in
token of the receipt the signature are available.
The Assistant Chief Cashier, Northern Railway,
Charbagh, Lucknow, had not intimated to the
applicants. In the last, the applicants obtained
a copy of the letter No.CP/Adm./Lko/88 dated
10.8.1988 under which three copies of the
representations made by the Cashiers were

forwarded to the Chief Cashier (JA)/New Delhi.

7 That the contents of para 5 of the

counter reply need no comments.

8. That in reply to paras 6 of the counter
reply, it is submitted that the Railway Board
was pleased to accord the sanction for re-

structuring of the cadre in all the categories



and not only in the category of Cashiers.
No higher grade posts were created in the
categorya of Cashiers but the higher grade
posts were ear marked on account of
re-structuring of the cadre and incumbents

were allowed to work at their places. Up-gradation

of the posts do not increase the gquantum of work.

9. That in reply to para 7 of the counter
reply, it is submitted that respondents have
accepted that amount of payment has been
increased for which the Cashiers are getting
honorarium in excess of prescribed yard-stick
subject to a ceiling limit (maximum Bs.1000/-)
and in addition to it they are paid honorarium
against productivity linked bonus, dearness
arrear as one time payment without ceiling
1imit as admissible. In this connection, it is
mentioned that the ceiling limit for honorarium
has been fixed but no ceiling l;mit for cash
handling has been fixed, Thus the disparity
arises. The prescribed yard-stick is k.4,50,000/-
per month. Thus if the Cashier handle cash of
B 5,00,000/-, then he will get the honorarium
of Rs.1000/- and if the Cashier handle the cash
of Rs.40,00,000/- (Forty lacs} he will also get
honor arium of Bs. 1000/~

10. That in reply to para 8 of the counter



14. That in reply to para 12 of the counter
reply, it is submitted that the yard stick
has been fixed to handle the cash upto ’.4,50,000/-
per month per Cashier. The said yard stick has
been fixed in 1987 after the introduction of

. higher denomination G.C.Notes. The said yard

stick has been challenged only on the ground

®

that it has been revised without any practical
’ demonstration. Union is not the rule making
authority only the suggestions can be obtained
from the Unions. The increase of work can be
assessed from the statement attached with
original application at Annexures No.11 to 16
against the monthly yard stick of %.4,50,000/-.
The respondents do not care to finalize the
jssue as the yard stick of Cashier has been
fixed on the basis of handling cash. Thus they
are entitled to get the honorarium on the basis

¥ of cash handling as been done in other Railways.

rs

! Chapter 6-A of the Indian Railway Act provides
that the Railway servants distributed in four

/’?ﬁﬁrﬁiis\ groups viz. Incentive, continuous, Essentially
~ON intermittent and excluded and the hours of their

e
2 = :;\;\duties have also been fixed. In case the staff

engage to work more than their duty hours, they

/455/ are paid over-time under Hours of Employment
M'//‘ Rules. The Cashiers are working 200 hours more
than the prescribed duty hours. They they are
entitled for over-time which comes to approximately

Rs- 5000/~ per Cashier per month. The honorarium
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reply, it is submitted that the Railway Board
is the competent authority to sanction the
honor arium without any limit. As such, the
F.A. & C.A.O. has no jurisdiction to impose
any ceiling limit to sanction the honor arium.
T The jurisdiction of F.A. & C.A.0. is only to

A sanction the honorarium upto %.3000/- in a

year to individuals.

11. That the contents of para 9 of the
counter reply are denied as the Railway Board
delegated the powers to the General Manager
and not to F.A. & C.A.O0. The contents of said
para have not been supported with any Circular
jssued by the Railway Board. Thus it is clear
that the impugned orders have been passed by
F.A. & C.A.O. beyond his jurisdiction. The

changes in yard stick can only be made after

M
} conducting the job analysis consisting of
3 officers, one from Accounts Department, other
AX from executive side and 3rd from Personal Branch.

The F.A. & C.A.0. alone is not the competent
authority to make the changes in yard stick
frequently. The Railway Board Circular on the
subject matter has not been annexed with the

counter reply.

12. That in reply to para 10 of the counter
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reply, it is submitted that the Railway
servants have to perform their duties according
to the hours fixed under Hours of Employment
Rules and during their duty hours neither they
can get honorarium nor fee. The respondents

(- their ~—
have not supported ¥Rkz contention with any
Circular but in para 34 of the counter reply,

it has been admitted, "The honorarium is paid

for the work done beyond normal office hours".

13. That in reply to para 11 of the counter
reply, it is submitted that the strength of
Cashiers was determined on the basis of payments
i.e. handling of cash and monthly yard stick

was fixed. The Unions are not the rule making
authorities. Thus the change in yard stick with
their consent is irregular, arbitrary and
discriminatory. It is incorrect that the yard
stick in November,1987, has been amended but
neither the figure has been shown nor any order
has been annexed with the counter reply. It is
also incorrect that due to introduction of 5 days
week, the weekly working hours have been
increased. Daily working hours have been
increased but the weekly working hours are

the same. Revision of yard stick on this account
is arbitrary, discriminatory, illegal and also

beyond jurisdiction.



for payment of productivity linked bonus is
made on the basis of actual payment, whereas
the honorarium is not paid on the basis of

actual payment of salary. In other Railways,

the Cashiers are paid honorarium on the basis

of cash handling and not on the basis of hours.
iy

>

15. That in reply to para 12 of the counter

reply, it is submitted that the staff had to
exhaust the remedies available to them in terms
of para 20 of the Administrative Tribunal Act,
1985. The application is within the limitation
period. The representation was forwarded by the
Assistant Chief Cashier, N.Rly.,Lucknow, to
the Chief Cashier, New Delhi, vide letter
No.CP/Adm. /Lko. /88 dated 10.8.1988.

e B 16. That the contents of para 13 of the

counter reply need no comments.

17. That in reply to para 14 of the counter
reply, it is submitted that the respondents

have fixed the tour programme and they have

to make the payment according to tour programme
irrespective of rest and holidays. It is incorrect
to say that the Cashiers working in holidays

or rest days, they are given compens atory



casual leave. The tour programme itself
establish that to make the payments according

to tour of 17 days, they had to receive the
cash and bills prior to start the tour programme
in other working days. They had to manage
prompt payment of salary to the staff for/tggﬁ

had prepared the pay packets.

18. That in reply to para 15 of the counter
reply, it is submitted that whenever the Cashiers
are going to disburse the salary out of their
Head Quarters, they are provide@d the conveyance.
Thus they are remain on duty and they are

entitled for over-time, when they remain on duty.

19. That in reply to paras 16 to 18 of the
counter reply, it is stated that the Cashiers
R are making payments from 10.00 to 18.00
continuously atleast 10 days in a month to
avoid infringement of the payment of wages
Act. Once the payment starts, cannot be
'fi,discontinued till the last payee received the
L-.payment. The remaining connected work with the
vh; payments i.e. taking bills and received the cash

are being performed after disbursing the payments

for the preparation of next tour. The rest

contents of the paras 16 to 18 of the counter

reply are denied.
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20. That the contents of paras 19 and 20

of the counter reply need no comments.

21. That in reply to para 21 of the counter
reply, the contents of para 6(U) of the
original petition are reiterated. The incentive
procedure has been introduced in Railway Work-
Shops with the consultation of F.A. & C.A.O.,

thus he is aware very well with the case.

22. That the contents of para 22 of the

counter reply need no comments.

23. That in reply to paras 23 and 24 of

the counter reply, it is submitted that revision
of hourly rate of honorarium has been done vide
letter dated 22.1.1990 but the ceiling of hours
has not been relaxed and no maximum ceiling

has been fixed to handle the cash. The monthly
yard stick to handle the cash has been fixed
and on this ground the honorarium should be
fixed on the basis of cash handling and not
hourly basis. The ceiling limitk has been fixed
with the consultation of Unions. The Union
office bearers are not handling the cash more
than the other Cashiers. Thus this agreement

is in the interest of Union officials and not
in the interest of all Cashiers i.e. cash

dealing staff.
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24. That in reply to para 25 of the counter
reply, it is submitted that the signatures

do not mean full name. The forwarding letter

at Annexure No.9 is very clear that the

reminder along with the representation dated
24.8.1987 were forwarded to the Chief Cashier (JA)
New Delhi. The Chief Cashier (JA), neither replied
nor contradicted, hence all the representations
considered authentic and accepted their

acknowledge.

25. That in reply to para 26 of the counter
reply, it is submitted that according to method
of calculation, the honorarium per lac comes

to #s.238/~. As per ceiling limit of honorarium
ks« 1250/~ per month can be earn by the Cashier
after handling the cash approximately &.9,50,000/-
per month i.e. %&.4,50,000/- as per prescribed
yard stick and #.5,00,000/- in excess of
prescribed yard stick. The Cashiers who are
handling cash in excess of %.9,50,000/- are
not getting any remuneration neither by way of
honorarium nor by way of salary. The job of
Cashiers is arduous in nature and they offen
taken up under DAR in regard to shortage and
excess. The disparity in regard to non-payment
of remuneration in excess of handling cash of
Bs. 9,550,000/~ per month is the infringement of

equal pay for equal work.
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26. That in reply to para 27 of the counter
reply, it is submitted that the Annexure No.CA-4
has been addressed to Sri Taimni, F.A. & C.A.O.,
Northern Railway, New Delhi. It was not circulated
all over the Indian Railway and according to

said D.O. letter, the F.A. & C.A.0., New Delhi has
fixed the monthly yard stick. The said D.O.

letter does not indicate the fixing of maximum
honor arium but according to said D.O. either

the staff should be provided according to yard
stick or the ceiling limit for handling the

cash may be fixed. The yard stick on the introductig
of speedy Trains have been revised in 1987 but

the speedy Trains do not help in payment of

salaries to the staff.

27. That the contents of para 28 of the

counter reply need no comments as these contents

have been replied in preceeding paras-

28. That the contents of paré 22 of the
counter reply need no comments. It is not
possible to obtain the copies from all the
Divisions. The Cashier working in Allahabad
Division have already filed the case in the
Hon'ble Central Administrative Tribunal,
Allahabad, which is under trial in the Court

of Law.
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29. That the contents of paras 30, 31 and 32

of the counter reply need no comments.

30. That the contents of para 33 of the
counter reply are denied. The contents of
para 3(iv) are the subject matter in brief

and not the acceptance.

31. That the contents of para 24 of the
counter repiy, it is accepted that the honorarium
is paid for the work done beyond office hours

but rest of the contents are denied.

32. That the contents of para 35 of the

counter reply need no comments.

33. That the contents of para 36 of the
counter reply are denied as Unions are not the

rule making authorities.

34. That the contents of para 37 of the

counter reply are denied. The F.A. & C.A.0. has
jurisdiction to sanction the honorarium upto

Rs. 5000/-+ Thus he cannot issue the order to

fix up the ceiling limit for payment of

honorerium. Thus, the impugned orders have been
issued by F.A. & C.A.O0. are beyond his jurisdiction.

As such the Circular dated 17.4.1983 and 14.10.1988
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issued by F.A. & C.A.O.are illegal, as such,
discriminatory and arbitrary.
35. That the contents of para 38 of the
counter reply are denied to some extent.
}&; 36. That in reply to para 39 of the counter

reply, it is submitted that the CA-4 has been
4 addressed only to the F.A. & C.A.0., New Delhi.
Thus, it cannot be seid that it is applicable
all over the Indian Railway. The said D.0O. has
not authorised to take the work on honorarium

basis. The rest of the contents are denied.

37. That the contents of para 40 of the
counter reply are denied, as the Unions are not

the rule making authority.

38. That in reply to para 41 of the counter

reply, it is submitted that the F.A. & C.A.C. is
duty bound and he may perform and manage the

work for which the President has delegated the
powers. The President has not delegated the
powers to F.A. & C.A.0. to sanction the honorarium
to Staff. The General Manager has delegated the
power to sanction the honorarium to the Head of
Department, as such the F.A. & C.A.O. only
competent to sanction the honorarium upto

Rs. 5000/~ but he cannot make the rules to fix up
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the ceiling limit for the payment of honorarium.

39. That the contents of para 41 of the
counter reply are denied. The petitionsx is
within the limitation as the representations

were made timely to exhaust the channel available

}S; to the Cashiers.
P .
40. That in reply to para 42 of the counter
o — reply, it is submitted that seniority of the
é§f354‘3:;7;7 Cashiers are maintained on Zonal basis and they

may be transferred to any of the Division over
Northern Railway. Thus their claim stand valid
as the petition can be filed in any of the

Division.

41 . That the contents of paras 43 and 44 of
ﬁp the counter reply are denied as the contents
' of these paras have been replied in foregoing

N paras.

42. That in reply to para 45 of the counter
reply, it has already been stated in foregoing
paras that the Unions are not the rule making
authorities. The office bearers of the Union

from Cashiers side are well conversant with the
case but they are not opposing in their interest as

they handle less cash and get ecqual honorarium.
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43. That the contents of para 46 of the counter
reply are denied. The Administration can call the
suggestions from the Union officials only to
consider the grievances of staff and the
Administration has to act according to rules.

If there is any disparity matter should be

referred to higher authorities for disposal.

44, That in reply to para 47 of the counter
reply, it is submitted that the applicants

are entitled to get the relief as claimed. The
ceiling limit for the payment of honorarium

has been fixed in an arbitrary and discriminatory
manner as the ceiling limit for the cash handling
has not been fixed. It has also accepted by

the respondents that the Cashiers are paid
honorarium for cash handling in excess of

prescribed yard stick.

45. That the contents of para 48 of the
counter reply need no comments as the facts

have already been narrated in foregoing paras.

46. That the contents of para 49 of the
counter reply are denied as the application is
within the limitation period as the F.A. & C.A.QO.
had issued another order without disposal of

representations.
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47 . That the contents of para 50 of the

counter reply need no comments.

1€ ali™~LZRR
Lucknow,dated, C:L/' e
52&5 «3.1993 Deponent.

Verification.

I, the deponent abovenamed do hereby verify
l&; that the contents of paras -
A of this affidavit are true to my

own knowledge and those of paras —

M are believed by me to be true on
legal advice and those of paras r~—
are based on records and no part of it is false
and nothing material has been concealed so
help me God.

T Y ) 34
Lucknow,dated, ((LateT

;2(5 «3.1993 Deponent.

I identify the deponent who

i:j has signed before me. )
- Lol
\ . N /

Tl Advocate.

Solemnly affirmed before me on 24 % t(ja

at @ P50 aum/p.m. by R K- Ferteite

the deponent who is identified by

Sl‘l Qg‘ ‘@“ S'\ Y\q/\g/\ .
;Eé;gsé; gg Advocate High Court at Allahabad.

SHIKHA SRIVAJ!:IVA ' I have satisfied myself by examining the

OATH((’ LM IO ER

High C-r ¢ of Jndiciu e at
ALL AHABAD
Luckoow Beach Lucknow.

RS L
Danb } 'éf"‘e

e i i

deponent that he understands the contents
of this affidavit which have been read out

and explained to him by me.
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In The Hon'ble Central Administrative Tribnal,Addi tional
Bench Allahabad,

/ :
N /\(} @ KL, W/L,
=

Registration No, 145 of 1988

R,K, Pathak and others Applicant

Ver sus
Union of India and others Respondant
-4 Application of impleadment as
Peti tioners,

2L

o4 Srivastava S/o Sbri, S,N,Lal Srivastava B-7,Ptem Kunj,Nehru

The Humble application on behalf of Shri Radhey Shyam

Nagar,Lucknow and seven other asper detail given below

for impledment as petitioners in the above noted case,

M, Name, Father's Name, Address/{Designation,
1~ Sri Radhey Shyam S/o Sri S.N,Lal Divisionl Cashier
Srivastava Srivastava
2« Sri Lala Ram S/o Sri Shivjeet " "
3= Sri Uggarbir Singh S/o Sri Umrao SinghInspector of Sashier
4~ Sri R,P, Mishra S/o Sri M,P.Mishra Senior Cashier
v 5= Sri Pyare Lal S/o Sri oop Assistant Divisinal
5 C/g Q‘W/’Vfﬂ%) Cashier,(Receipt)
\ 6= Sri Jagdish Prasad,S/o Sri BharatLal Cashier,
~ . 7~ Sri Tarkeshwar Singh S/o Sri Ragunandan Singh Senior Cashe:
8~ Sri K.K, Ganguli S/o M,L.Ganguli (Senior %)
V, 2= That the above p&tition has been filed by shri R.K,Pathak

and 25 others in the Hon'ble Contral Administrative Tribunal,

%anknowﬁench,l.ucknow on the ground of payment of fixed Honor atium

' to the Cashier and the revision of yard stick from thme to time

W’*”‘/

R r erdn respect of work done in addition to prescribed yard stick

A~ Wter the office hours,during rest and holidays,

o~

Ferest
\',\,Q/_ o 0es2/-

W=
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The respondants revised yard stick from time to time without

any praticil demonstrations,

3=

That the said'petition/application has been rejistered

as 0,A,145 of 1988(L) and has been admitted on 7,10,1988,

b

That there are many persons including the applicants who

are simlarly situated equally interest alongwith the petitioners

: Ein the relief claimed and prayed for im the petition,

. 5=
[

That the matters of the above noted case and that of
the present applicants are the same and the question
involved is the same interest of the applicants are

the same as prayed by the petitioners Shri R.K.Pathak,

That it is expedient in the ends of justic that the
applicants be allowed to be impleaded as petitioners
in the above noted case as common interest has been

involved in the case alongwith the petitioners,

PRAYER

It is, therefore most humbly and respectfully prayed
that the Hon'ble Tribunal may be pleased to allow

the applicants to be impleaded in the above noted

case Reg,No, 145 of 1988 (L) R,K, Phathak and 25 others

Vrs, Union of Indie and others as petitioners in the

ces3/=
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interest of justice atherwise the interest of the %\

applicants shall be highly jeopordisad, o

Applicants,

TS .
Radhey Shyam Srivastava ﬁ —

//(&?“ﬂﬁ/
3- Uggar $f Bir Singh -~ :

A
4~ Pyare Lal
5- R,P, Mishra /‘Lf——

6~ Jagdish Prasad

e
]

2- Lala Ram

Crlar—

7- Tarkeshwar Singh /| A

- . 8- I, K, Gauguli MLW

PLACE: LUCKNOVW

\ DATED: |y/12,1992 | - \_@
Eﬁ 513498 Py %
1y,



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL LUCKNOY BENCH
LUKNOY

0.A. Noo 148 LT OF 1992 (OLD No. 145 OF 1968)

RoKo Pathek and etharse. 000000 Applicants,
) Vorsus

Union of Indig and \

o therse | ﬁéo'&o‘ 000 Respondents,

Reply to impleadment application on behalf
of respondents are as under -

10 That in reply to paragraph 1 of the

impl cadnent applic#tion s Lt 18 gtated that all the
applicants seeling for impleadment as applicant in
the eriginal gpplieation are not cashior . Serial Noo
1 to b of this gpplications are holding the post of
supervisors and as per hours of employment rulese-
)i‘.hey are excluded staff, They don'i: make any kind
of payment as cashiers do. Serial Noo, 5 Sri Pygre Lzl
15 Assistent Diviglonal Cashier ( Receipt) and his
work 18 to supervise the vorking o\f Shroffs vhose
yard sticks are,delly basis instead of monthly basis
as 1s the vorking of cashiers hhose yard stick are o

Bonthly basis,.

20 That the nature of work of the above

(s
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nentioncd staff are difforent to that of cashigrs,
as such thepe staffs are not entitled to be impleadcd

along with the original applicants. 2

3, That prio¥ to filing the instant applice-

tions they may have represented for the rodressel of

thair grievances as per Section 20 of the Adminigtratim

Tribunad Act 1985, On this very ground this implead-

ment applicatipwdrserves to be disalloweds

by That the contents of paragraph 2 of the
1mp1eadment' applications are not adnitted and as
such donledo It 13 stated that no fixed honorarium
is being pa.'i_.d. to the cashiers but they may carn
honorarium according to their extra ﬁork bryond

normal office hours subject to ceéling limit,

56 That the conteats of paragraph 3 of the
impleadnent application ne2d no comment being matter

of record;

6o That the contents of paragraph &4 arid 5 of
the impleadnent application need no further comment

in zoort face of paragraph 3 above of this reply.

(hs-



7o That the contents of para 5 of (duplieatg
nnmber. ) of this impleﬁdmeat application ax“’e not
admitted and as such vehmently denied. The designa-
tion and nature of wrk of applicants mentioned |
above are different to thoge of the original

applicants.

8. That the original application noo 145 of
1988 (L) was filed original at Lucnow vhich was
transféred to Allahabed and the case was being
listed for hearing along vAth similar case no. 735
of 1987 M.Ac Ansary and others=Yersus- Union of

India and éthers&

9. That after more than a year the case no.
145 of 1988 (L) R.K. Pathak and others - Versus-
Union of India e'mdv others was reu'ansferréd\' to CoAoTo

Lucknow Bench for hearing.

100 That 1t is stated here that the counter

and re::)oindér in the case has long been exchanged and
the case is ripe for final hearing and after the lapse
of 5 ycars the prcsent impleadment application has

been filed and as &ch in the interest of Jjustice

5




this impleadment applicfiation may kindly be

rejected ¢

11, That on the face of foregoing paras

the prayer for lmpleadnent at this stage after the
laps.of 5 years should not be acceeded to and as
such the prayer made by the applicants of this

impleadment application be rejected. Ma e\
Mn\s—r&o-'\t C—&JP\\NQ"ﬁ NV~ W J\k&%{‘h’s \_‘9

9 Han Ty e 5 Gl
Mo vnn DC /
d & yh o T 4
\W\&{;j; “’*;/ %44 k19
En TR ) NCalraate!
ﬁw:Advocate Chief Cashier

ger arsmiitde 1)
Dated ¢ I W, 7% fKedl BT



BIZFORE THE HON'LLE CIITRAL ADMINISTRATIVE TRIBUNAL AT

MLAADAD, LUCKNDY BENCH, LUGKNOY

Rello Pothek & othaera. oo 000 Pod Sonero.
Vorouo

Unton of Endla & othorn | cocces Regpandcatn.

X, Dovindor Rol, vorbing os Glof Cochioy
{Ja), Rorthom Reflway, Doy Dalhi , do horcdy otato on

oath ao wdop ge
v

1 Thot tho doponcat s woll anquﬁtad with
tho facts of tho eforenald caso end also muthosiacd
€130 pcply to the wojoindore

2o i'ﬂzgt the €oponent hao poruscd tho rejoindor
ond uwndoratand tho ormo. ParavAce roply 4s furaichod

bolotg-

| prﬂ) fopoa -1, I 40 a@dStod as cosroct that dalegation
| ©f pover W tho grant of honprarium by Coneral Hanager
ote. © tho Bollvay cuployoce 48 wevised from tine o
¢ino by Ratlway Board. ?ouer. is furFthor ddicgated to
Folo & Collo0op vhd pe~@alogatos poucr to the Jover

authordticd. Povor ® grant homorariun & indviduel

o
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upte o AMeht of Ro, 5000/« quring o finneded yoop
vos Boot dclogatod by Rativay Eonrd to Gencral Hemogor
vhe PO cantcl 8 Folle & Collclo ol & Coldl Surthor
FosGalopntct mma'; oy goaat agw hnmsaﬁm upto %o
4% 02 Roo 4000/~ %o Gho Lnividusds EaEAng o
finonellod, yeor to tho lowor euthordtion of tho Aceountss
Thdp Lo ¢Athin é!z:: @@aﬁ:mae o2 Hallway Boord ®
gront poyocat of homornidun to the indlviducie pbovo
¢ho 3408t of Bo. 5000/ ond upw Ro. %;osn/ﬂ cnd thio
is vAthin tho conpotonco 0 Pooslidcoat o gront poyacat

of hoporariun cdove tho 14it of Rs. 10,000/c durdag o

financdal yoow. It 40 fmedsroct that FA & G0 1o wot o

conpotent fthordty %o tolko wark Sp vhieh bonorariun
A0 ofRercd boyppd Ro. $000/=e FA L €20 4o tho Hood of
Dopartacat { both Gagh and AcCounto) ond hio 40 compolteat

Authordey to toko toElt £rom tho cashioms oto. with

tholpy ful) outeput o Dalntoin ofﬂi._@!.myo Rollvny
Board?so cppovel  cgalnot tohing vorkt £ron the cochios

L0 no¢ beecagary, boeouoo Anfhraatdion oo ead whea

ecllcd for in Pegard © rorkeiond tAth tho cophloro

Lo furddghed % Rodlvay Boord, ®io conthly yoré otich
vos £Azcd An conmultation with th Docogniocd Lobour
Unfon by FA & G20 ond FA & C/D 48 éopoteas ©© 4xn
cAhoneo NoXACUD BACLE for poylent of horovesiun .
Tho mnﬁﬁly yord otick s t&a:ed for Bg. 4.5 lakho

vndop tho opprovel of FA & €20, £on Movcbop, 16556

Ohes”
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%meguméo #;;oxa ;n%av&o&dn of 9 days voelkt of ¥
ngainot 6 dnys® and Amcrcasc in non-hours Svon 543 hours
0 160 hours 4n o Ia%h, A thet tmo pay poachiots of
Ry. caployces vare vory lov end celexicd vere fam

éimmmcd in lovor Genoninationg Covit. cuyrcnoy motos.

Conpequentsys upon inerenso in D-amese riloweneos cnd
cip ulation of highor denoninations Covt. curpcacy -
noton of Reo 900/~ & 500/= , work in respect of GLoburonl

02 oalardca by the cacbior hos botone cesicr end ohopds
tino consuming, Salarics aro dlshursed by tho cashier
To tho individhmcio en v averoge of B, 3:000/= »
Cachior 40 ¢o m_mntzo payacat @ 180 Rellway caploycen
in o sonth on the otrongth of thao tonthly voard gtiek
0% R 5.5 lckho, vhich 4o enna&ﬂem ur~peallotiof uns
Foaconoblo 4n viow of G&Bbummc:at;iagazﬁm in higace
Gomninations cusrcncy notos, Mo factor S ooputiag
'mbc@ 0% hours of honorariun DF the corhior Lo Ro.
2800.00 cquated to onc hour, vhich hoo too becons bne
rediotie/ unerooroneblo Qucs to dioburoel of splasd B
in bipaor domoninaties cusrcaey mates. o rato of
Romaonsiun ofther in thousands and 4n lacs on o bealp
0% cash hondling 40 not agrec~able/noceptioblo &n vicy

OF poyocato 4n hior domad nationo surrcney notos.

0@%7 4 A8 Tant 20 5% poots of Spy Cashlezo { Bo,1408-2300)

oy



e & o
J6eo - 2640
havo boca upgroded o ¢ho pay ncalo of Ra.164a-203%
OfLoCtive £rom 1.3.95 against restructuring of cotres
/LM\/S LS'FJOAS&* 9. That emount of pagpent hos Amcpcascd duo
to lncrcase 4n deapness allowanecs ond payncat 48
dloburoed 4n highor dorsninations currongy notcy,
Homoparium {8 payable to tho cobhier oubject o noisvn
of the monthly ccllings as fixed in the acéxand of ¢t
Rocognkecd Lobour Unlon, Horopasium 4s elso payebie
to aaahw;‘ in oflition agalnet disbursencnt 0£ ¢ash
o% Producifrvity linkted Bonus ond dcarness allotvancc
arTesrs as one~timo poyement evez‘) end &om o
- prescribed ponthly celling limits, vhich was acocdcd
’w%pmmiby Folo & G A0, in congderation of the
dcaiand of the Recognised Lebour Undons Murber of
Railvay Ciployocs, vho \get thdd e snlardco fyon cach
Caphtor ig more or loss the same. Muio to increaso 4n
_ pay packels of Railvay caployees and paymont of nalarda
o i An mgx‘c‘r domminations cuproncy noteo,
Colling 4n cosh hendling 48 mot egroenblo. ¢ is,
howover, notionod Uhat PA & CL0 hes pineo introduecd
6 gsyptca of tiching oalary payacnts to a1l the Cnzotted
0f%igors of the Rollways by chegques. The monthly yard

otick and the facter for computing hours of honorasiun

Ou,
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havo bosono ur-roaddotie/ wnepcaransblo €uo & payocat
in bligher denosinntions currency moten, e M%&%
Breotwr, Rollway Board in his DOo LoGter Noo 85

ACIZZ/20/358/Pt I datel 1 29.8.89 to FA & €20 hao

cophasdacd Sor rovislng the yard stlek by Ancorporaticr
RE tho undere noted e decdiroblo Reatuross

a) A venlistic upvard rovimdon in tho bonle

yard stick of ponthly payecat wori»iood,

b) A codews edding in Donthly honorarium

count Mat gan Bo casnod By o evhlicr.

c) A provigion for further reviglon of the
Fard stick aftor a gpocificd ingorwel on

tho besly of on agrecd i’ozﬁ:&ao

3ut {uo v pon-cooporation by the Resog-
ndncd Lobour Unfono, tho conthly yord atidk 4o not

Dadng roviged  peasonable/ acecptablo X4mdd.

et t lono90. That 4t 15 Sncorrect that Radlwvay Board
4o compotcat o panction homorardum without any Umi<,
Tho Laot 45 that D4ilvay Poard Lo n:amiantcnt to sonction
ogbove tho Mnl$ of Ro. %000/~ and uptd Rs. 10,000/
& the Individanin dur a financlal yoar, ond ths
-



Y )

Tho {sauc pogarding onhoncomant of eciling of A
henozagiun pedd to Cochiops uce dissussod, The Last
éc&l&ng von 7ixod o8 B,92000/~ pop yoer ofPootivo fron
10,7988, Tho Union brought sub that at thot 2ico
tho zato of honororiun wao B4/« per hour ond nou
tho pato of honoparium io Pinod at R,06.84 por houre
Honeco, thozo 4o a juotificotion For Anszoocoo 4n tho
colling of heropariun e Loohiopo. AP%or diocusscions,
it vos ogpood thad s0iling may bo ineroosod Ppon
R.92000/- por onnun 8o B,98000/- pop onnun offcstive
Pron 9.90,1989 end Pog othor Cash & Pay ntafP o whon

honogarlun 4o cdoisoniblo, incromon in henoporiun sodlin

'uill bo on p&eéea%a boodo, 4.0, 268 ve0.'s 01,10,9909,

I¢ vog alos agrood that golling chould nul bo poviood
froquontly but enly ot tho Sims vhen honopazius poles

oz0 ravicod and ot that timo aloo by nogubtiationo, Tho

coiling sonnot bo orhonecd dircobtly dn piepertion o

“tho inezoaco dn henopapiuo gobo por hecur, honeo tho

orhancensnt of gollinge will bo by mopobiotions,

/% TR L
‘ S

\‘{JL‘ \l/\//

»/é oKs Rooheh ) ( KDy Saroen ) { Bion Sngon )

onl,Scorodany, Divl.Scecotary, Folle & T A0,y
HoRoM,l, uaﬁutn /co Divn.,) HNonthopmr Rai&uayo
27-9<1989, 27=8-1989, 278190089,
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iS
Prosident &2 Gonpotcat @ sanction homsparium above D
Sho 3imit of Rs. 90,000/= to tho individuasls . FA &
€0 s compotent  £An echlings in payoeat of Drme

Fordun,

/va‘; K pore g4, That FA & G0 is alono tho competent
outln ity ® make the changes An yard stlck at the
timo of ncod in thé wveke of increase in paysz packotls
08 Pndlwvay enployoes and paymont to them im highce

demninations curreney nmoies,

gl Elro 92 That 4¢ 20 Gcnicd as Dentloned thet wodkly
vorking Mours have not beon inercased, The fact 48
that Qotrt, of Indla fntroduccd S-doys, wosk ag againot
6dayc wvcikt end instructionn ore contained in the
Joint Director, Bstablishcucnt { II), Raflvay Boasd
New Dalhi oircular No. B (XI) 85 HER/1~62 datcd
10411486, |

Loy & b 93, That initlally in concidorption of tho
dexnand of tho Recogniacd Laboupr Union, tho monildly
yard otlick vas introfuccd from the yeay 9968 under
tho approval of FA & C20. Thmsg the change Sn yard
B%ck. &8 tho hour of ¢the noed by talting tho reproscs

ntatiges ef the Rocopniocd Labour Union into oonfie

— Ohes
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0f € tour poyIcat oftcr 2204 of overy conth ond

before commencenent of HQ payments 1.0, o dayn®

before the last working day of ¢he ronth ogetnog

rests / holidays vhen they garfolxm dutdone 713”4*&
avall Cdmp&a/m Conuaf _Heaype dtows o Tl qyd,_
, ‘P'-’Dv‘a'o(eop aal f:z ) C{"f'e/?;fg_ v : /ﬂf

As éﬁ £ 48, That as per agrecaont oxecutod by FA &

C10 vith both the Recognised Labour Unions on
6,4.85 , honorardun 41l bo aémiosible % tho
caghiors, providcd thoy givoe full oud=put 0f ot

enttusted to then.

Lph /S 1 R That it 40 incorpoct that tho ceshior,
A 22

vho ore the union office bearers, arc not handing
cashvvg;e-than the others, The fact Lg that thoy

are handiing cash as much ag cntrustcd @ thca.
Agrecient is applicable P )l the cashiors ingtead

of union offigials.

25, That the factor for computing hours of
homrarium cquated to onc houpr L8 Rs, 2800/« . It
can wall be taken thet it takbs five nimitos namdoun
for counting ¢of higher donominations curroncy notcs

by the cachior and Dy the reeciving Riy. c3ployod.
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Obvicanly tho conthly yord stick and Lactor Loth

are unercalistic/ un-rcacongbic and ncad o bo

revised in conoultation wita the Untons.

ZLMA 26, That the specdy tyaine telto dcoo tino
hAr BN
for the caoshiers o roach the pay polnis an comparcd

to thoso of slow ¢rains,

Reff & 33, fha¢ tho mettor An disputc vas dockéod
M s 33
in consultation with both the Recognioed Lebour

ﬂn,ionsp

W That FA & C£0 13 a compotent cuthoydsy
and within his Jurisdiction t¢ fix ccliingo Por

payment of honorariun,

2‘7"1 £ 38, That Esnorarium ocbovo tho 1imit of Rs,

/ N
5000/~ upto Rs. 10,000/= and gbove tho lindt of

. Rs. 10,;009/-—\:.:; each case of c¢ashioro ote. 4o bolng
sanctioned by .R‘l.yq Board end the Prosidecat overy
year wthout any L=t 'oh;}est&on % tho edlings &n
payment of honorarlum , PA & CLD% deciaion holdn

good.

A,/V? JARNE ;98 Thet the cashlers are tronsforred cither

e
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o 0 o

ia %o oeno capacily of theby pcguost oF oa

procofion £ron ono Dlvdoion to omther.

43, That the unions office beararg talo up
nattors of s8taff interst in gencral instead of

poersofnal in their intorest.

I, Davolnder Ral C.C, (JA) N IL8 & horddy
verdfy that the contcnts of thig roply ore &Ri0 O

bost of Dy knovlcdge e#nd baged on rotord.

4
ko \OLWT/ ﬂﬂ" L rYq3

K iN- Kwmiy) ( DEVINDER M3 )
gy hveest c.c. () s,
| er wTrea (So No)
Dated 8 14 593 TR T, 78 el B
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GOVERNMENT OF INDIA , : '

" MINISTRY OF RAILWAYS -

(RAILWAY BOARD)

dt. 29-6-1989,

Dear shri.Gian Sagar, '

'.., . . o ?‘f .;§.;

. _ | g

Sub: -~ Strength of'Cashinru‘on‘Zonal Heilways,
: S - o
-

S You ‘may* recall that the
l for payment of honorarium tg

Cashicrs came up briefly ' : !
in the FALCADSs!

RITH Wy, (gl

subject of yardstick -;~$'

H
Conference heig i'h S, mbay last month f
when it was e ntioned that *nc 1. sue. was still under
discussion with the two ‘recognisag labour federationg
K . ‘whose reactions to oyur Proposnls usre awnited,
. . ‘
{i\ 2 e The nmattar has since Stin infarually.discussed o
with ‘the ICpIcsentetiveg o+ the tug fedrratijyng (ﬁFIR,and SO
ALF) and it fhas ‘bez=n agreed Ly thop that tha vardsticks
. "inevogue on Zonal HailwayS'may S riviewed and ‘reviged :
locally iniccnsu;tation With' cresnised labpur

] . You nay
therefn:m Planash 44514 Tordh, g acbiog nccn:diany.

3. As nlrcady aentioned ‘v, LU, &

.~ v —

' Tevised yardstick
haos alreasdy been introducad o

T Shuth Lentral Railway e s
after g datailed a0 Stucy, Tli‘]:cvised virdstick ipn- |
toIborates three desirable fedturos viz, , o : F

(a) a realistic u-ii,rg YIVisicn in t he basic i
N - yordstieck uf o opn A

s e v e v e

) ; Soaymngn t wul'kload per
: o N Cashiey, . . :
%) ‘ ,y f . \ l

v ¥ * (b) -a haximum céiling n
Qﬁi g * +  that ean be earped’

“:0chily hanor irigm E N
<y A Cashier, snd
J ) . t

anount

i
i
R §
- £ S
e Lot
T S o

‘ NS ;,f.
. ;L L. . . : Ptk
w}’f w’u} (c) .a Provisi .n for fusther zeyigq . af the yardq;fég*
w Eal &;5@ - 8tick after 5 Sneciifed interve, an theAbasis“TQ
« 7 . e - of lan agriued fenmcla, L

Cany

et
-

S : sy b
o - : ' . SN
:ﬂ4da~ﬁg;J{ 4, - You may 1ike to ensurs thnat 4ypee impoftant.fnatuf s
- 0/143ﬁ$;f"are incarporctcd in the ary, srrdetick to e ihtraddccd on R
»Av *k'“waﬂ"yuur Hqilwayuns urlle o A Lo

e i

S v f g Fetantationg of “f

SRR Sty LT AN 5:-.'}“il,y' “Lonulosed fox yoeur - -
i ‘rolluatiun. . ) ' i ‘

S

“‘7 by
VAch iachankig) “

‘ . . o ey
(1 Plecsa'acknowludpz.: ST, ' o !
. ' . I ) Vi‘ {

Youre sinee 1"4(‘11{' e, T
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RECORD OF DISCUSSION HELD IN THE INFORMAL
MEETING WITH T8 REPRESENTATIVES..OF BOTH
THE UNIONS IN CPO'sS OFFICE CH}\MBI:.R AL 11/~
HRg., ON 28,7,1988,

o o we oL e pu D Ow WY M2 G kW O I S (v S &P wa Ot e® TS

4 PRES KNS

Adninistrationy _Imions e
1, Shri K.L, Sikka, CPO . shrd VK, Keshav, JGS/NRAU
2. Shii S.8, Gaubz, FHSCAQ shri ., « Arora, Divl. Secy,uUliiu

3, Mrs, Rama rarali,Dy.Gal/CG shri , « Sarin, LLv.Sacy.N
4, Shri shaguen Das=z, SPO/U ‘

The issue with regard to revision of rates of
honorarium %o Cashiears, =s mentioned in paia 2 of this
sfEfive cirmlar Noe 362-EA6=0/BLVB dated 10th June, 1988,
was Glaciasost. after dlzscuseions Lo wad decided tlat the

ellinpg limit in the case of Cashilers wiil ke Rg,12,009/~
and howly rates of honorariym already issuved for other

WY

staff in the abovementioned circulsr dated 1Tth June, 1988

will ranain the sgne. ’R,,ﬂ vrment of honorxsriuvm ta the

Czshiers acainst ¥LB, D&/L(Jfl;}& ate, will be ovar and above

U—L}.b -A--LMIA.L' uﬂv .L "‘:\\\O/-"

/:/ | ’ \
//?5 Luw} ke — | ///0/’\"5/’%

/ , i
Keaghsv) (v Qo AHBIU) (3. S. GaUBAa)
:xg;,tt. Utinae S8V i.vh., RCY., LC0UTS. A & CAC
NERMU Uaiu : '

SN ol VA ) } . |

e Do Do) (e Liw
Livesec, cctis., OUTER PL R.J/U fUL OFFLCER

LRIU e |
Mo, U4H1IRATT. Halg./Aled/ /Uty Lateds 28.7.1588,

Copy to: The Genl. Lecy,, URMU, 15672, anchkuln Road,
law

Dol o

the Ganla 9wave, MU, 172, Chalmsford Road,
Wew Dalbi

Bute0e (PC) = for toking necsssary actione

FAanCad Fouo dinfomatdon,

RSOOSR e v e e e e it A e e - et o T ——

A—-//
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"N.R. VAKALATNAMA G.V-3

. Codiead Bvadwislaadive T bzeng A0,

Before [_: U : )‘U .

Tn the Court of :

: Plaintiff p —_ Claimant
zz:; (~7/ "Defendant P@M . Appellant
Aj /4 - 72 v N k - ' Petitioner

* v Versus

A}
Defendant wo,(\ /\{MU , Respondenth

2::' g Plaintiff _ t
i 4S9 e
The president of India do hereby appoint and authorise Shri. L. N 5= A L INL YV N A D

a to appear, act, apply plead in and prosecute the above described suit/appeal/proceedings on bebalf of the Union

of India to file and take back documents, to accept processes of the Court, to appoint and instruct

ACounsel, Advocate or Pleader, to withdraw and deposit moneys and generally to represent the Union of India in

the above described suit/appeal/proceedings and to do all things incidental to such appearing, applying
Pleading and prosecuting for the Union of India SUBJECT NEVERTHELESS to the condition that unless express
authority in that behalf has previously been obtained from the appropriate Officer of the Government of India, the
said Counsel/Advocate/Pleader or any Council, Advocate or Pleader appointed by him shall not withdraw or
withdraw frcm or abandon wholly or partly the suit/appeal/claim/defence/proceedings. against all or any
defendants/respondents/appellant/plaintiff/cpposite parties or enter into any agreement, settlement or Compromise
where by the suit/appeal/proceeding is/are wholly or partly adjusted or refer all or any matter or matters arising
or in dispute therein to arbitration PROVIDED THAT in exceptional circumstances when there is not sufficient
time to consult such appropriate Officer of the Government of India and an omission to settle or compromise would
be definitely prejudicial to the interest of the Government of India and said Pleader/Advocate of Counsel may
enter into any agreement, settlement or compromise whereby the suit/appeal/proceeding is/fare wholly or partly
adjust and in every such case the said Counsel/Advocate/Pleader shall record and communicate forthwith to the
said officer the special reascns for entering into the agreement, settlement or compromise.

The President hereby agrees to ratify all acts done by th ¢ aforesaid Shri... .

oooooooo P T e e R R R )

in pursuance of this authority.

IN WITNESS WHEREOF these presents are duly executed for and on bebalf of the President of
ndia thisthe.. . . . e e 199 .

isiuation of th Executive Offcer
T T e e ek
: 3

]

Ly

Loepcrdy

'N.R.P./R. Rd, (pb. Bg.), Delhi-35—2,071/17—08-91—11,000 7,
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I TRE CENTRAL ADMINISTRATIVE TRIBUNAL
LUCKNOW BENCH, LUCKNOU
/X/,
R \ 2@2_ \
CET/CE/L S uel/ mate : 4145

REcIsTRATION New A LUR]G 2 ar 1992/93
-~ {
Co 7 jys/8e)

42( <. Pathsla . Applicart

YERS3US

by . Ry
g 011 15 Aol Oflus | Raspondent:

L '
S%A gu | 4 Pa—a_@ao/ §;‘;7/M @g}vawﬁ SS//ZS
Ve

O quc». Nlpir, /m/A Lo b

QQQWU MoHL fv }75” e
e. & I l*7h L /LC?/ L&é?
“‘b_‘"f‘)”f‘;&, 937 i OL 7’/’

notice that the applicant above named

fras presented a plication a copy of ____ _ thapeef
is enclos= Heroul
Tribunal aﬁj "hP
s__“ugkro(ﬁﬁgm—gd

nltﬁed 5%%

Jﬂlnd,L, 1f agy, o be filed within weeks there—

which has been registened in this

‘bunal has fixed _____ day of _
" as to why the Petition Be not-ad -
may be filed within _ _ uweeks. Re=-

after .

If, no appearance is made nn your behalf, ycur 
pleader of by some nn.duly authorised to &ct and'plead'
on your behalf nn the saicd application, it uwill be hear¢
ard decided in your absence, Given my hand and the seal o
of the Tribunal this day nf ?3o}’2;<?;3-199 .

/
- BRhowdmA
FOR DEQUTYmREGISTRAR

N\e L
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ELFORE THY CEZNTRAL ADMINISTRATIVE TRIBUNAL, LUCKNOW BLNCH.

LUCKNOW
Celhs Noo 148 Of 1802
R,HoPathak & others eeee s Applicants gg?
Vs

Union of India & others oeseo Respondants

APrLICATION ON BEHALF OF UNIUN OF INDIA

OPPOSITE PARTIES

In the above said writ petition, petitioners have
challenged the authority of Feie&k ColheOe and also the basis
of the impunged orders dated: 13-4-83 and 28-7-88,

The opposite parties want to file the following docu-
ments to c¢larify the above objections =
1. Agreement of Management and unions dateds 6-4-83,

forming basis of impunged order passed on 13-4-83,

2o Agreement of Marmgement and Unions dated: 28-7-88.
3e Agreement of Managefent and Union dated: 27-9-89
raising the ceiling amount of honorarium from

Rs. 12,000/« to Rse 15,000/= per annume
4, Agreement of Management with Union dated: 30=-7-S1
Talsing the ceiiing in payment of honorarium from
Rse 15,000/~ to Rge 18,000/- PET annume
Se Proposal for further raising the ceiling in payment
of honorarium from Rs. 18,000/« t0 Rse 20,800/=
We€efe 1l=10-93 is under consideration. The documents

will be filed,after administrative approval of

{
Fehiek Coio0e 1is obtzinedgy on the neft date,

6

Delegation of powers to grant honorzrium under
Rule 2035 R-II dated: 2l-le84 raising the 1imit
from Rse. 2500/-= t0 Rse 5000/= in a financial year

@



h

Y

: 2
issued by Railway Board, B\/\:‘é

7. Delegation of Powers on establishmert matters for grant
of honor:rium tom Non-Gazetted staf: dated: 8-1-85
issued by General Manager,

8. Direction of Railway Board issued t0 F.Ae& C.40e(D.0eNos
84-AC III/20/38/Pte 11 dated: 29-8«89), on the basis of
which realistic monthly yard stick is to be evolved and
¢eiling in payment of honorarium is to be fixed,

9 Monthly yard stick fized by Fuhe& C.A+0e, NoTtheeastern
Railwey dateds 23-11-89. % mﬁé@w

Luck nows (R B.brlvastava)

Dateds November,l7 y 1903

- dvocate

Counsel for the respondant:
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NORTHERN RAILWAY .

The issue regarding enhancement of ceiling of
A
honorarium was discussed in reference to minutes of agree-

ment dated 27-9-89 under which the ceiling was fixed at

' R.15,000/~ Per annum w.e.f, 1=-10-89, The Union brought out

that at that time the rate of honorarium was Rs.6.84P psr
hour and now new rate of honorarium has been fixed at f5,8,30
per hour, Hence there is a justification for an increase
in the ceiling of honorarium to Cashiers, After detail ed

& Sy Conhum :
discussion it was agreed that ceilingﬁpay be increased from
%.15,000/~ per annum to f&.18,000/~ per annun (i.e4 f5.1,500/-
per month) effective from 1=4-97 and for other Cash & Pay
staff to whqm,honorarium is admissible, the increase in
ceiling of amount of honorarium will be on pro~gata basis
i.8¢ 20% wee.f, 1=4-91, It was alsc agreed that ceiling
should not be rev1sed frequently but only at the time when
honorarlum rates are reviewed and at that time also by
negotiations. The ceiling cannot be snhanced directly in
proportlon to the increase in honorarium rate per hour,
hence the enhancement of ceiling will be by negotiations,
It was further agreed that a suitable yardstick based on

the amount disbursed

would be negotiated within a month,

y G, 2. hadete
mﬁ?#ﬂ” (%RMA ) ( R.W

Actlng Divl.Ssecy. Br.Secy .NRMU FA & CAO(B&E)
NRMU(A/Cs) (Cash & Pay Br,) N.Rly.,NDLS.
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] v MINISTRYCOR RAILAAYS(i.IL MANTWILYAY - (o :
o _ . v & “ YW(RAOLWAY BOLID) YO LLr e A
' | { e IR R A S R R S e
na.,E(E)II/BO/HO/l. . New Delni,” dated. 27 Jo 198&
m_ ,
Subject Delegation of povers to gxant honorarium
v under iule 2035-11%,
~o-o—o-o~
A..  In exercise of the powers conferred by the proviso

. to Lrticle 309 of the Constitution, the President is pleased"
‘ to direct that Appendix XAGI of the Indian Railway
BEstablishment Code, Vol,II (Fifth Reprint) as last amended
vide Advance Correction <lip Ko.390 may be further ‘amended
as in the advance Correction Slip XNo, 399-4:&1, forwarded

hereﬂth. 3
Hindi version 1s a2lso enclosed,

" . : ‘ ( &jmer uingh )
: o " Deputy Director, Finance(Estt)I :
7 Da/&s aboves _ S+, .. o.RallwayiBaandar. nitat Chatid
i - fddressed td: ' Lo ah ,:,.;:,,.*.?,._, L4
[ The General Managers and F.4.& Ceros., All In_dian‘ .
: Railways, ete, as per Standard, Llst. S e
| NooF(B)II/80/H0/1, New Delh:x., dated 27.1.‘1584,'“

| < -:L;: ir "f“

J .. Copy to AeDerI «(Railways) with. 40 Spareg, I

: ' v i ' A ';ff_"'f ‘{lfu

"ﬁ Z' ' . ').: it «Ef ¢

o ' S for Financial :;7umdssioner(m‘ys )
. T Mo F(E)II/80/HO/L. "~ " New: ne;mi,, dated““‘z? 1 198§ )
: (1) The General Se'cretary I\Iﬁ'ﬂIR?& : ’\ i3 P%'Q}‘d R%a ;:' .
f ' . New. Delhi, (with 25-5pames) S W s are
' (11) The General Secretary, .«Ld?‘ 4 State Entry ROad, “

| New Delhi, (yith 25 sgages,}m : wg W :-xgl’*"gﬁ“i‘u’«fﬁ&‘: "*”*‘ifm
(111) a1 Members National Council/liepartment (Gouneil a&;'m;ﬂi N
decretary, Stars Side, 13~C, Ferozeshah Toad, .

\ ’ New Delhio 7 - ,

A

----- i i
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ADVINCE_CORIECTION SLIP NO, 399-RII

i _APEENDIX YXXIT_RIT,

Substitute the following for the existing entry under

‘col.5 against item (2) under col.4 of S.No.1l of the ahove
Appendl xs _ o

"(a) Full power upto a maximum of F, 500/~ in each
case in the case of Gazettad Railway Servant

undertaking work as on arbitrator in a dispute in
which the iallway ddministration is a party and up

to 15500/~ in each case in, a year for all other
types of cases,

(b) - Full power up to a maximm of fs, 5000/~ in each
case of non-gazetted Roilway Servants, In the ‘case
of recurring honoraria, this limlt applies to the

total of the recurring’ payments made to an individual
in a year." :

(Railway Board's letter No. F(E)IT/80/HO/1 dated 27. 1.1984.)
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w0 Northarn Railwvay ' |
~ Headquarters Office,

Baroda House '
Now Dlhi, - %{ |
No,743E/9(Dup)EIV, _ T T g v
The Divle Rly Man gér | BB -8T
No?il DLI MByLKD LD FZR. BN & Ju . PS"*‘?B&‘?"’”"A |

FA4CH (F) Director mdit,

"~ Sub:= Dzlegation of powsrs on Esgtablishment matters . .-
. ~ 6rant of honorariun to non.Gazotted staff, I

T o060 - . - - - .
o In temsfﬁtem 11 of a,gpendixi XXX1I-RII, the General . -
- Manager 1s supowerod to sanction the undertaking: of work
and accoptance of honorgrium by a non-gamttod employoo
upto ameaximum of s 5000/« in a year, In order to reduce
tho work and also-engblo sancfion boing accordod to the
- staff oxpoditiously in thoe Divisional %nd Extra Divl,
A Officas, tho Genoral Managor, in’/consultation with FAXCH _ |
.~ (F) had delegatod his powers uptao-fs 5000/~ in g yoar to _ . _
DRMs lovel 1 & 11 & CK as por para II of this offico . o
lottor Noo743E/76.(EIV) dt, 22,5.84(P8 No,8500 —A)s =~

¢ng numbar of reforoncos boing racoived from Sub«0rdinato ,
Offices, roquesting td incroasc the oxisting powors of Ho Ds (
widl, Hds & ADRIS otco and fo bring efficloncy and expedi- o
tious disposal.of honorgrdum’ 0asvsy . 4o mattor Hab bobn .- - Y,
- oxminodiandiGonoral Managor in coBaul gtlon, ylth TICH(R), " /
A unsase . 18.ploasod to acoord sanotiorfitho oxisting pdors of ¥arlous

.0fficors in rospoct of undortaking tho wrk by a none’ =~ ~——
Gamttod employoo and accoptance of honorgrium in a '

yoar g8 indicatod bolowte

Soloo Dzgignation Pmsént- ‘
L, THods - B B00)- s
‘\'ﬂ(/ - ‘2 AddlL HODg B 100%-’- -
- LS 3o ADRns . R 600/ . /=
o \% " Lyli0Ds . W 100/e T Bs.1000/<

P‘J‘L‘Wxﬁbﬁ;’ \ Dy CRO (HQ), ™ R P ’”f" . '
o (e S , o A%gzv(é-& .
Wﬁr&’%y'/ PR o ( Bh Dgss) - -
<~ lc}*’"l '

for Gonoral Managor(P)

o : (opy to:. ' ‘
(»(e .- Ml Ibds, Al DyCRs, sR0s AFOs, { L S -
v && - 11 Bytra Divl, Ogfitoers, . WHdsQrse Office BoH,NDLS,
- ~  Tho Sccy URMU 166/2, Rly Bunglow Punchiuin Tond NILS, . -
~ 717 me W NRe 12 Golnsas ford Rosd Now Dolhiy
oS Gl —
Ji” ALl l" ! s } ‘ _/Q :
Pl e :

e e R ¥ s

A b e,
o ————t - s N ym,
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Dear shri Gian Sagai‘.

Sub: - Strength of Ca

¢

You ma

D.0.No, 84~aC111/20/38/Pt.11. .

Shinry en Zonal

Y recall that tf¢

. R k3
. .y?‘:.n.n--. . }Q_"'. . ;'¢_~:€_? F ]

" EONFIDELTIAL.

GOVERNMENT OF INDIA

| (RAILWAY BOARD)
er Delhi,

Heilways,

|

sub

ject of yardstick

g for payment of honorarium tgq Cashicrs came up briefly
in the FALCAQS! Conference hejd in 5 mbay last month
when it was “entioned that inc

discussion with ¢

he two recog
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Iy
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Subi- Strength of‘?Cashiers on_ g
AZrmal Rail\'ays. .o

- ' ‘ Ref i- Shri A. Bhattachax‘ya Executixm !
e . “'Dirscter (A/Cs) Confiduntial N
e | iD.0.letiar No, 4o ACIJI/?“/xB/Pt I ¥
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BEFORE THE CENTRAL ApPMINISTRATIVE TRIBUNAL, LUCK-OW3kiCh,

TICKNON » v %éé

N\
O«he No. 148 of 1992 (Tr.)

o v o599 (9E)

ReK. Pathak and Others oo App licants
vVersus

Union of India & Others cees Respondents

APPLICATION ON BEHALF CF UNION OF INDIA OPP. PARTLES

In furtherance of the application dated 17 MNovember,
1993 filing nine Jdocuments, the opposite parties are
filing readable copies of docum ent dated 6.4.1983
filed at Serial No. 1 and also readable copy of paper .
filed at Serial No. 8, With recommendationg mentioned

in the original in its back.

The opposite part;gs further seek to file ;ée
document mentioned at Serial No. 5, for which ﬁgme Was
taken ang which has now been given administrative appro-
=val of FeAe & CeA.Q., whereby the Ceiling Limit in
payment of Honorarium has been raised from gs. 18,000/-

to gse 20,700/~ W.eof. 1.10.1993,

The said documents are being filed as follows :-
(1) Agrecement dated 6.4.1983.
(2) Direction of Railway 3card dated 29.8.1989.
(3) The ceiling Limit effective from 1.10.93.

fucknow : Dated : @@g\w

R.3. SRIVASTAVA )

January 6, 1994 Qly Advoc ate



NORTHERN RAILWAY

&4

Sub: Honorarium to Cashiers.

©o ®ao

Nw

& meeting was held with the Tepresentatives of N.R«M.U. and UsR.M.U
¢both of Accounts Division) in the chambeT of Fede&k C.A.0«/NoTthern
Raiiway on 6-4-83, and the following decisions were taken :=

l. Fixation of a yard stick for cashiers is a ticklish issue and it
Wag agreed that earnest efforts should be made to find a reasoncble
yard stick for this worke Pending that, it was agreed on a purely
ad=hoc basis that no cashier will be paid honorarium for more then
200 hours a month amd or a meximum of 2400 hours in a finencial
year and this will be effective from the financial year 1983-84,
This meximur mf 1imit of 2400 hours in a financial year will apply
€qually to all other categories of staff in the Cash Office
{including Cless IV staff attached to the cashieTrs)s It is also
clarified that the cashiers will continue to give full out-pat as
they have been giving till now.

2e  The Unions representatives felt thaet there is considerable scope
for rationalisation of the beats of cashiers, The Chief Cashier
was directed to look into this and rationalise the same on its
own the beats of the cashiers for all the Divisions latest by
Slst December, 1983, begining with Delhi Division first which must
be completed by 15th May, 1983,

3. The Unions representatives raised the question of rate of honora-
rium for Class IV staff attached to cashiers, F.A.& C.,A.0. felt
that since we have agreed to adopt the rate of honorarium of S.E.
Railway purely on an arbitrary basis, there would not be such
justification foT meking it different from that of S.E.Railway
Only in case of Class IV staff;but the Unions representatives -
Pointed out thet on the Northern Railway itself the rate of hono=
rarium payable to Class IV staff attached to cashiers has always
been more than thet payable to other Class IV staff, For example,
for other Class IV staff, the rate of honorarium was 80 paise and®
the same was Re. 1/- for Class IV staff attached to cashiers,
F.bo« CoAu0ey there-fore, as a special case agreed that this may .
be revised to Rs. 1.25p commencing from the current financial [
year and the Unlons offered thaet they would not insist for furthe [
Tevision of this r.te for some time.

{B.N.Chopra) (JeCohnand) (P.NeMaini) (J.C.Singhal)
Divi. &Cretary Divl. X cye. FJA.& C.AoO.(la’J'ST) Fohod CohoOo
C-4.83 6=4=83 Gl =83 _ Bmdes3
TeReMoUe NeRe MU o

Attested true copy

\ Chief Cashier,

N RIv, Naw Delhi Statiom

b~
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Gonfidential & Govt, of India,

Ministrg of Railways
A oBhattacharya, (Rallway Board)

N
y J
D.0eNo. 8-ACIIZ/20/38/Pte II. . . . Wew Delni:  dts 29-8-1989

: o ~ 4
- Dear. shri Gian Sagar, . |

Sxecutivg_Directqr:(quounts)“

Sub: Strength of Céshiers on Zonal Railways, . .

o o . N . R ., 4
-

You may Tecall thit thé subgect of yai stick for payment of
honorarium to cashiers came up briefly in.the FA&CAQ's (onference
held in Bombay lzst -month when it was mentloned that.the issue was
$t111 under discussions with the two Recogniséd Lebour Federations
-Whose re~actions to our proposals were awaited, T ,

2o - The matter has since been informally discussed.with the represen
tatives of the two Federations (NeF.I.Re « A.l.8,F.) and it has been
agreed by them thag the yard stick in vogue on Zonal Rallways may be
. \Feviewed and revised locally in consultatlon with Organised Labour.
. .You may, there-fore, please take further action acecordingly.

.. 3¢ . As already mentioned to you, a revised yard stick has already

.been introduced on the South Central Railway Bfter & detaileq Worke
- .Study, This revised yard stick incorporates three three desirable

features viz : ‘ .
.{a)  a realistic upward revision in the basic yard stick of monthly
-, Payment work-lo#d per.cashier, . o :

-~

:'_;(b} a maximumﬂcéiling in.mOnthly xxiiingi'”?mﬁﬁii&#,hﬁnb;arium
' amount thet can ‘be earned by a cashier,and o

(c) aa%xaxiiimﬁ ﬁ;provision{for further reﬁiéibﬂAof:%Hg-yard stick
after a specified intervel on the bagis.df-an.agregd formil a.

4. You may like %to ensure that thege important features are
incorporated in the new yard stick to be iatroduced on your Railway
@S well. A sumary of the recommenmiations of the HorR. Study Report
of S.C. Rallway is enclosed for your information, ., . .

Pledsg'abknowlgdgé rebéipt. o
’ ’ C Yq@rsfsihcrely,
Shri Gien Sagar,

- - o N . l. - ' F.i‘so'\k C.A.Oo
Zncl: As ‘above Northern Railway, | sd/ -
_ ; L B - Baroda House, (A .Bhattacharya) -

o New Delni,
Attested true copy

'CHlef Cashier,
N Rlv. New Delhi Stans

%



NORTHERN RAILWAY ﬁé&

ecommendetion To. O 3 iince e~ploys.s gov.Tened by Foyment o? NEZES
¢t ziso Gen be peid through che.ue/bink pryment, wdministration sheil
Fersugde %ie employees to crav treir scleries through benk peyments,

if the employees themselves donot volunteer to opt for bink payments;
Compulsory —ayments trrouch che ues/benk can be considered by the ndrnin
istrstion st £11 places where bipking facilities ure avallcoble.

(Fara 4.4 ¢4 & 444.8)

e comrendation Jos 3 ¢ Peyment of P.Fe loan, P.F. withdrawals, House
Suildi-g loensy .. amounts, Bonus etc, ccon also be ar-anged ?Erough
Cheques/bunk poym-nts wheromever banking facilities are available to
ruduce the incide wce of honorarium payment.

{PErz 4.4.7 t0o 4.4,.9;
Rocommerdetion 7 s 4 5 it is recomrenced that the maximum honx «Tlum
TTyble may Ce fixed at "se 2150/- per Fay Clerk per month.

(PeTus 44263 10 44345)

Recommendation 0 &5 ¢ In order to rationalise the iacidence of howram
Tium in futire, tre yard stick should be revised once in five years OTF
wren ircrease in eost of 1iving index (1930 base) reacheés beyond 20
points whicheever is sarli-r, +ke formula to be adoplted fur the yard
stick will bej-

Yew yard stick = Freceat yurd stick X 12 -onths average
cost of living index
of the year under

U « £¢ B S 13 52X v Ho] ¢ PR

A -——

Sosh of 1iving Index for the yecr 1987

1.0 93 CLI of the year
720

' dovweever, there should not be any increase in rete of homorariur
paysbles, The <ame formuls can be adopted for fixing the maximur bémore.
Tarium peycble per Pay Clerk also.

¥

(Para 4,.,4)

ju

T s e s A, e me

- MM e CoPY
C

qylﬁy
L(ﬂﬁ. ashiey,
N. Rlv, New Delhi Stativa,

Ay



Northern Rallwey
Office of the

Nos 59 Gmil //20l8,
. 'LKO, ALD & DLI.

CHIEF CASHIER (JA),
Multi-Storey

ed Blde,,
New Dalhi=110055,

DECEMDKR 6, 1993,

) -DLT, PC(Line)-LL:, B.House & R1f.Board/mrS,

B, LKO, ALs, C™M3, TDL, BKN
Tl 8070k, el
tewvashier [T/C)AR &

0 1 Re LN

JAD(V)

Honoratium to the staff
Yorthern Raf 1vay en

YA e 2 s S

JU, FR,

P} -2Li, DCG(R)-DLI.

UMB,

Ravisien in monthly/yearly cellings in payment of
of Cash & Pay Dapartment-
adhnc basis,

As concurred by 4,F.A,(E)
n-# € ccorded administrative aporova
vayment of Honorarium applicable for
citersries of Cash & Pay Daeptt, by 15% on adh

iA

LN XN

to revision in Ceflings in
of the following
oc¢c basis,

the stafr

Tre

(*/(,/

N

? xtsiing and revised cellines are indlcated against each, The
revised cellings will be effective from 01-10-1995 ;..
BB I L I ¥ & g
Categories g{um.gzjs%!gg  Revidai_
e . g Pé_g_._&’ P.A. . ]._. PQ_MQ __é, ¥ A
1) Divl.Cashier
(B, 2000-3200 NPS) 1500/~ 18,000/= 1725/~ 20,700/~
11} A.D.C./Inspr,of Cadtors, ,
. (Pse1600-2660 Np9) 1500/~ 18,000/- 1725/~ 20,700/~
113) Sr.Cashlers - _
(s, 1500-2660/1400-2300) 1500,/ 18,000/~ 125/~ 20,700/~
iv) Head Shroffs(1400-2300) 1500/~ 18,000/~ 1725/~ 20,700/~
v) casm.ers(ﬂs,1200~"_030) 1240/~ 14,880/- 1425/~ 17,100/~
vi) Sr.Shroffs -do-é%&‘;w;ﬁlmw/_ 14,880/~ 1425/~ 17,100/~
vit) H¢.01erks(as.14oo-4¢doﬁ)ﬁ' '
or.Clerks(ks,1200-2040) % " ”
& Clerks(fs,950~1500) ¥ 625/~ 74500/« 715/ 8,580/~
V110 Peons/Khallasis ~ s
<85, 775-1025/750-840) L 500/~ 5,000/~ 57 /- 64900/~
h. . e \_Y

JITEQRLIN: FAZCAO/B&E!s avproval at PP=28 of

File No.83-Genl/A/24/(8).

A1l other terms and conditicne will remaﬂn the ssne,

VA

'. Il\ i‘“ 'N,.‘ '“.." A\ D (': ~.l
SCoy koot - , S ;*..!2‘
S ,U%0s/NDLS,MB,LKO, ALD, FZR & UMB, /CHIBF CASHIZR 'J4)
BA0s/BEY & JU. BA0(Ws/AR & JUD(Y). NORTHERY 51

FAGS A0 () =NDL'S and Dy.C10(G) -MDIS.
Pleoo/ldly..BoaldeL .

10./*dmn. RBSO/LKO,

Divl,Secy./NRMU-URMU-(A/QS,) a1 d SC&ST Association.

- e en, tw

L] L 1

' 4 _/‘NE‘\? . tT"'LvHI ©



Jo
BEFORE THE CENTRAL ADMINIGTRATIVL TRIBUNAL, LUCKNOW BENCH,

LUCKNOW «

O-As No. 148 of 1992 (Tr.)

P.K. Pathak and Others ceese App licants
versus

Union of India & Others csssee Regponden ts

CHART SHOWING CEILING IN PAYMENT OF

HONORARY UM WITHIN IAST TEN YEARD

No. Monthly Ceiling Yearly Ceiling Effectlve from Date

My g B mg Ty Wy g Y Wy MO wg VS WS TE mY me WLy WY M I N, =gy =S

le  Rse 800/~ Rse 9,600/- 1.4.1983
2¢  Rse 1,000/~ . Rse 12,000/- 1.4.1988
3¢  Rse 1,250/= Rse 15,000/= 1.10.1989
4. s 1,500/~ Rse 18,000/~ 1.4.1991
56 B 1,725/~ Rse 20,700/~ 1.10. 1993

Py. Povizele



» YN Mestonly.
~ &) N | S
IN THE C::;NTQAL ADMINISTRATIVE TRIBUNZAL, LUCKNOW BENCHA

LUCKNOWe

L 13¢F 94 (v,
Dh o [4s 41999

R.X. Pathak & Others ‘ coee Applicants
| versus
~ ; x

Union of India & Others respondents

’\ XJM Q’V\-g PPPLICZTION FOR FILING mw&‘iEf\';TS
-~ \

The respondents desire to file documents

w %V) I may kindly be permitted to file the fdlloWing
W ' - documents :- ‘ '

j ' A,
% 1. bgreement dated 4.10.1993 ( typeé CopY) o

P fixecuted betWeen FeAeFeC.0e (BSE) and HeRelleUe
(Recognise1 Labour Union), by whichyearly ceiling

implement of Ibnorarium to skxgke Senior Cashier

AR ,
" “f{(‘ has been revised from s 18,008/~ to 20,700/~ Wee.f.
W/ 6€l.10.1993.
3
5\‘7 nd\ 3. = circular No. 89-Gen37./2\./24(8) dated 11.7.1994, which
~ . indicates increase in hou'rly razte of Hongrari}lm

for Senior cashier £rom Rse 8+90 to Rse 10470 Woeofe

1.6.1994.
Lucknow : Dated ) ‘ /j_ﬁ,/\(v
3 1 SNk

2 1994 ( ReBe. SR VASTAVA )

kdvececate
Counsel for the Applicant

Oeskonduh -

}



ﬁ*.

e

the ceiling ror honmorarium to senior cashior is
raised from Rs.15,000/- pea. tOo Rs.15,000/- D, 2.
eftective from 1.4.,91 vide minutss of agreement with
M, MU dated 30,791, T1he increase was consequent
upon revigion of the rate of honorarium from

Rg, 6,34 P per hour to Rs.8.90 P per hour, I% was

specifically agreed in the agreement that ceiling should

not be revised frequently but only at the time when
honorarium rates agre revised and ot that time by

nego tiation,

N,R.,MJU. have, however, been mressing their demand
for increase in the ceiling limit of honorarium.
N.R.M,U. have claimed that the Ceiling 1limit should be
revised, as there has been increase in the b,4, from
51% to 974 between april 1991 to July, 1993 and that
the hourly rates need to be revised onwards, In this
context, 1t may be clarified Bhat the hourly rates of
honorarium are revised for the Railway and not for a
Depar tment, and accountt s Deparument has not unilatere-

1l1ly revised the rates,

The revision in hourly rate of honorarium from
Rg, 6.34 P to Rs.8.90 P, i.e. 30F increase in the
hourly rate and 203 increase in the ceiling gk limit
was allowed in increasing the ceiling limit from
Rs.1250/- r.M, to Rs.1500/- P.M.

Purely asa ﬁesture of goodwill, it has been agreed
as an A#d-hoc measure revisei/the annual ceiling
limit to Rs.20,700/- ( i.e Rs.1725 F.M.) w.e.f.
1.20.93 for senior cashioryand for other cash and
pay staff for them the ceiling limit for honorarium

will be increased on pio-rata basis,

0.0.2006



Thig Celling limit womld be reviewed and revised

only after the hourly rates of honorarium are vevised

from the date on which the hourly rate of honoraritm

are revised and at that time also by negotiatioms. The

Union agreed to shunn agitational and coercive method

and resort to negotiations.

(R.P. Singh)
Divl, President,

N.ReMeUo (A/G S)

AvleatlA
@E%W%»

w@ ‘M

Sd/- 4.10.93 Sd/- 4.,10.93
(Naveen Peer) ( Y.K. Shzrma)
bivl, Secye. Br. 39ecy.

N.R.M.Uo (4/08) N R,MU, (4/C9)

Sd/- 4,10.93

(CeSe Sharma)
FA & CAO(B& B



":”
D
RwA o ) - 0f.ice of the_
: Chief Gasghuer(Jij,

Muitiestoreyed Bildze,
Ne W ue_,_::n.-llOOSb.

No. §0=Gens~f #{B) Doteds 1) =7 - 1904

D/ huD, B, L0, ¥B; BKN, JU, FZR « UMB , Dil |
DaCoiPy/HiDLE, Biroaa House, Rlye Bo@rde DWl.ne/lil, DY/ B/ Duie
Qab Cuou ..G(( JL.T €} JUJJW & ASRe JU/RDDO/';KOO

o Zube Rev.sion in hourly rates of honorzarium of the staff of
Gash & Py bDe.artmente

Refs C.M.iP;'s c.Tcular no. 36z-46.o/B-IV/B ¢tas 16-5-94.

-

QDOOQ

In accordence with G.M.{P,'s ¢.rcular referred %o above%
the revigsed houriy rutes of honorcrium of the under-noted dif -
G.3h & Puy Department duly concurred

rent categories of stafl of
by “‘ﬂaoncf ;r;’\ {o 1 ﬂjj q@?d b:::low ,._'_waé,qbt eu.c,L‘ which are
erch“‘vc cror’ 1S Sy LPYE - . ‘
Cotegories- i¥ gﬁ_g cr houry
) "“13’55 l“—w‘&x"w _QB v &&Jg"“
rem s o qbg_..; R ) "_;,B\ 5 ,1) 2

e
L]

Supcrvzsur (ihods Bse 16350-26804. abert)
Fo) A -.":h“ br &

(e, 1B0N=2680/ '400«4000 W/ ‘ :
‘Heod Csexy/Hesd Shoaif (e, 14iU=2300) 8490 10,70

2e¢ Jro Lizh Dr/bﬂ b"IOfT/SI‘a CreTi

(q 13012-/“‘-:3!/ Shy SE / u«\}r’ » :
‘Bi-o .5(**&@0 . 7020 8060
g, peor/Khalasi’ (Rse 775-1025/750-940) 2.7 3.20
.4, Record sorier(ls. 825-1200/ . '
0501400} . 3030 4% 000

The dbDVG reve Scd retcs h¢ve the apgroval of FacCiv/B&Eo
(huths PP=35) | | » AN
’ v : C' u-*

,/C;.«-Lf Vwe (JA’ ,
TeRivaey N» w L.

Copy tos

Lo ACH iKOy 4LD & ACCIT/Dbla w/
So br. DAY/ 4LD, LKO, MB, NILS & F ZRe DAC/EKE & JUo
3, SAQ/ S&ii}/JUDW & ASRe :

8o Divle S€CYe, NRWU, URMU oné 3G/ ST AssOne

.

DB/ 10784
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Ue?. 0. 148 of 1992 (Tr.) N
MP ods a4

T, . .’2thak & (*hevrs cevan Tpplicaate
Versus -
, . }

Union of Indie g Oothere =~ ... Respongitc

N

-—— . . -

POPLICI TIOW ON 3pH/Le OFf UJION COp ITNuYT. (Ckre 27RTH

—— . iy Y xa A e e W e TR e e m W o W e - T TG e s P b e S W e St e T e G S e s S oW T

™2 oproSite pérties secke to- file the Hllowl

/\

Jocumen te (Flotc coples), as it nhac ween found necesSsar

file these documente in the interest of justice :

(1

(2)

Tuckao

July 6,

circuler No. 79-Genl/” /24 fated 8.1 1~/9 vnich

289

A
[N
4]
[
[o7)
[
)
)]
o
Ln]
[0
i
[
Q
4
3
w
)

fencrires aout the »as
ov the Crghiere eluated to one hour for computing

houre of honorarium etrme’ "y k&2 Z:ghieér.

itdnutes of the Informal ieeting held by the Chief
Sachier/J” with the regrecentativesof Utkerive
Prilway .avdpor Lnlon (Pecognized Latour Lnion)

ot 36 2e 19920

w 2 CAted o \% TngL@/V\/\J

1994 ( Re3Be SRIVOTIV? )
Tly. “dvoctte

ok
Yy w0
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD

LUCKNOW BENCH, LUCKNOW.

o ot o o v

O.A. No. 145 of 1988

R.K. Pathak & QOthers ceese Petiti-ners
Versus
Union of India & Others escene Opp. Parties

APPLI ATION FOR PERMISSION TO FILE ONE_DOCUMENT

ON 3BEHALF OF THE OPPOSITE PARTY NO, 2,

The above noted 0O,a. is fixed today for hearing.
In this case the applicants begs permission to file the

following document which would be necessary in the ends

of justice.

It is a letter NO.IE(G)81-01-7 dated 20,10.81 of
Railway Board to General Manager/Northern Railway and
copvy to Fa & CaO/Northern Railway, which contains direc-
~tive that efforts be made for devising suitable measures

to reduce honorarium to the bearest minimum.

The same may kindly be allowed t-» be brought

on the record.

Lucknow s Dated \\ G)Zé;;ixY\AiéﬁffE%NN

September | 5, 1995 ( R.B., SRIVASTAVA )
. Advocate
Counsel £for the Opp. Party
No. 2.
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. . . Ay
E(2Y¥31 Gr=7 e nelhi, dated D =10-1901
The Ceneral tana-er, . .
Northern Rrailway,
Hew Delhi.
"Sub :'Pc.yment of honorarium to the staif of Cas-
and Pay Of7ices, Horthern Reiluwav (including ray
£fides, Nail Bhagm and N o306 W MLucknoy) i

6o 0 s s s

efm'en(‘e vour letter No. ol-venl /Ton/1 dated 2,9,81

oin the subject noted a'.ove,
2
2 The sanction-of the "aikyay Hinistry ig bereby communiated

to the grant of honor.x iun in cicess of b5, 2,00n/- to the 17C
(except items 39, 84, 122 md 142 of the stz-.tewem.) staf? of Cas
and Paj Office £ VOur ‘\nil\:'v (including Y,v Offices, ¥ :J'.l
and R.D.35.0,., Lucknow) q"/nent"nnr:d in the statement: att~c‘;ze(l ith
your letter, referreod to, to the eitent indicated anaingt each
during the f .1n.nCi-3,1‘yea:.; 1981 =82 )
is in addition tr the
linigiryts letvrer of

Z -~

iXs

3y . In resvect of 0,5 1-35, 35 tidg i
sanction lready coawnicgred V1<‘c this
even nuaber datad 9,7,198

4, In respect of $,Mog30("hyi K. Gupta,
14< (Ghiri Lala Jam) and 14"(ahr1 timna Lal},
desire to know as tu Loy such "wpe amount of lionorcrium 2ane to
be pay:blc during the year. 7This msy lecse be einladned in
detail. It ig also observed thut in number of Cages tie waount
of honoraviur vein: paid is very nueh on the nich side, Ifforts
may be mgfie by deviging suftuble neasures to reduce this gaount
to the 1 est ninire sy 40 future, In all future references tho
clear 1ust1fiC.ztlox for payment of honoravive. noy be
perusal of this Hinictry,

84(3}1 !:l 1— . ‘(’(ﬂ_“‘"ll.)
the Railvey ‘inivtry

ooy

1isgues with
istry of

5. Tt

ig the cancurrencr of the
of the Hin

wllways,

Pinmce doector to

4(/ #sz*t -
rora )
Yeputy Director, Hstavlisiment,

Boovd,
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employees in lower de&ﬁgigation Govte.Currency
Notes of K,10/= and belaw, as wages weere. very
low as compared to the present disbursal wages,
3. That Rly.Board vide its D.O.letter No.E(G)67 HO-1/14,
~ dated 20-10-'68 empowered the respective FASCAOS
of all the Zonal Railways to fix/evolve monthly
yerd stick of work for Cashiers (Pay Clerks)
according to their local conditions. In compliance
a of the directives, FA & CAO0 appointed Work Study
Team for job-analysing, which recommended :=-
1)  that the monthly yard-stick of work for Sr.Pay
Clerk fSr.Cashierf be evolved/fixed for K,Three Lacs,
ii) that incentive be paid for the amount so disbursed
in excess of the monthly yard~stick. Disbursal of
R, 2,100/~ should be the parameter equzted to one
hour for the purpose of claiming Honorarium, and
pe honorarium should be paid to Sr.Cashiers at hourly
rate applicgble from time to time,
4, That FoAe & C,2,0, accorded adminstrative approval
~ to the evolvement of monthly yard-stick withd
hourly pargmeter (basis) as recommended by the
Work Study Team and mentioned in Parg 3 (above).
Se That Honorsrium cannot be claimed by the staff as
a matter of right., Honorarium has been defined
in Rule 1334 (FR.56-B) of Indian Rly.Establishment
Code, which reads as under :-
"The Competent Authority may grant of permit Rly,
servants to receive honorarium #s remuneration for
work performed, which is occasional or intermittant

in character snd so labourious or of such special

%’ Contd....(3)
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Up, Dgglotent | .

R.K.,PATHAK & OTHERS = APPLICANTS.
Vs,
UNION OF INDIA & OTHERS ~- RESPCNDENTS.

WRITTEN
ARGUMENTS

( On behelf of Union of India & others )
Before:
The Hon'ble Vice Chzirman & other Companion Members
of the Honlble Tribunal,

oese ®o

1, That the applicants had filed the instant
application for quashing the Order dated 13-4~-83
issued by the Chief Cashier (JA), Northern Rly,
New Delhi on the basis of an Agreement dgted
6-4-183 executed by the F.A., & C.A.C. vith both
the Recognised Labour Unions through it was
agreed to fix ceiling in payment of Honorarium
to the staff of Cssh & Pay Department for the
hours subject to maximum of 200 hours in a month
w.e.from 01=-4-183,

2, Thet the Cashiers submitted their representgtions
in the year 1968 to FA & C.A.0.(Principal Head of
the Department of Cash & Aécounts) and to Railway
Board zlso for job=analysing of their disbursement
work for creation of new posts of Cashiers. At

that time vages were poid by the Cashiers to Rly.

Contd. . -(2)
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merit as to justify af special remuneration,

except with special reasons which are to bé récorded
in writing for this deputation for their provision
and sanction to the grant or gcceptance of
honorarium should not be given unless work has

been undertaken with prior sanction of the Competent
Authority and tiis amount has been settled in

advance, "

6q That the Casikrs used to claim honorarium at
hourly rate of Re.l/~- admissible in the year 1969
in the menner :=-

i) Total amount disbursed during the month,

1i) Less amount of the monthly yard=-stick.
1ii) Balance amount on which Honorarium paysble.
iv) Hours computed after deviding the balance amount
by parsmeter of K,2,100/= equated to one hour,

V) Hours so computed to be multiplied with hourly
rate of Re.,1/~ and result whereof was total
Honorarium claimed.

For better apprecigtion of the case, an example
is quoted that a Cashier had disbursed Cash to the
extent of B, five Lakhs in a month during the year
1969, he claimed Honorarium on the following P roforme
1) Total cash disbursed : B, 6,C0,C00-C0
11) Less monthly yard=-stick : R, 3,00,C00~00
1ii) Balence Cash on which Hon.claimed: &, 3,00,000-00
iv) Hourly pargmeter for the purpose of
computing hours s Bse 2,100~00
v) Total hours so computed : 143 hours,
vi) Rate of Honorarium per hour : Re,1/=~
, vii) Total honorarium claimed : P, 143/~
%\ ’ Contdeeee(4)
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That disbursement of cash with each Cashier st

that time in the year 1969 was between the range

had ..--,Jﬂ

’

of B,4 lakhs and 7 l2khs every month.

That in consideration of the demand of the Union
during Permanent Negotiation Mgchinery Meeting
held in the yesr 1979 for grant of 10% of total
honorarium earned by the Cashiers to their super-
~visory staff, FASC A0 accorded adminstrative
approval to the revision of monthly yard-stick

of B,4 1lzkhs with corresponding revision in hourly
pargmeter to £,2,800/~ w.e,f,1~10-179,

That due to incresse in (multiple) in Pay packets
of employees and payment to them in higher denomi-
-nations currency notes, monthly yardff stick of
B4 lakhs became un-realistick, In view of high
amount of honorarium claimed by the Cashiers gnd
preferred to Rly.,Board for sanction in the year
1981, Rly.Board directed FA & CAO vide its letter
No.E(G)81 01-7, dated 20=-10-81 for devising suitable
measures to reduce amount of honorarium to the
bearest minimum, As a result of holding meetings
with the Unions, FAXCAO (Principal Head of the
Deptte of Accounts & Cash) entered into written
Agreement dated 6=4~183 with Unions in terms of
Section 18 of Industriel Dispute Act; and as per
power delegated by Rly.Board F.A., & C,A.0.devised
sui table measure as agreed to by the Unions by
fixing ceilings in payment of honorarium w,e.from
0l-4~33 subject to maximum of R,800/~ per month.

Ceilings in pgyment of honorarium per mnonth were
Contd.s.o(3)
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12,

a)

v
s

revised on the strength of written agreements by

I

FA & C40 with the Unions as under :-

Pre:gevised Revised Year vl
ks, 800/ Bse 1000/ = 1988
ks, LOOO/ = - B5,1250/ = 1989
541250/ 85S¢ 1500/ = 1991
Rs, 1500/~ R84 1725/= 1293
B, 1725/ = 25, 1800/ - 1994

That as 2 result of introduction of 5-days! week
as against 6-days'! week in the year 1986 by Govt.
of India, man~hours were increased from 143 hours
to 160 hours per month. Monthly yard-stick wes
revised from K,4 lakhs to %.,4.5 lakhs.

That Rly.Board vide 1ts letter No.84-ACITI/20/30/
Pt.II, dated 29-83-89 further directed to FA & CAO

for fixing maximum ceilings in payment of Honorarium

to the staff.

Thet Cashiers are being paid honorarium against
bonus etc, payment as one-time payment over and
above the prescribed monthly ceilings snd thus
honorarium being paid to the individual Cashiers
is between the range of %,35,000/~ znd F,45,000/~
every year.

That the question arises 2s to how momthly xxXx
yard-stick of ’,4.5 lakhs has become un-realistic/
un-reasonable ? In the facts and circumstances

of the case, it is worth to mention here that

the individual Cgshiers are clajming honorarium
despite facilities provided to them as under :-
Average payment of wges to employees is §,3,000/~,
and C%shiers as per their payment programme plus

clericgl work relating to accountal of bills etec,

Contd. s 0(6)
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have to work for 20 days ig‘ggnoﬁﬁh. If average
payment of F5,3,000/~ is divided with the monthly
yard-stick of R.4,5 lakhswy, total number:of
employees comes to 150. On further deviding 150
employees by 20 days, wages are being pzid to
7/8 employees in a day.

The Cashiers are entrusted with Cash for disburse=-
-ment of wages to the employees postel on road-
-side stations from 5th to 8th of every month,
(1ii) Drivers/Guards from 10th to 13th, (iii)
from 15th to 2lst to the Bngineering staff, and

(iv) from 30th ofthe month to Ist of the following

month to the employees in the offices,

c) If the Cashiers work on holidays, compensatory

d)

e)

Casual Leave is sanctioned to them.

The Cashiers are not at all allowed to disburse
wages before sun~rise and after sun=-set.

It is not out of place to mention that parameter
of B,2800/~ eguated to one hour has become un-
-realistic/m-~-reasonable too, because it takes
meximun of 5 minutes in couuting of cash by the
Cashier snd thereafter by the emjoyee in view of
disbursement of cgsh in higher denomingtion
Currency notes of B.,50/-, k,100/- and K,500/=,
Thet question arises as to why ceilings have been
fixed in payment of honorarium to the Cgshiers ?
In facts and circumstances of the case, it is
worth mentioning here thgt the individual Cashiers
are claiming honorarium for the hours between 700

and 1300 hours every month., Total hours round

Contd...s(7)
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the clock in every month is 720 hours. Salary

is being paid to the individual Cashier for °
devotion of his man-hours of 160 hours every

month, Keeping in view of all principles and
Natural Justice, Rly.Board empowered FA & CAQ

vide its letters dated 20-10-81 snd 29-8-189;

and FA&CAé after entering into written Agreement
with the Recognised Labour Unions fixed ceilings
in payment of Honorarium w.e,from 1-4=-83 as g
binding for the Yorkmen & the Management in terms
of Section 18 of Industrial Dispute Act.

That the Cashiers are disbursing Wages etc,
individually between the range of 1,30 lakhs to
B,5014CS every month as per the prescribed payment
programme after sun-rise and before sun-set, as
amount to this extent practicslly can be disbursed
in higher currency notes. The answering Respdndants
have made propos@ls to the Unions for fixing/
revising the monthly yard-stick to =& considerable
limit; but due to non=-Co=operation of the Unions
the Respondants have not been able to revise/fix
realistic/reasonable monthly yard=-stick.,

That monthly yard=stick of work for Cashiers and
parameter for computing honorarium are different
over 2llZonal Railways in view of difference in
local conditions., For the convenience of the
Hontble Tribunal, the monthly yard-stick and monthy
ceiling of honorarium prescribed on two Zonal Rlys.

are as under -

Zonal Reilweys: Monthly Yard-Sgick: Monthly Ceiling(Honorasum

South Central Rly. .2 lakhs Bs, 2140/ =
North Bastern Rly., %.9 lakhs Bs, 2140/~
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18,

19,
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That during the course of arguments it was pointed
out on behalf of the applicants that no Notices. :
were given to the applicants before fixing ceiling
limits. In this regsrd, it is submitted that
ceiling was fixed with due delibrations with the
Recognised Unions of which the applicants are
the members and the same are bindings upon the
applicants,
That the present rate of honorarium for computing
honorarium is B&,10,70 P, per hour. The individual
Cashiers are claiming Honorarium between the range
of B,7,000/= and B,15,000/- per month, which is
highly m=justified.
Th,t on the facts and circumstances stated above,
decision taken by FA & CAO by taking the Recognised
Unions into confidence for fixing ceilings in
payment of honoraffium to theCashiers is perfectly
within his competence and is fully justifiable for

the reasons stated above,

Q0 O8smndbas
(

.B.Srivastava )

Y Chiot Cashics GA) COUNSEL FOR THE RESPONDANTS.
N, Rly., New DI85 NE 1095
4
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Re K, PATHAK ™. 28 2) 32/7( -~ PPLICANTS
versus v
U.0.I. & OTHERS -= RIPOVDENT S
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SPPLICATION FOR PLACING THE COPY OF JUDGEMANT DATED 3-5-96

Ii 0.4 N0.735/86 PASSED BY HON'3LE CENTRAL ADYINISTRATIVE
TRIBUNAL,  DIVISIONAL 3NCH AT ALLAHABID.

!ao.'

Most Respectfully showeth as under -
1) that the afore-mentioned C.A, 15 pending before this Hon'ble
¥
Tritwmal in +hich the rain issue for adjudicationAtc vay

Honorarius tc the Tashiers as claimed by them withoub

fixing any ceiling linit

2) that this issue w3s 2lsc the subject matter of consideration

before the Hon'ble Central Adnministrative Tribumel, !
t11lahabsd BPench in 0.~.\o;735/86. Ccpy of the reliefs
sought by the petitioners in this 0.43.(No,735/88) at
Hon'ble Tribunal, Allazhabad Bench, is marked as Annexure
R=I, This issue has already been decided vide Judgement
dated 03-5-126., The same is enclosed herewith 2nd marked
as Annexure R-II.

3) that since the issue pending before this Honfble Tribunal
is tdentical, it would be in the interest of Justice %o
plzce the aforesaid Judgenent on the record of the case
for proper ~nd meeningful adjudication of the issue,

It is, therefore, PRAYED that the Hon'ile Tribunsl mey be

plezsed to allow the Judzerent to be placed ca record in the

interest of Justice.
//gfi/ag

ReSpondent No.3.

GHIEF CASEIER (JA).
DAs As abgcys,

FILID @37\'%\&574—60‘
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That in view of the facts and circumstances

ment ioned in the aforesaid paragraph of this application
this Hon'ble Tribunal may gfaciously be pleased to:-

~

i) © Call for the records of the case and quash the

ofdgr A%e13.4+83 (4nnexure 1) passed by the respondent
o No.4. '

ii) | Direct the Respondents not to give effect to

the aforesaid Order dt.13.4.83 and not = .%o |
deduct payment of Honorarium on the basis of the SEEEER C
aforesaid order dt.13.4.83.

iii) Direct the Respondents to ay the Honorarium to

the applicants as wag being paid before the issuance of

the Order dt.13.4.83 and further to direct them to pay

the due honorarium wh{ch has not been given to the

applicants for the last }& years.

7‘ » iv) Issue such other and further orders or direc-
tions which this Hon'ble Tribunal mey deem fit and proper

under the circumstances of the case :

\6;1' CﬂﬂIL N

’ As~:t C = 7shig
N- R:y’. L-'-Jq Lko.

V ‘



TS

JeV o E T {‘. vy s
i ”«ﬁ
X
rmal ANMINISTRATIVE TRIBUNGL, AL 2
o ot AR
_ - - ‘

P

B o Ve o it
~ e L.

WA, 4

spad trizs the, 577, .day of

i"\ & a u!‘

L]
ve

¥
&

otpel ALl lune U
ie Mr. 5. Das Gupte, “8mb@r“A"_ e e
o

s
e A :
TOPAR T SN

<

T L. Verma, MepBePs
My, L. L. VYerm ST Rlilng .

DOCD of Zansipt n,

B R

RS TR TS T
3.

e

' \

v
{
-
L aomavnrr——s

(PLICALION NG, 735.9f 1986 T

n of Sri kohd. Lmar Armux .z,, &«t ior .

, Angard v £ 1iah o .
o r torthery Railvay vay Office, ALiEn® Bika :

Fad fd oy 4w i
. yam son of Siril Bater Ram, Senior C3shier, E
LR ) «‘I 1% i‘J\*'cy’ Ailahabaa. i

gt ?vé &Sinqh, sen of Shri R. S. Singh, Zenler Ceshier -‘
" Rejlvay Allahabad,

&
al Jaidmals Gubfa S/O Sr‘ Lte R.,M. Cupts

. ¢ <

Lib) 5. K. Guots s/o, late R. M. Guets,

R

upte
o -*c‘:,:t“grv:(‘;‘u;e[):i?) i?&t); hf;r‘l(h; yrcv".f.f“"aa"r\\'& levgdnd,
“:i -zé'g'zuf. : .
’ HUssa in 50n of Snri Bashir Anmaz, Senior Gasiser,
. arh R¢)lv ,vay Office, Allahabad, ' o :
o JisEE . gauhari, eon of late Suknieo Frasag, Sepiar Lonifte

H
N trern Failvey, Allahabad. nr Canbinf,
‘a. son of late Bipin Bihar i Sen, Senlnr L3sr i,

.é\'".\., 3 1 3 \’-“\ l 33!’]6 t)‘% "J .
v, .
w0
’ 5 e s o Santier RN Ll
W i ir fumar son of late Badra Frascian, oefatl o950 ‘
. PRI U I SR LR LN L0 N = - . n
Bailvay, Allanabaa,
. . .. 3 A H T
e et 2 d Kot By ohira Senioy Lo 85 s
, Moaanra, gon of Shrl 3rd BATD A2t

fice, Northern Ra ilvay,Alishebsd,

. . 2 s - B “}. ﬁ'p ‘

L Shr i sran Senior Caghier, o7 noF :

e viam tenel son of Shri Sheo Bar 2 {
Railvay, ray Of f ice,Allahabad, \ | P

VPR

(1. Raw Dzo son of Shri Ram Narain Céshier, 5br?ﬁern i%
v, 4 ?,q.’Mehfétra, aoﬁ of late Guru Bux tiehrotrs, f%
| aeior Cashicr, Horthern Railvav, %153h&bajf 3
:‘»‘»,11\‘* . Ran'*. son of late Mek Ramii, Ser.or Cashaer, s;
o 1 iern Rallvay Favy Uf’f ice ¢ FanTul ., o 1 ¢
i 3;4navan Fracad, on of late firjOO. Janior C2snildr, E;
vegwmarn Rodlvay Fay Of f ice, Kantur. s ;"

g . PO i

n o Granmme son of Sari K.L.hanns, Ganlor Lashiel, ';

éiﬂw/(. ..
o3 €ict C2ien _ ;
N. Rly. C., Lko, , ]
‘b |

PR



S2nior Cashier, Northar Railvay #av Off ice, Tundal,

27. L. F. Singh, son of Shri R. S. Sinnh, Cashier,
Nortr=rn Railvay, Pay Office, Allahabad,

(THRO'JA CO!NSSL SHRI M, S. SRIVASTAVA)
A'D S2RI G. C. FIAT ACHAZYA)
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‘4 16. F. S. 8Sharma L”vo‘n{pzm Bir,  KishanS3hai, Senlor Casnhier,
& i N rthern Railway, Kanpur. '

;-}' 53
£ 17. J. N, Szhu son of late Me%cfa’ff Sanu, Senior Cashier,
Pay Off ice, Morthern Railvay, Kanpur, ,
15, L, P, Yadav, son of Sri Mahadeo Prasad, Senior Cashisr
Northern Railway Pay Office, Kanpur.
19, R. C, Srivastava, son of § i s. R. L, Sri.vastava Sr.
Cashier, MNorthern Railway Bay Off ice,Kanpur,
2¢, %, C, Tevari son of Shri Ram Nath Tevari, Senior
Cashier, Northern Railvay, Kanpur. ,
rt . v. ‘
W 2. 5. C. Jain, son of Shri Munshi lal Ji Jain, Senior
Caghier, Northern Ra_ifway, PayOf f ice,Tundla,
22v-Ramgsh Chandra son of Shr1 Ghourey Lal, Senior
e Cashier, Northern RailvayPay Off ice, Tun<la,
R
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¢ 23, Prem lal son of Shri Pyare lal, Senior Cashier,
‘Northern Rai)way, Fay Office, Tinsla,
24, Prem Hith son of Shri Mishri lal, Cashier, Northern
Railvey, Fay Office, Tundla,
25, M. L. Yadav son of Shri Baij Nath Prasad Yadav, Snicr
Cashier , Northern Railvay, Tundla.
9 kL, N, CMishra son of Shri J. F. Mishra,
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